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LEGISLATIVE ASSEMBLY.

Monday, 24th March, 1930.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS,

ANNOUNOCEMENT OF RESULTS OF INDIAN CiviL SBERVIOR EXAMINATIONS.

800. *Maulvi Mohammad Bhafee Daoodi: (¢) Has the attention of
Government been drawn to a grievance in the Indian Civil Service exa-
mination regarding the undue advantage which a candidate from the
United Provinces has over those from other Provinces in knowing the
result of his examination, ns published in the Pioneer of October 18,
1929, under the heading, ‘‘A Civil SBervice Examination QGrievance’’ of
October 14, 1929, under the heading ‘‘Another View'’, by the Justice of
Lucknow, of October 18, 1929, under the heading ‘‘The Public Bervices
Examinations’’?

(b) Will Government be pleased to state whether the result of the
Indian .Civil Bervice Examination is announced simultaneously with that
of the Provincial Civil Service Examination, so that the candidates from
all the Provinces may know the result at one and the same time? If not,
will Government explain the reason?

(¢) Do Government propose to rectify the oversight, if any, by intro-
ducing a system which may not prejudice any examinee from any Province?

The Honourable Bir James Orerar: (a), (b) and (¢). The attention of
the Public Service Commission was drawn to the articles in question and
they have taken steps to ensure that in future the results of these two
examinations are published simultaneously.

REPORTED THREATENING BEHAVIOUR OF OERTAIN SOLDIERS AT VICTORIA
TERMINUS STATION.

801. *Mr, Barabhai Nemchand Hafi: (2) Has the attention of Gev-
ernment been drawn to the incident which took place on the 8th June las
at the Victoria Terminus in the Poona Passenger Train leaving that station
at 10-45 p. M. in which certain soldiers of the Royal Warwickshire Regi-
ment, 2nd Battalion, were reported to have behaved threateningly towards
some Indian fellow passengers of theirs, chucking away the luggage of
one of the passengers, taking up the seat that he had occupied previ-
ously and threatening to throw another out of the window if he dared to
take up any further the cause of the injured passengers? If so, has any
complaint been made to the authorities concerned by the aggrieved
parties, and what steps have been taken in connection with the same?

(2293 ) ' A



2294 LEGISLATIVE ABSEMBLY. [24tr Mar. 1080.

(b) Will Government be pleased to make a statement on the subject
particularly indicating the steps they propose to adopt in future to avoid
thgl_r?petltmn of such outrageous incidents to the Indian travelling
public

_ Mr. G. M. Young: (a) The attention of the Honourable Member is in-
vited to the reply given to his question No. 989 on September 26th, 1929.
A complaint was made to the military authorities, and enquiries were held
both by them and by the railway authorities. A complaint was thereafter
filed in September in the Court of the Chief Presidency Magistrate against
one of the soldiers. It does not appear to have been proceeded with. I
am, however, inquiring how the matter stands and will inform the Honour-
able Member of the result.

Mr, Sarabhai Nemchand Hafi: With reference to the old question of mine
mentioned in the reply, may I know on which date that question was put,
because I do not remember having put such a question before?

Mr. G. M. Young: 26th September, 1929.

. Mr. Sarabhali Nemchand Hafi: I did not put any question on that day,
1r. H

Mr. G. M. Young: I was not in the House, of course, last September.
I have only got a copy of the official record. Mr. Sarabhai Nemchand
Haji asked a question No. 989 on the 26th September, 1029, and a reply

was given.

Mr. Sarabhal Nemchand Haji: It may be that the question was on the
agenda on that day, but I am sure I did not put the question.

Mr, President: The Honourable Member may not have asked that ques-
tion. But the practice is that unless a Member says that he does not want
to put any question, the question and answer are entered in the proceedings,

Mr. Sarabhai Nemchand Hajl: Sir, you stopped allowing any further
questions that morning about the time my questions were going to be
reached and so those questions were not asked at sll. .

Mr. President: The Honourable Member must read the proceedings.
If he reads the proceedings he will find that the question and answer do

appear there.
DRAFT INTERNATIONAL CONVENTION ON THE TREATMENT OF FOREIGNERS.

802. *Mr. Sarabhai Nemchand Haji: Has the opinion of the Govern-
“‘ment of India been invited on the draft International Convention on the
treatment of foreigners? If so, do Government propose to invite the opi-
nions of Indian commercial associations with a view to forwarding them

to proper quarters? -

The Honourable 8ir George Rainy: The draft International Convention:
on the Treatment of Foreigners was discussed at a Conference held ab
Paris in November last. The decision arrived at was that the Delegates
should submit to their Government for consideration all documents relat:__ng
to the work of the Conference and ask them to forward to the Becretariat
of the League before the 1st June, 1880, any observations and suggestions.
which they may wish to make with regard to those documents. The
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documents are still awaited. When they are received, Government will
consider the feasibility of copsulting commercial opinion before communi-
cating their views to the Secretariat of the League, :

8ir Hari 8ingh Gour: Will the Government consider the advisability of
consulting this House on the subject?

The Honourable Bir George Rainy: I am afraid that if the replies have
to reach the League of Nations before the 1st of June, there may be no
possibility of consulting this House.

Sir Hari Singh @our: Is it necessary that Government must send the
replies by the 1st June? In view .of the fact that there will be a Bimla
Bession, will it not be advisable for the Government to place this matter

before this House and take the opinion of this House on & very important
question like this?

The Honourable Bir George Rainy: I do not think it has been the
practice of the Government at the stage which this question has reached
to bring such questions before the use. It is at the stage between
signature and ratification that in certain cases Conventions are brought
before the House.

Sir Hari Singh Gour: Is the Honourable Member quite sure about the
practice in regard to the Washington Convention? Because if I remem-
ber aright, it was first raised and discussed by this House before Govern-
ment took the final action.

The Honourable Sir George Rainy: I should be quite ready to consider
whether this is a suitable case in which to take the opinion of this House
before sending our own opinion,

CoNSULTATION BY THE LEAGUE OF NATIONS re MARITIME CoASTING TRADE,

803. *Mr. Sarabhai Nemchand Hajt: (a) Has the attention of Gov-
ernment been drawn to the consultation proposed to be held by the
League of Nations on the subject of maritime coasting trade; if so, when
is the consultation going to take place?

(b) Has any questionnaire been issued by the League of Natinns in
this connection? If so, do Government propose to invite answers from
Indian Commercial Associations to the questionnaire?

The Honourable 8ir George Rainy: (a) The Advisory and Technical
Committee for Communications and Transit of the League of Nations has
referred to its Permanent Committee on Ports and Maritime Navigation
the examination of the meaning which the different States attach to the
term ‘‘coasting trade’’ and the law and practices relating thereto. I }’n'
sume that this is the consultation to which the Honourable Member refers.
The Government of India have received no information in regard to any
general Conference of the League of Nations on this subject.

(b) In connection with the above enquiry, the Government of India
have received & questionnaire from the League of Nations. As the ques-
tionnaire only asks for information in regard to the present position of
the coasting trade of India under the existing laws and regulations, the
Government of India do not propose to comsult commercial associations
before replying to the questionnaire.

A2
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Mr, Sarabhai Nemchand Haji: Would the present position regarding this
point include the question of the Coastal Réservation Bill as reported by
the Select Committee of this House?

The Honourable Sir George Rainy: That is no part of the existing pro-
visions of the law.

Mr, Sarabhai Nemchand Haji: But, Sir, would the attention of the
authorities at Geneva be drawn to the fact that non-official efforts are
being made to bring about a change in this matter?

The Honourable 8ir George Rainy: I do not think, B8ir, that that
naturally arises under any question in the questionnasire.

Mr. Sarabhal Nemchand Haji: Would not the whole purpose of the
replies of this Government be misleading to the International authorities
if their attention was not drawn to the pending legislation?

The Honourable Sir George Rainy: No, Sir. When they ask merely
for information as to the present position, I do not think they would
naturally expect to receive information as to mere possibilities.

Sroors oF THE RovaL Navy REFITTED OR REPAIRED IN THE ROYAL
INDIAN MARINE DOCKYARD.

804. *Mr, Sarabhal Nemchand Haji: Will Government please state
the number of sloops of the Royal Navy that have been either refitted or
repaired in the Royal Indian Marine Dockyard during the last two years,
and if so, what payments have been received for the same?

Mr. G. M. Young: A statement has been called for, and will be com-
municated to the Honourable Member on receipt.

CoNSTRUCTION OF NEW VESSELS BY THE ROYAL INDIAN MARINE DOCKYARD.

805. *Mr. Sarabhai Nemchand Haji: (a) Is it possible to use the
Royal Indian Marine Dockyard for the construction of new vessels? If
80, will Government please state the size of the vessels that could be
built there?

(b) Will construction have to be confined only to war vessels, or would
it be possible to build mercantile vessels as well? If so, of what tonnage?

Mr. G. M. Young: (a) Yes, Sir. Every kind of boat, barge and steam
trawler can be constructed in the Royal Indian Marine Dockyard, Bombay.
If and when the dockyard is expanded, it will be in a position to undertake
the construction of sloops suitable for the Royal Indian Marine up to 2,000
tons.

*(b) With expansion of the dockyard it would be quite possible to
build ships for the mercantile marine up to probably about 3,000 tons.

Mr. Sarabhal Nemchand Haji: With regard to part (b) of the question,
in view of the fact that it would be possible, with the enlargement of the
dockyard, to build mercantile vessels, will Government consider the advis-
ability of preparing a scheme under which such vessels could be built in
these Government dockyards when they are ready?

Mr. G. M. Young: The Government have that matter under considera-
tion, .
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ADVERTISING THE WORK OF THE ROYAL INDIAN MARINE (DOCKYARD).

'806. *Mr. Sarabhai Nemchand Hafi: Will Government please state
if they take any steps to make the work of the Royal Indian Marine more
known than is the case ? If not, do they propose to do so?

Mr. G. M. Young: Yes, Sir. It has already been decided to publish the
annual Administration Reports of the Roysl Indian Marine and of the
Marine Survey of India, in future, for general information. The report of
the Flag Officer Commanding on the reorganisation of the service
was published in an official communiqué, and considerable pro-
minence was given to it in newspapers. Admiral Walwyn has also
instituted a practice of visiting ports, other than Bombay, with his ships
in order to acquaint the public in those ports with the character and
functions of the reorganized force.

Mr. K. 0. Roy: May I ask the Honourable Member what is the position
as regards the proposed Roysl Indian Navy which is to supersede the
Royal Indian Marine?

Mr. G. M. Young: If the Honourable Member refers to the Indian
Navy Discipline Bill which was introduced in this House two years ago,
the position is that Government are waiting for some indication from this
Housc or from the public that the Bill should be proceeded with again.

Mr. Sarabhai Nemchand Hafi: Is it not the fact that the public are
waiting for some eignal from the Government that their policy has changed
in the matter and that the Government propose to trust the people of
this country as against the orders of the British Cabinet?

Mr. G. M. Young: I am afraid I am unable to answer that question.

Mr. K. 0. Roy: May I ask what actually happened to the Bill which
was passed by the British Parliament for creating the Royal Indian Navy?

Mr. G. M. Young: It was passed, that was all.

Mr. Sarabhai Nemchand Hafi: With reference to the Administration
Report of the Royal Indian Marine referred to by the Honourable Member,
may I know when it is proposed to publish such an Administration
Report ?

Mr. G. M, Young: I cannot give the date. I do not remember at what
time of the year the Report comes out.

Mr. Sarabhai Nemchand Hajl: When does the naval year begin?
Mr, G. M. Young: I think the reports are for the financial year.

CoXSTRUCTION OF NEW SHIrs FOR THE RoYAL INDIAN MARINE.

807. *Mr. Sarabhai Nemchand Haji: (a) Will Government be pleased
to state if any orders for the comstruction of new ships for the Royal
Indian Marine have been placed during the last 18 months?

(b) If the answer to part (a) is in the affirmative will Government be
pleased to state whether it is usual to invite tenders before the final
orders are placed?

Mr. G. M. Young: (z) Yes for one new sloop.

(b) The sloop is being built under the orders of the Admiralty and I
am not aware of .what their practice is in the matter of inviting tenders.
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BEPARATION OF THE ROYAL INDIAN MARINE BUDGET FROM THE MILITARY
BubpeEeT.

808. *Mr. Sarabhai Nemchand Hajl: Is it a fact that the amount
of money annually allotted to the Royal Indian Marine and remaining
unspent within a year lapses into the general fund of the Military Budget?
If so, bave Government considered the advisability of separating the Royal
Indian Marine Budget from the Military Budget with a view to enablo

the Royal Indian Marine to have the full benefit of the amounts allotted
to it from year to year?

Mr. G. M. Young: The answer to the first part of the question is in
the negative, the second part does not therefore arise. The Royal Indian

Marine have the full benefit of savings effected within their separate budget
allotment.

REOCRUITMENT FOR THE RoYAL INDIAN MARINE.

809. *Mr. Sarabhai Nemchand Hafi: (¢) Will Government pleese
state the parts of India to which recruitment parties are sent in order
to secure fresh supplies of men for the ships of the Royal Indian Marine?

(b) Have Government received representations from, certain districts
or castes to the effect that their claims for recruitment for the Royal
Indian Marine are being disregarded by Government? If so, will Gov-
ernment please state the action they propose to take in the matter?

Mr. G. M. Young: (¢) Recruiting parties were formerly sent regularly
to the Ratnagiri district, which used to be pracfically the sole recruiting
ground for the Royal Indian Marine before its reorganization. At the
time of reorganization, it was the intention of Government to send recruit-
ing parties to this area only until such time as the Royal Indian Marine
was enlarged, when they expected to go further afield. Bince the force
was reorganized on a combatant basis, and service was made permanent
and pensionsble, the popularity of the Royal Indian Marine with this
community has heavily declined: and the last recruiting party that went
to Ratnagiri failed to obtain any good recruits. Attempts were made
accordingly to get recruits from elsewhere, and parties have been sent to
the Punjab, principally to the districts of the Salt Range, where the ser-

vice seems to be popular and recruits of an excellent stamp are readily
forthcoming.

(b) The only representation of the kind suggested in the question came
from the Bhandari community in 1928. I quoted their resolution in
answer to Mr. Aney’s question No. 824 on the 25th August, 1927. I
would add that there is nothing to prevent youths of the Bhandari or any
other community from presenting themselves at the Royal Indian Marine
Depot for recruitment if they wish.

Mr. K. 0. Roy: Will the Honourable Member say whether recruiting
parties will be gent to Chittagong?

Mr. G. M. Young: Government have considered the question of recruit-
ment from Chittagong, and I have no doubt they will keep it in mind.
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RECRUITMENT OF INDIANS FOR THE ROYAL INDIAN MARINE.

810. *Mr. Sarabhal Nemchand Hsaji: (o) Will Government please
state how far the Royal Indian Marine has been reorganised during the
last few months?

(b) Is it a fact that the force has been short of the full numbers in
the ranks of the oxecutive officers nnd the engineer officers?

(c) If the answer to part (b) is in the affirmative, are Government
prepared to make up the deficiency by recruiting Indians only, with &
view to utilise the existing vacancies for the purposes of Indianising these
services more rapidly?

Mr. G. M. Young: (a) The reorganization may now be considered as
complete.

(b) and (c). There has beén some shortage, owing mainly to the time
it took to introduce the open competitive examination for the service.
There does not appear to be any difficulty, however, in obtaining British
candidates for either branch of the service. Indian candidates have so
far only been forthcoming for the Engineer branch. Two Indian candi-
dates for this branch passed the examination held last November. As I
have already informed the House, three executive vacancies are being
offered for competition among the cadets of the ‘‘Dufferin’’ at a special
examination to be held in May this year. In view of these facts, Govern-
ment do not propose immediately to increase the proportion of Indian
vacancies, but they have that possibility constantly in mind.

8ir Hari Singh Gour: May I ask if any Indian has so far been appointed
to the combatant ranks?

Mr, G. M. Young: To the executive branch?
Sir Harl 8ingh Gour: To the officer’s rank.
Mr. G. M. Young: Yes, but to the executive or engineer branch?

Sir Hari Singh Gour: I mean both. *

Mr. G. M, Young: I have just said, in answer to the main question,
that two cadets have succeeded in entering the Engineer Branch. They
have not yet been appointed, but they have gone to England for training.

RECRUITMENT OF SEAMEN.

811. *Mr. Sarabhai Nemchand Hafi: (a) Will Government be pleased
to state the exact method of recruitment of seamen at the major ports
of India?

(b) What is the exact manner in which the registers of serangs lascars,
firemen, stewards and butlers are maintained at these ports?

(c) Is it & fact that in Bombay the licences for the supply of seamen
have been issued to one party only for the last 40 or 50 years?

(d) 1f the answer to part (c) be in the affirmative, do Government
propose to issue licences to other brokers?. If not, do they propose to
establ,ish a regular Bureau of Employment attached to the shipping
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The Honourable Sir George Rainy: () The large majority of Indian sea-
men are recruited at the two major ports of Bombay and Calcutta. As re-

ds the method of recruitment at Bombay, I would refer the Honourable

ember to the reply T gave to starred question No. 691 asked by Mr.
8. C. Mitra on the 23rd September, 1929. At Calcutta the seamen
required for vessels belonging to the British India Steam Navigation Com-
pany are recruited at the Company's offices by its own officers. In the
case of the other shipping companies, the sukhanies are selected at an
open muster held at the Shipping Office. At present the other ratings are
recruited largely through the medium of the licensed brokers. Arrange-
ments have, however, recently been made for the introduction of the
following alternative methods of recruitment. According to the first
method, the shipping companies will maintain registers of the Berangs
and Butlers in their regular employ, and these ratings will be selected by
the Companies’ officers at their own offices the lower ratings being selected
by the Companies’ officers with the aid of the léading ratings. The second
method is intended for those companies who may not find it possible to
make the necessary internal arrangements for the recruitment of seamen
at their own offices. An employment register of serangs and butlers will
be maintained at the Shipping Office and these ratings will be selected
by the Companies’ officers at an open muster held at the S8hipping Office.
The lower ratings will be recruited as in the case of the first method by
the Companies’ officers with the aid of the leading ratings.

(b) Employment registers of Scrangs and Butlers are maintained af
Bombay and Caleutta. The registers show, inter alia, the ship on which
the rating has obtained employment and the date on which he signed on.

(c) The three licensed brokers at Bombay are members of the same
firm. This firm has held this business for many years.

(d) Government do not propose to issue licences to other persons, nor
do they at present contemplate the maintenance at the Bombay Shipping
Office of employment registers for lower ratings.

STATEHEN'I'BHOWING THE NUMBER OF INpIAN OFFIOERS HOLDING OERTAIN
RANKS IN STATE RAILWAYS.

812, *Mr, Sarabhai Nemchand Haji: Will Government be pleased to lay
on the table a statement showing the numbers of Indian officers holdiag
the following ranks in each of the State Railways:

(1) Heads of Departments.

(2) Deputy Heads of Departments.

(8) Divisional Operating Superintendents.
(4) Divisional Traffic Buperintendents.
(6) Executive or Divisional Engineers?

Mr. A. A. L. Parsons: The Honourable Member will find thig informa-
tion in the Classified List of State Railway Establishment, a copy of
which is in the Library of the House.

CARBIAGE OF PIEOE-GOODS FROM BoOMBAY TO CALOUTTA BY RAIL AND
STEAMER.

'813. *Mr. Sarabhai Nemchand Haji: (a) Has the attention of Govern.
ment been drawn to the Statement of the Agent of the Great Indian Penis-
eula Railway that the rate of piece goods from Bombay to Caleutta via
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Nagpur has been reduced from Rs. 8-8-8 to Rs. 1-8-0 with a view to com-
pete against the carriage of piece-goods from Bombay to Calcutta by
stcamers ?

(b) Has the polioy of the Agent of the Great Indian Peninsula Railway
been endorsed by the Government of India?

Mr. A. A, L, Parsons: (a) The answer is in the affirmative except that
the rate in question has, I understand, been reduced from Rs. 3-7-3 first to
Rs. 2-5-) and then from Rs. 2-5-0 to Rs. 1-8-0 and Government are not
aware that the Agent of the Great Indian Peninsula Railway stated that
the rate was reduced from Rs. 3-8-8.

(b) Yes.

Power SuprLiED BY THE HYDRO-ELECTRIO CONCERNS FOR THE SUBURBAN
= SERVICR OF THE GREAT INDIAN PENINSULA RATLWAY,

814, *Mr, Barabhai Nemchand Hafi: Will Government be pleased to
lay on the table a statement showing: .

(a) the cost per unit of power supplied by the Hydro-electric con-
cerns for the suburban service of the Great Indian Peninsula

Railway;

(b) the minimum quantity of electric energy in terms of units the
authorities of the Great Iadian Peninsula Railway have agreed
to pay for irrespective of the actual consumption;

(c) the actual consumption in terms of units supplied by the Hydro-
electric concerns to the Great Indian Peninsula Railway month
by month during the last 12 months ending 30th June, 1929;
and

(d) the payments made with reference to (c) for the power consumed
by the Great Indian Peninsula Railway for their suburban ser-
vice?

Mr. A. A. L. Parsons: The information is being collected and will be
furnished to the Honourable Member when ready. As possibly other
Members of the House may be interested, I will lay the statement contain-
ing the information on the table of the House as soon as an opportunity

OoCCurs.

TRAINING OF INDIANS IN MARINE WIRELESS.

815. *Mr. Sarabhaj Nemchand Haji: Will Government be pleased to
state whether they have taken any action for the training of Indian youths
in Marine Wireless as referred to in the speech of His Excellency the Vice-
roy at the Annual Meeting of the Federation of Indian Chambers of Com-
merce and Industry at Calcutts in December, 1928? If so, will they be
pleased to give the details of the scheme they propose to inaugurate ?

The Honourable Bir George Rainy: A scheme for the training of wireless
operators on the Training Ship ‘““Dufferin’’ was considered by the Govern-
ing Body at their meeting held on the 4th July last. After careful con-
sideration, . the Governing Body resolved that they were not in favour of
the training of wireless operators on the ‘‘Dufferin’’. The matter is still
under conesideration.



2302 LEGISLATIVE ASSEMSBLY. [24re Mar. 1980,

8ir Hari 8ingh Gour: May I ask what was the reason for the unfavour-
able decision of the Governing Body?

The Homourable Sir George Rainy: The difficulty was this, that, if it
were merely a question of wireless training, a course of nine months might
he sufficient, but the ordinary course is three years on the ‘‘Dufferin’’ and
it is not considered desirable to have boys on board under training for so
short a period as nine months. I am not yet satisfied that the difficulties
might not be overcome, and we are making further inquiries about. it.

FELLOWSHIPS OFFERED TO INDIA BY THE ROOREFELLER FOUNDATIONS.

816. *Dr. B. 8. Moonfe: Wil] Government be pleased to state:

¢v) whether any Fellowships were offered to this country by the
Rockefeller Foundation either in the year 1928 or 1929, and if
8o, the date when the offer was received and the number of
Fellowships offered;

(b) whether applications were invited from the different provincea
for selection of candidates for the award of these Fellowships,
and if so, the last date for receiving the applications; ’

(c) the procedure adopted by the Government of India for the seleo-
tion of candidates to be recommended to the Rockefeller
Foundation for the award of the Fellowships;

(d) the date or dates on which the various Provineial Governments
sent in the lists of candidates with their recommendations for
the award of the Fellowships;

(e) the date when the Government of India forwarded their recom-
mendations to the Rockefeller Foundation;

(f) the names of persons recommended by them for the award of
the Fellowships and of the subjects chosen by them; and

(9) the nature of the reply received from the Rockefeller Founda-
tion with regard to the names recommended by the Govern-
ment of India?

Bir Frank Noyce: (a) No Fellowships were offered in 1928. In October,
1028, Government enquired from Dr. J. F. Kendrick, who is the represen-
tative of the Rockefeller Foundation in India, whether it was proposed to
award any Fellowships to India in the near future, and if so, when. Dr.
Kendrick replied in January 1929, that the Foundation did not set aside
sny definite number of Fellowships for Indian students but that if there
werehdeserving men, he had no doubt that Fellowships could be secured
for them.

(b) Yes. Local Governments and Administrations were asked to sub-
mit their recommendations, if possible, by the 81st March, 1929.

(¢) The candidates who are nominated by Local Governments and Ad-
ministrations and who fulfil the conditions prescribed by the Rockefeller
Foundation as to qualifications and prospects of employment are arranged
in order of preference by the Bcientific Advisory Board of the Indian Re-
search Fund Association and the final selection is made by the Rockefeller
International Health Board itself.
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(d) THe recommendations from Local Governments were received be-
tween the 25th March, 1929, and the 5th June, 1929.

(¢) The list of candidates drawn up in order of preference by the Beien-
tific Advisory Board wes forwarded to Mr. Kendrick on the 6th July, 1929,
together with the original applications.

(f) A list showing the names of the applicants and the subjects chosen
by them js placed on the table of the House.

(9) Government were informed by Dr. Kendrick on the 81st October,
1929, that the applications had been received in New York only on the 5th
September and that all available funds for fellowships in the East had been
allotted by then except one which had been ear-marked for an officer in con-
nection with co-operative arrangements for rural heaith work jn Burma.
Only one Fellowship was, therefore, awarded to Dr. Fenn who was serving
in Burma. Dr. Kendrick, however, added that the applications would be
kept on the file of the Executive Committee of the Rockefeller Foundation
a;go would be given due consideration, should funds become available for
1980.

Statement referred to in the reply to part (f) of guestion No. 818, regording Rockefeller

Foundation Scholarships,
Bubjects selected for study.
1. Dr. Ramaswami Subra- Madras . . Public Health administration,
manian. Epidemiology with  special
reference to Malariology.
2. Dr. Walajanagar Vijia- Mudras + Bystem of mediocal inspection of
ragava Perumal, schools in America and rural

sanitation in other countries
especially America.

8. Dr. Bhankar Kathinath Bombay . + Chemistry of Vitamin and Nutri.
Gokhale. tion problems.

4. Dr. Mukundraj Ganpat Bombey . . Analytical Chemistry, Baoteriol
Pandit, preparation of calf ly'm]:ﬂ}‘.:,‘y

5. Vasudeo Lakshman Desh- Bombay . . Infeotious Diseases with speocial
pande, refer:noe to Public Health.,

6. Dr. Ramchandra Govind Bombay . . Bacteriology and Tropical Patho-
Dhayagude, logy.

7. Dr. Ramkrishns Pandu- Bombay . + Anatomy and Embryology.
rang Kappikar.

8. Dr.M.O.T.Iyengar . Bengal . . Malaria research, survey and

: prevention.
9. Dr. Mohammad Yacob Punjab . . Technique of the preparation of

anti.variolous vaoccine lymph
and problemg connecled with
vaccination in United States of
dA.lmrin and the United King-
om,

10. Dr. Samadfhsh . , Punjab . . Malariology.

il. Dr. Ayodhya Nath Dass . United Provinoes. Epidemiology and vital statistics
as specially applicable to the
tropics with a vraw to obtaining
the degree of Doctor of FPublic
Health,
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Subjects selected for study.
1 2 Dr. Beni Madhava Roy . United Provinces. Public Health and Malariology.

18. Cr. Victor Williom Fenon. Burma . . Hygieme and Public Health.
14. Dr. 8, K, Mallick . Bihar snd Orissa. Public Health and Malariology.
15. Dr. Suraj Narain . Ajmer-Merwara . (i) Pathology and Bacteriology 1n

relation to clinical medicine and
public health and (ii) studies in
prevention and cure of tubercul.
osis.

Dr. B. 8. Moonje: Did the Government of India know the date by wl;i.ch
the Rockefeller Foundation were to receive applications for scholarships
to the Rockefeller Institute? '

Sir Frank Noyce: I understand the position is that the Rockefeller Foun-
dation does not lay down any definite date. No definite date was fixed by
it for the receipt of applications.

Dr. B. 8. Moonje: How is it that, when the Government of India sent
their reply in July, it was not received in New York before September?

Sir Prank Noyce: I do not know, Sir. It was sent to Dr. Kendrick on
the 5th of July, whose headquarters are in Madras. Why it did not reach
New. York until the 5th of September, I am unable to say.

Dr. B. 8. Moonje: Did the Government of India write and inquire why
their reply had not reached New York before the 5th of September?

8ir ¥rank Noyce: I do not know. . I can find out and let the Honourable
Member know. The matter is really one for the Rockefeller Foundation,
and it is hardly for us to make any inquiry of that nature.

_Dr. B. 8. Moonje: My point is whether the Government of India’s ap-
plication did reach New York in'time or not?

8ir Frank Noyce: I have already said that all the available funds for

Fellowship in the East had been allotted by the time our application reached
the Foundation.

Dr. B. 8. Mponje: And your application reached them in September
after the Fellowships were all allotted away?

8ir Hari Singh Gour: Did the Honourable Member know the date by
which the Rockefeller Foundation would make the allotments?

8ir ¥rank Noyce: No, Sir; I have already said that the Rockefeller Foun-
dation do not lay down any definite date.

Dr. B. 8. Moonje: Why did not the Government write and find out as
to why their application did not reach New York till September when it

was sent from here in July? Did they take any action to find out the
cause of the delay?

"Sir Frank Noyce: It is rather a long post from here to New York.

DELAY IN THE APPLICATION BY THE GOVERNMENT OF INDIA FOR ROCEEFELLER
FouNDATION FELLOWSHIPS.

817. *Dr. B. 8. Moonje: (a) Will Government be pleased to state
it ib is & fact that the Executive Committee of the Rock‘afgllar Foundation
received the application sent by the Government of Indis in 1929 after all
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the available funds for the Fellowships in the East had been allotted, and

that it was therefore not possible for the Foundation to award any Fellow-

ship to Indians in 1929, except one which had been earmarked for an officer

i; connection with co-operative ' arrangements for rural health work in
urma?

(b) If the reply to part (a) is in affirmative, will Government be pleased
to state who was responsible for this delay in forwarding the application
from India?

(c) What steps do Government intend to take for obviating such delay
-in the future?

8ir ¥rank Noyce: (a) Yes.

(¥) The circumstances have been explained in the reply just given by
me to the Honourable Member's question No. 816. . :

(c) The Honourable Member will see that so -far as the Government of
India were concerned, there was no avoidasble delay. When a similar oc-
casion again arises the Government of India will impress on Local Govern-
ments the necessity for promptitude in submitting their recommendations.

SUBJECOTS FOR THE AWARD OF ROCEEFBELLER FOUNDATION FELLOWSHIPS
IN INDIA.

818.: *Dr. B. 8. Moonje: (¢) Will Government be pleased to state
whether the Rockefeller Foundation has defined the subjects for the award
of the Fellowships in India?

(b) Are these subjects more or less the same for which Fellowships are
awarded by the Foundation in other countries such as England, Germany,
Czecko-Slovakia ?

(c) In case the subjects recommended for the award of Fellowships in
India are not the same as those in other countries, have Government. con-
sidered the question of the advisability of representing to the Rockefeller
Foundation the inclusion of the subjects of pure and applied science
besidtils tho;e relating to public health for the award of Fellowships to Indian
candidates

Sir Frank Noyce: (a) The Fellowships awarded by the International
Health Board of the Rockefeller Foundation are designed to meet definite
needs in public health service.

(b) It would seem from Memorandum No. 7664 of the International
Health Board which gives information regarding these Fellowships that
the regulations are the same for all countries. A copy of this memoran-
dum has been placed in the Library of the House.

(c) Does not arise.

SELEOTION OF CANDIDATES FOR THE AWARD OF ROOKEPELLER FOUNDATION
: FELLOWSHIPS. i

819. *Dr. B. 8. Moonje: Will Government be pleased to state how
many Fellows were selected from the different provinces respectively since
the award of the Rockefeller Foundation Fellowships came first to be made?
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Sir Frank Noyce: The information is contained in the statement which
I have placed on the table of the House.

Madras . . . R , Dr. R, Adiseshan, L.M.8.
Dr. K. V. Krichpan, M.B.B.8,
United Prcvinces . . . Dr. H. @ D. Mathur, B.Se., M.B.B.B.
Dr. A. C, Banerjee, M.B.B.S,, D.P.H,

Punjab . . . Dr. A. R. Mehta, M.B.B.8,, D,P.H,, D.T.M.
and H,

Dr. Ram Behari Lal, M.B.BS,, D.PH,
D.T.M, and H.

Burma . . ' . . Dr. V. W, Fenn,
Central Provinces . ' . Dr, C. R, Edibam, M.B.B.S,
North West Frontier Province . Dr. Saranjam Khan, B,8.C., M.B.B.8.
Officer in Military employ . Captain (now Major) 8, 8. Sokhey, I.M.B,
L= ]
UrmizaTioX 1N INpIA oF INDIANS GIVEN FELLOWSHIPS OF THE ROCKEFRLLER
FOUNDATION.

820. *Dr. B. 8. Moonje: Will Government be pleased to state:

(6) How many Fellows who were given the Rockefeller Fellowships
have returned to India so far; '

(b) How many of them have been utilized in the Medical Research
Department, giving the names of the Fellows and the insti-
tutes to which they may be attached and the inquiries that
may be entrusted to them for carrying out in each case; and

(c) How many of them are not utilized in the Medical Research De-
partment stating reasons why they have not been so utilized ?

8ir Frank Noyce: (a) Nine. Government have no information about
Dr. Fenn who was awarded the Fellowship in 1929.

(b) One, viz., Major 8. 8. Sokhey, I.M.8., who is serving as an Assist-
ant Director of the Haffkine Institute, Bombay.

(¢) Eight, six of whom are employed in suitable appointments in pro-
vincial Public Health Departments. The remaining two, vis., Drs. Saran-
jam Khan and K. V. Krishnan are employed on Bacteriophage and Kala-
Azar inquiries, respectively, under the Indian Research Fund Association.
The cadre of the Medjcal Research Department is fixed according to its
requirements.

Dr. B. 8. Moonje: Are there any who are unemployed?

Sir Frank Noyce: I do not think any of them are unemployed. Fellow-
ships are granted on the distinct understanding that those who hold them
are ear-marked for suitable appbintments on their return to India.



QUESTIONS AND ANSWERS, 2307

APPOINTMENT OF A NON-INDIAN JUDGE IN THE Parna Hice CourT,

821. *Munshi Iswar Saran: (a) Is it a fact that, in the Patna High
Court, in place of the Honourable Mr. Justice P. R. Das (resigned), the
appointment of a non-Indian is contemplated?

(b) If so, are Government aware that such & step will be regarded by
Indians in this country as a reversal of the policy of Indianisation?

The Honourable 8ir James Orerar: (a) and (b). The question of filling
the appaintment which, under section 101 of the Government of India
Act, is made by His Majesty is still under consideration and I regret I
am unable to make any statement on the subject.

Mr. Gaya Prasad Singh: Is it a fact, Sir, that the gentleman who is
going to officiate for Mr. Justice P. R. Das is neither an Indian nor a
lawyer Judge?

The Honourable Sir James Orerar: I must ask for notice of that ques-
tion.

Munshi Iswar Saran: Why has there been so much delay in making
the appointment of the successor of the Honourable Mr. Justice P. .

Das?

The Honourable 8ir James Orerar: I presume, Sir, in order that the
best selection may be made.

Munshi Iswar Saran: Will the Honourable Member kindly tell the
House the recommendation made by the Patna High Court?

The Honourable Sir James Orerar: The Government of India are mot
officiallly consulted in these matters, and I regret that I cannot make &
statement.

Munshi Iswar Saran: Will the Honourable Member kindly tell the
House what recommendation the Home Member made in regard to this
matter.

The Honourable Sir James Orerar: I cannot do that.

Munshi Iswar Saran: Will the Honourable Member convey to the Sec-
retary of State for India the information tbat the appointment of a non-
Indian to a post which has been vacated by an Indian will give rise to
muck dissatisfaction among Indians?

The Honourable Sir James Orerar: I will see that the questions and
replies are communicated to the Secretary of State.

Mr. Gays Prasad Singh: Are Government aware that the prestige of
the Patna High Court will suffer if this sort of jobbery is perpetrated?

Mr, Proddent: Order, order.

Mr. Amar Nath Dutt: What are the reasons, Sir, for overlooking the
claims of the Provincial Judicial Service in giving them & seat on the
Patna High Court in the present vacancy?
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The Honourable Sir James Orerar: As a general peoposition, the claims
of members of the Provincial Service are duly considered when a suitable
vacancy arises.

Munshi Iswar SBaran: Is the Honourable Member aware that there are

competent lawyers in the Patna High Court as well as in other High
Courts who can be appointed to this post?

The Honpurable Bir James Orerar: I note the Honourable Member's
expression of his view on that point.

Mr, Amar Nath Dutt: Is it not a fact that a member of the Judicial
Bervice was available to act for this post, and yet a Civilian Judge has
been selected ?

The Honourable Sir James Orerar: It is true that, as a temporary
measure, there are two additions]l Civilian Judges at present.

Mr., Amar Nath Dutt: Was not a member of the Provincial Judieial
Service available who officiated as High Court Judge in the same Court?

The Honourable Sir James Orerar: I must have notice of that.

Mr. M. A, Jinnah: May I know whether the Government of India re-
cognise that this iz an Indian vacancy and that an Indian should be
appointed ?

The Honeurable Sir James Orerar: That question will doubtless be
considered by the competent authorities.

Mr. M. A. Jinnah: Do the Government know that, even if there is no
Indien available in this particular province, there are other capable men
in other provinces, and will they try and secure an Indian from any part
of India if he is available to fill up this post?

The Honourable Sir James Orerar: I have no doubt that all the con-
siderations bearing on the matter will be carefully taken into account by
the competent authorities. I regret I cannot say anything more at pre-
sent.

Munshi Iswar Saran: Is it not a fact that there is an Indian gentle-
man practising in the Patna High Court who, on more than one occasion,
has officiated as a Judge of the Patna High Court?

The Honourable Sir James Orerar: I believe that is a fact.

INELIGTBILITY OF INDIANS FOR THE DIPLOMATIO SERVIOR,

822. °*Bir Harl Singh Gour: With reference to the reply to starred
question No. 583 on the 12th March, 1930, regarding the ineligibility of
Indians for Diplomatic Service, will Government be pleased to state what
action, if any, they propose to take to get the rules amended so as to
remove their ineligibility?
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Mr. E. B. Howell: The Government of India are in sympathy with
the spirit underlyimp the Honourable Member's question. They have
slready once made representations upon the subject and are prepared to
renew them when a favourable opportunity presents itself,

|
Lok or WaITIiNG RooMs £T BoJra BTATION.

823. *Mr, 8, 0. Mitra: (a) Is it a fact that there is no waiti.uﬁ room
at Bojra Btation in the Noakhali Branch of the Assam Bengal Railway
either for males or females?

{b) Is it a fact that several representations were made by the local
people to the railway authorities for a waiting room?

(c) Are Government aware that passengers are put to great incon-
venience end difficulties for the want of such a waiting room or any shade?

(d) Are Government aware that in the absence of any waiting room
for ladies, the pardah lady passengers are much inconvenienced ?

() Do Government propose to remove the long-felt grievance of the
Incal people?

Mr. A. A. L. Parsons: Government are not aware of the exact arrange
ments, but & copy of the question will be sent to the Agent.

QUALIFYING EXAMINATIONS IN THE SEORETARTAT AND ATTACHED OFFIOES,

824, *Mr. 8. 0. Mitra: (a) Are Government aware that the matricu.
lates employed in the Third Division of the Secretariat offices were not
sllowed to take the First or Second Division (Becretariat) qualifying exami
nation held by the Public Service Commission in November 1929?

(b) Is it a fact that the matriculates employed in the Second Division
of the Attached Offices (having previously quslified for the Third Division,
1e., the examination passed by the candidates referred to at (a) above
or the Second Division Attached Offices examination) were permitted to
take this examination for:

(i) the First Division Secretariat,
(ii) the Second Division Secretariat,

(iii) the First Division Attached Offices,
unlike their fellow colleagues in the Secretariat?

(¢) Are Government aware that, under the rules framed by them for
admiesion of candidates to this examination, the matriculate clerks of the
Attached Offices were only eligible for the Upper Division of their offices
and not for the Becond Division of the Becretariat for which category
"some clerks have been declared successful? How is this anomaly to be
-explained ?

(d) What is the number of such matriculates employed in the Attached
‘Offices who have been declared successful for the Second Division?

() Is it a fact that both the classes of clerks referred to at (a) and (b)
above are eligible for promotion to the next higher category of their
respective offices according to a certain fixed peroentage?

(f) If the answer to part (¢) is in the affirmative, will Government
please state the reasons that led them to make a distinction between the

! B
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Attached Office matriculates and the Secretariat mat'rinulates for the
purpose of allowing them to take the qualifying examination?

(9) Are Government aware that this distinction caused great discontent
among the clerks concerned, and is it & fact thut representations were made
to Government?

(k) Do Government propose to redress their grievaise by affording
them an opportunity of appearing at the next examination as Depart-
mental candidates and extending to them the concessions allowed at the
November 1929 examination? If not, why not?

The Honourable Sir James Crerar: () Yes.
(b) Yes, if recommended by the Heads of their Departments.

(c) The position of an Assistant in an attached office is slightly supe-
rior to that of a second division clerk jin the Secretariat; consequently ié
wag considered that if a clerk was held to be fit for Assistant in sn &at-
tached office he could properly be held fit for the second division in the
Secretariat.

(d) Nine.
(e) Yes.

(f) The second division in attached offices consisted partly of persons
who had qualified for the second division and partly of persons qualified
a8 typist and routine clerks. I understand that the Public Bervice Com-
mission considered it undesirable to distinguish between clerks who were
working in the same division in the same office. These condilions did not
prevail in the Secretariat.

(9) Certain representations were made in the matter.

(h) There will be no departmental qualifying examinations in future,
but under the rules it is open to departments, in cases of exceptional
merit, to promote third division clerks to the second division in not more
than one of every five vacancies,

EXPENDITURE FROM RATLWAY REVENUR ONF THE BAMUNGACOHT SHOOTING
Case.

826. *Pandit Nilakantha Das: (a) Will Government be plessed to
state what amount of expenditure has been incurred from the Railway,
revenue to conduct the case in connection with the Bamungachi shooting
incident to defend the Railway officials?

(b) Will Government be pleased to lay on the table the correspondence
that passed between the Railway Board and the Government of Bengal
or the Advocate General of Bengal in connection with the Appeal pre-
ferred against the acquittal of Sj. S8hanti Ram Mondal?

‘Mr. A. A. L. Parsons: (g) Information will be obtained and supplied
to the Honourable Member on its receipt.

(b) The Honoursble Member présumably refers t{o correspondence be«
tween the Government of India and the Bengal Government. Govern-
‘ment regret that they are not prepared to lay this correspondence on the
table.
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Rrpsearog 1IN PranT PHYSIOLOGY AND SOHOLAfSHicS8 FOR AGRICULTURAR
RESEAROH AND ANIMar HUSBANDRY.

628. *Mr. K. 0. Neogy: (a) Are researches in plant physiology con-
ducted at the Agricultural Institute at Pusa? If so, are annual
accounts of the results of such researches published, and has any of them
received any segreumnvc notice so far in scientific journals published
abroad?

(b) Does the Imperial Council of Agrmn]tu.ra! Research intend to en-
courage better teaching of physiology of pla.nta and research therein? If
%0, in what manner?

(c) Are Government aware of any institution in India where research
is carried on in plant physio]Oﬁy? If so, is the Imperial Council of Agri-
cultural Research considering the question of helping it in any way?

(d) Is there any intention on the part of the said Council or Govern-
ment to grant scholarships to suitable Indians tc qualify themselveg im
agricultural research and animal husbandry in any foreign country like
Denmark which is a leading centre of such research and scientifio study?

8ir Frank Noyce: (a) There is no separate section of plant physioiogy
at the Pusa Research Institute and such research in that subject as has
been conducted there has been connected with and subsidiary to problems
in plant-breeding. The results of the research work carried out at Pusa
are published in the Memoirs and Bulletins of the Imperial Department
of Agriculture in India and the work done has repeatedly received appre-
ciative references in scientific journals published abroad.

(¥) The attention of the Imperial Council of Agricultural Research will
be jinvited to this matter.

(c) Research in plant physiology is carried out in several instituticns
in India which are in receipt of assistance from Government.

It is open to any institution to apply to the Imperial Council of Agzi-
cultural Research for a grant for research in any branch of agricultural
science.

d) The question has already been remitted to the Council of Agricul-
tural Research for consideration.

NuumeEe oF MEMBERS OF EACH COMMUNITY IN DIFFERENT RANES OF THE
ABmy.

827. *Mr. Mukhtar Singh: (a) Will Government be pleased to state
how many Indians have up to now been given King's Commissions and
how many of these commissions are honorary?

(b) How many of these commissions are allotted to Hindus, Sikhs,"
Muhammadans and Christians and untouchables? '

(c) How many Indians have been given Viceroy’s commissions till
now, and how many of these are Hindus, 8ikhs, Muhammadans, Chris-
tzans and so-called untouchables?

g) How msnv Indian qther ranks and Indian camp followers are there
in Army? How many, of them .8re Hmdns, Bikhs, Christians and
3eprasseﬁ classes?

B2
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Mr. G. M. Young: 78 Indians have hitherto passed out of Sandhurst
and have been granted King's Commissions: 29 of these were Hindus, 2%
were Muhammadans, 18 were Sikhs, one a Burman and one a Christian.
The remainder of the information desired by the Honourable Member is not
available, and could only be collected, if at all, by the expenditure of an
smount of time and labour, which would be disproportionate to its value

result.
MitrrAry CONTRACTORS.

828. *Mr. Mukhiar Bingh: What is the total number of military
contractors entered in the register of military authorities and how many of
them are Hindus, Sikhs, Mobammadans and belong to the depressed
-clasges?

Mr. G. M. Young: There is no register showing the total number of
.contracturs employed by the various military authorities, nor would it be
practicable to compile such a register. I am sorry therefore that T can-
not give the information required by my Honourable friend.

- .

REPRESENTATION oF THE ARYA SamAs IN TH® Dermr UNIVERSITY.

829. *Mr. Mukhtar 8ingh: With reference to my starred questions Nos.
560 and 561 answered in the Legislative Assembly on the 18th February
1929, wili Government be pleased to state the conclusions arrived at by
Government on the communication received from the Arya Samaj, Delhi?

8ir ¥rank Noyce: Government were unable to accede to the request
made in the communication referred to by the Honourable Member. A
representative of the Arya Samaj, Delhi, has however been appointed as
#a Member of the Court by the Chancellor of the Delhi University.

RAOIAL DISORTMINATION IN LEAVE RULES OoN THE BoMBAY BARODA
AND CeENTRAL INDIA RAmLway.

830. *Rai Sahib Harbilas Barda: (a) Is it a fact that the Indian officers
of the Bombay, Baroda and Central India Railway have been representing
matters for several years and asking for the removal of racial discrimination
against them in the application of leave rules?

(b) Is it a fact that in the same city of Bombay, the old Grea* Indiac
Peninsula Railway has made no such racia! discrimination in the leave
rules against its Indian Officers, while the Bombay, Baroda and Central
India Railway does?

(¢) Will Government state if there is any other State-owned railway in
{ndia which has such racial disorimination against the Indian officers
in the matter of leave regulations?

(2) Is it a fact that the Bombay, Baroda and Central India Railway
* Company has recently issued a fresh set of leave rules; but that, even in
them, these discriminations have not been removed, and that they are far
less favourable than those applicable to the European officers?
(¢) Is it a fact that these new ieave rules have not been brought into
line with those in force on the Btate Railways?
(f) Is it true that whereas a European officer on the Bombay, Barods

and Central India Railway can get 22 months’ combined leave at a time,
the Indian officer is restricted to six months’ combined leave omly?
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(9) Is it true that whereas the European officer earns furlough at
the rate of one-fourth of active service rendered, the Indian officer earns it
at the rate of one-eleventh only?

(k) 1Is it true that, whereas the European officer gets one month's sick
leave on full pay per year non-cumulative without affecting his other leave
and furlough, no.such leave is given to the Indian officer though he may
be ill?

(i) Is it true that, whereas the European officer can get 22 months’ com-
bined leave after retirement, the Indian officer is allowed six months’ com-
bined leave only?

() Is it true that the European officer can commute his furlough irres-
pective of his going overseas, whereas the Indian officer can only commute
it provided he goes overseas?

Mr. A, A. L. Parsonsg: (a) Government believe it to be so.

(b) No; the leave rules of the old Great Indian Peninsula Railway
gave greater leave benefits to European officers.

(c) Both the revised leave rules of the Bombay, Baroda and Central
Indis Hailway and the revised leave rules applicable to State Railway
employees allow a more liberal scale of leave to persons of non-Asiatic
domicile, but the increased limits in the B., B. and C. I. rules are much
higher,

(d) Yes, except that the diserimination is on domicile and not on race.

(¢) Yes, but Government propose to invite the Company to consider a
revision of their rules on the basis of the revised leave rules applicable to
Btate Railway employees.

(f), (h) and (i). The answer is in the affirmative if a comparison is

e of the privileges applicable to officers of non-Asiatic domicile with
those applicable to officers of Asiatic domicile.

{¢) Officers of non-Asiatic domicile earn furlough at the rate of a quar-
ter of active service and officers of Asiatic domicile at the rate of 30 days
for each calendar year.

() Yes, except that an officer of Asiatic domicile can commute fur-
lough on half pay into furlough on full pay up to a maximum of four months
on each ocecasion if the leave is taken on Medical Certificate and spent in
India or Ceylon.

RAOIAL DiscBRIMINATION 1IN LEAVE RULES ON THE BoMBAY, BARODA AND
CeENTRAL INDIA RaALway.

831. *Ral Sahib Harbilag Sarda: (a) Are the new leave rules which are
in force on the Bombay, Baroda and Central India Railway as applicable
to the Indian officers also applicable to the Anglo-Indian Officers?

(b) If the answer to part (a) be in the affirmative, what is the date
fixed, after which Anglo-Indian officers recruited would be governed by the
new leave rules?

(c) What is the number of Indian officers who were in service before
the date which may be mentioned in reply to part (b) above?

(d) What is the number of Anglo-Indian officers who were in service
before the date mentioned in reply to part (b) above and who are getting
the benefit of the old leave rules as applicable to the European officers?
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) Is it true that even the European subordinates drawing over Rs. 800
per month and in certain cases drawing even Rs. 150 per month, in service
before the date mentioned in reply to part (b) above, get the benefit of
these old leave rules as applicable to the European officers, and which are
denied to the Indian officers?

(f) Will Government state what action they propose to take for the
removal of these racial discriminations? :

(9) Are Government prepared to advise the Bombay, Baroda and Central
India Railway company to bring its leave rules for Indian Officers intc line
with those in force on the State managed Railways?

Mr. A. A. L. Parsons:

(a) They are applicable to all officers of Asiatio
domicile. ' ’

(b) All Anglo-Indian Officers of lndian Domicile appointed after the
1st April 1929, come under the revised leave rules.

(c) and (d). Information will be obtained and supplied to the Honour-
able member on ‘its receipt.

(¢) Yes.

(f) and (g). Attention is invited to the reply given by e to clause
(¢) of the Honourable Member's previous question.

Pandit Hirday Nath Kunsru: May I ask the Honoursble Member whe-

ther he is developing a style of speaking which makes it impossible to
follow him?

Mr. A. A. L. Parsons: I hope not.
Mr, President: Every one has his own style.

Pandit Hirday Nath Kunzru: I thought the Honourable Member was
improving.

PUROHASE OF THE BUuSINESS oF THE DLEI ELROTRIO SUPPLY AND TRAOTION
CoMPANY BY THE DELEI MUNICIPALITY.

832. *Mr. B. Das: (a) With reference .to Mr. K. C. Roy's starred
questions Nos. 573 and 574 regarding the Delhi Electric Supply and
‘Iraction Company, on the 12th March, 1980, will Government be pleased
to communicate to the House the reply thereto?

(b) Will Government be pleased to state when the Delhi Electric
license of the present licensees will expire?

(c) Have Government obtained the opinion of the local authorities,
the Delhi Municipality, as to their intention to purchase the undertaking
for the Municipality ?

(d) Has the Delhi Municipality asked Government for any loan towards
the purchase of Delhi Electric Supply Co.?

The Honourable Sir Bhupendra Nath Mitra: (a) When a reply to Mr.
K. C. Roy’s questions referred to is furnished to him, a copy thereof will
be placed in the Council Library for the information of the House.

(b) and (c). The licence will expire in 1947, and so far as Government
are aware no proposal has been made by the Delhi Municipality that they
should buy the rights of the Company under the licence, which has been
granted by the Chief Commigsioner.

(d) No such application has.been received.
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PurcHASE OF THE BUSINESS OF THE DELHI ELECoTRIC SUPPLY ANXD TRACTION
CoMPANY BY THE DELHI MUNIOIPALITY OR THE GGOVERNMENT OF INDIA.

833. *Mr. B. Das: (a) Will Government be pleased to state the
present capital value of the Delhi Electric Supply and Traction Co. Litd.?

(b) Have Government computed the figure that will be paid to the
Company in case option of purchase is exercised either by the local
authorities or by the Local Government—the Government of India?

(c) Is it a fact that under the Indian Electricity Act the option of
purchase evolves on the Government of India—in case local authorities
are not in a position to do so? '

The Honourable S8ir Bhupendra Nath Mitra: The information asked
for is being collected and will be supplied to the Honourable Member in
-due course.

RATES CHABGED FOR SALT TO TRADESMEN OF THE SAMBALPUR DISTRIOT.

834, *Mr, B. Das: (¢) Have Government received a petition signed by
the salt merchants in Orissa snd addressed to the Salt Commissioner of
Madras, of which & copy was forwarded to the Honourable the Finance
Member?

(b) Is it a fact that salt monopolists at the Ganjam faetories charge
different_prices for different districts?

(c) Is it a fact that traders of Sambalpur District are charged rates
varying between seven to nine annas per maund, while traders at Cuttack
pay much less?

(@) Ts it n fact that the Government rate for sale ex factory is four
anuas per maund ?

(¢) Do Government propose to see that no unfair rates are charged by
salt monopolists to tradesmen of the Sambalpur District?

The Honourable Sir George Bchuster: Yes, the Government have re-
ceived the petition and have already asked for-reports on the subject.
.'V}\l?'hen the replies are rectived I shall inform the Honourable Member of
the result.

Pandit Nilakantha Das: Is it not the duty of the officials of the BSalt
Department to see that the price and supply of salt is controlled all over
India? I

The Honourable Bfr George Bchuster: The Government of India do not
exercise any control over the retail prices of salt.

‘WITHAOLDING IN THE DELHT TRLEGRAPH OFFIOE OF A TELEGRAM ABOUT THE
SArRDA AoT.

835. *Maulvi S8ayyid Murtuza Saheb Bahadur: (2) Will Government
be pleased to state if it is a fact that a message sent to the Press from
the office of the Jamiatul Ulmaa-e-Hind regarding the Sarda Ant and
Mussalman’s attitude was withheld by the Telegraph officer of Delhi?

(b) If so, what is the reason?
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Mr. H. A. Sams: (o) Yes, a message of the 10th March, 1930, was
withheld. '

(b)' The message was considered objectionable and its transmission
was withheld under rule 13 of the Indian Telegraph Rules, 1927.

. Maulvi Mohammad Shafee Daoodi: What were the grounds on which
it was held objectionable?

. Mr. H. A. Sams: I can only say that the telegram was held to be ob-
jectionable. That was the ground on which it was withheld. '

I;g. K. C. Roy: By the Telegraph Master or by the Local Govern-
ment?

Mr. H. A. Sams: By a responsible official of the Telegraph Depart-
ment. |

Mr. Gaya Prasad Singh: Will the Honourable Member point out the:
objectionable passages in the message?

Mr. H. A, Sams: ] have not memorised the message and even if I
had, I would not be prepared to say what were the objectionable passages.

If any gentleman wants to find out what it was about, he can ask the
sender.

. Mr. Abdul Latif Sahib Farookhi: Were any similar messages with-
eld?

Mr. H. A. Sams: As far as I am aware, no, Sir.

Maulvi Mohammad Shafee Daoodi: Is the Honourable Member aware

that things like that are repeated, recently in another message sent by
Maulana Muhammad Ali on the same question?

Mr. H. A. Sams: I have no information.

APPOINTMTNT OF MusLiM ENGINEERS IN THE DxLHI PuBLic WORKS
DEPARTMENT.

836, *Mr. Abdul Latif Sahib Farookhi: (a) Is it a fact that no Muslim-
Temporary Engineer was appointed in the Dethi Public Works Departirent
gince 1923? If not, why not?

(b) With reference to the reply to question No. 101 in the Council of
State on the 17th September, 1928, will Govercment be pleased to lay on
the table a statement showing the names of the registered Muslim candi-
dates for the post of Engineers in the Delhi Public Works Department?

The Honourable Sir Bhupendra Nath Mitra: (a) No.

(B) A statement was furnished to the Honourable Mr, Suhrawardy with:
Mr. Clow’s demi-official letter No. E.-87, dated the 24th October 1928. A
copy of the statement is being sent to the Honourable Member separately.

SAFEGUARDING OF MusLiM Crams 1N THE DELHI PuBLic WORKS
DEPARTMENT.

837. *Mr. Abdul Latif Sahib Farookhi: Will Government be pleased to-
state what action has been taken to safeguard the Muslim claims in eom-
pliance with Lord Beading’s declaration published in the Statesman of
the 1st January, 1925, and to prevent class monopoly in the Delhi Public
Works Department?
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The Honourable Sir Bhupendra Nath Mitra: Instructions have been
issued to the Chief Engineer, Public Works Department, Delhi, to ensure
the adequate representation of minority communities (including Muslims)
in the clerical and subordinate technical establishments under his control.

UNSTARRED QUESTIONS AND ANSWERS.
Tar CoNNAUGHT PrLacE BookmNg OFrFicE, NEw DELHI.

315. Pandit Nilakantha Das: (a) Is it a fact that the New Delhi
Connaught Place Booking Office was opened for goods traffic about 12
monthg ago? '

(b) Is it a fact that in the last week of October 1929, the Railway
authorities at Lahore Junction refused to accept goods for that booking
office, on the plea that they were not aware of the booking office?
= (c) Is it & fact that the matter was reported by the consignee to the
Divisional Superintendent, North Western Railway, Delhi, who forwarded
it to the authorities at Lahore vide his letter No. 4118-CD/29, dated the
9th December, 1929? '
™ (d) Ts it also a fact that the consignee has sent half a dozen reminders
to the Railway authorities at Lahore during the last three months but has.
heard nothing in reply?

(¢) What action do Government propose to take in the matter to avoid
repetition of such action on the part of Railway officials?

Mr. A. A. L. Farsons: (a) Yes.
(), (¢), (d) and (¢). I am obtaining a report and will communicate
with the Honourable Member in due course.

INDEBTEDNESS OF GOVERNMENT SERVANTS.

316. Pandit Nilakantha Das: (a) Is it a fact that, under rule 16 of the-
Government Servants Conduct Rules, Government servants habitually in
debt should be dismissed from service?

(b) Is it a fact that sction under this rule is not taken against the
employees of the Government of India Secretariat and Attached Offices
who are reported to the heads of their offices to te in debt?

(c) Is it a fact that, instead of taking disciplinary action, the officers
of the Indian Stores Department started a private fund for liquidating the
debts of thousands of rupees against a clerk and closed the fund only when.
it was found that instead of reducing, his debts were further increasing?

(d) How many victims of the extravagance of the clerk have during the
last two years verbally or in writing reported to the officers of Indian
Stores Department regarding their outstanding claims?

The Honourable Sir Bhupendra Nath Mitra: (a) When a Government
servant has been adjudged or declared insolvent, or when a moiety of his
salary is constantly being attached, has been continuously under attach-
ment for a period exceeding two years, or is attached for a sum which, in.
ordinary circumstances, cannot be repaid within a period of two years.
fie will be considered liable ‘to.dismissal under rule 16.
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(b) I invite the Honourable Member's attention to the reply given to
Mr. Siddheshwar Prasad Sinha’s starred question No. 873 on the 26th
Beptember, 1920,

(¢) No. The question of the indebtedness of the clerk referred to was
taken into coffsideration immediately it assumed serious proportions and
‘the matter has not yet been closed.

The clerk was informed by the Chief Controller of Stores, on the 20th
January, 1980, that unless he succeeded within three months in freeing
himself from debt or at least in reducing his liabilities to an extent which
would permit of their being entirely liquidated in a reasonable period,
& recommendation would be made to the Government of India for the
termination of his appointment, under rule 16 of the Government Ser-
vants’ Conduct Rules.

Nc fund was started by the officers of the Indian Stores Department,
for the purpose of liquidating the clerk's debts. One-hslf of his pay wus
attached monthly under the orders of the courts for the purpose. As
these deductions and also the deductions from his pay to meet Govern-
ment dues on account of house rent, etc., left him a small sum monthly
which was totally inadequate for the maintenance of himself, his wife
and four children, some members of the staff contributed, as a purely pri-
vate arrangement, a small sum monthly for a short period to help him
-and his family to eke out a bare existence. As, however, it was found
‘that he continued to incur liabilities, this voluntary sssistsm:.e was with-

-idrawn,
(d) Four.

INDEBTEDNESS OF GOVERNMENT SERVANTS.

317. Pandit Nilakantha Das: (a) Is it a fact that a Superintendent in
‘the Wireless Branch of the Director General of Ports and Telegraphs and
also a clerk in the Library of the Railway Board are in debt? .

(b) If the replies to the above be in the affirmative, will the Government
‘be pleased to state whether any action under the Government Servants’
‘Conduct Rules has been taken against the clerks referred to? If not, why
not?

(¢) Do Government propose to draw the attention of the heads of the
various Departments of the Government of India to the provisions of the
‘Government Servants’ Conduct Rules regarding the action that should be
taken against those in debt irrespective of their position or nationality ?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The SBuperintendent referred to in part (a) has since liquidated
practically the whole of his debts. The case of the Librarian of the Rail-
way Board's office does not come under rule 18 of the Government Ser-
;9nta’ Conduct Rules and no action has thereforc been taken against

im. v

. (c) 1 invite the Honourable Member’s attention to the reply given to
part (b) of his previous question.
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Posts 1x THE GOVERNMENT OF IND1A PRESS, SIMLA.

318. Mr. Mukhtar Singh: (¢) With reference to the snswers to my un-
starred questions Nos. 261 to 263 and 274, on the 26th September, 1929,
regarding the Government of India Press, Simla, will Government be
pleased to state whether they propose to take any action in the matter of
the practice in vogue in the Simla Press in giving high responsible posts to
persons of inferfor education both technical and literary?

(b) Is it a fact that a few learners were sent to England'ht.o pick up the
work of an Assistant Manager?

(¢) If the answer to (b) is in the affirmative, will Government please state
whether they have come back? If so, where have they been posted and in
what capacity ?

The Honourable 8ir Bhupendra Nath Mitra: (a) I have nothing to add
to the reply given by me to the Honourable Member to his unstarred
questions Nos. 261 to 268 and 274 on the 26th September, 1929.

(b) Yes; u few scholars have been sent to England for training in the
art of printing and allied trades.

(¢) One scholar has returned and has been posted as an overseer in
the Calcutta Press.

¥ DUCATIONAT QUALIPICATIONS OF THE ASSISTANT MANAGER OF THE GOVERN
MENT OF INDIA PrESS, SmMLA.

319, Mr. Mukhtar Singh: (2) Will Government be pleased to state the
educational qualificationg of one Mr, Jawahar Khan, Assistant Manager of
the Government of India Press, Simla?

(b) Is it a fact that the office records clearly show that he commits
grammatical mistakes, as ‘“‘why did you went”, “‘why did you doae’’
and ‘‘send to time'’, which are not expected from a person of ordinary
education?

(o) If the answer to (b) is in the affirmative, have Government considered
the question of the desirability of removing this gentleman from this
responsible post and of appointing one of those gentlemen who were
specially sent to England for training in this line?

The Honourable Bir Bhupendra Nath Mitra: I propose to deal with
questions Nos. 319, 820 and 821 together. The Controller of Printing
and Stationery is responsible to Government generally for the efficient
administration of the Government of India Press and Government do not
propose to call for information regarding these administrative details,
which are matters for his discretion.

PERSONAL RECORDS OF THE OFFICIATING ASSISTANT MANAGER oF THR Gov-
ERNMENT OF IND1A PRESS, STMLA.

$820. Mr. Mukhtar Singh: (a) Is it a fact that the personal reeord of
Mr. Jawahar Khan, officiating Assistant Manager of the Government of
India Press, Simla, is not good and that he was fined Rs. 5 some time ago?

(b) Is it a fact that he was badly reported upon by Mr. Aylmer, and also
by the Controller who too wrote against his work?

tFor answer to this question, see answer to unstarred question No. 310.
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(c) Are Government aware that his treatment towards his subordinates ig
anyth;ng but satisfactory, and that very often he uses bad language to

(d) Is it a fact that some compositors made a representation to the late
Manager regarding their legitimate grievances and that, instead of taking
any notice of these, departmental action was taken against these people?

(e) If answers to (a), (b), (c) and (d) are in the affirmative, have Govern-
ment considered the question of the desirability of removing Mr. Jawahar
Khan from his present post?

PROMOTIONS IN THE GOVERNMENT OF INDIA PRESS, SIMLA.

$321. Mr. Mukhtar Singh: (a) Is it a fact that one B. Niaz Mohammad,
8 receipt clerk without experience of the composing work, was promoted

to the post of a time-checker? If so, was this gentleman related {0 Mr.
Jawahar Khan? .

(b) If so, will Government please state what action they propose to take
in the matter?

(¢) Is it a fact that consequent on the amalgamation of both the Govern
ment Presses, one B. Mushtaq Ahmed, a junior compositor, was served with
a notice of being retrenched and of being offered a post of a lino operator?

. (d) Is it a fact that, after having worked for a few months on the lino
machine, he was promoféd as an officiating section holder, although in
1925 Mr. Aylmer found the Lino Section in a hopeless state and consequently
reverted. him to his former post with the remarks that he should never in
future be promoted to the post of a section-holder?

(¢) If the answer to part (d) is in the affirmative, will Government please
state why this gentleman has again been offered a chance soon after the:
transfer of Mr, Aylmer?

Hours IN GOVERNMENT OF IND1A PRESSES.

322. Mr. Mukhtar 8ingh: Is it a fact that the tiffin time from 1-80 to
2 p.M., given to the employees in the Government of India Presses, is not
included in the office time and that the men are made to stay half an hour
longer? If so, have Government comsidered the undesirability of the
existing practice and what steps do Government propose to take in order
to redress this grievance?

The Honourable Sir Bhupendra Nath Mitra: T presume that the Hon-
ourable Member refers to the clerical staff. The normal hours of work
are from 10 a.M. to 5 P.M. and no clerk is required to remain half an hour
longer in office by reason of the fact that he avails himself of a lunch
interval of half an hour. The Tatter part of the question does not arise.

HourEs 18N THE GOVERNMENT OF INDIA PRESS, SIMLA.

323. Mr, Mukhtar 8ingh: (a) Is it a fact that the employees of the:
Government of India Press, Simla, are compelled to stay overtime? If so,
under what rules are they compulsorily booked for overtime?

(b) Is it a fact that a request was made through the Works Committee
.to reduce the time of the Government of India Press, Simla, specially in
the winter months? If so, what action did Government take in the matter?

+For answer to this question, see anawer to question No. 310.
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The Honourable Sir Bhupendra Nath Mitra: (a) Except in cases of
sickness and emergent private affairs, the employees of the Press are
expected to work overtime when required. This liability is part of the
ordinary conditions of their service.

(b) The Government of India have no record of any such request made
through the Works Committee of the Press. The latter part of the ques-
tion does not arise. '

W

SALARIES OF COMPOSITORS IN GOVERNMENT OF INDIA PRESSES,

324. Mr. Mukhtar 8ingh: Is it a fact that the average salary of a com-
positor in the Government of India Presses is far below the amount which
they drew under the old piece system? Did the men draw the attention
of the Government of India to this fact, and djd they ask for a time-scale
of pay? If so, what action do Government p e to take in the matber? .

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
appurently refers to certain picce work compositors in the old Government
Central Branch Press at Simla. who were, with their consent, placed on
fixed rates of puy when that Press was amnalgamated with the Monotype
Press to form the present Government of India Press at Simla. The men
earned higher wages as piece work comporitors, but as there was no provi-
sion for piece .awork composition in the reorganized Press, they agreed to
be employed on fixed rates of pay corresponding to those fixed for salaried
compositors in the old Monotype Press. A petition from these men asking
for the substitution of time scales of pay for their present fixed graded
scales of pay was received by the Government of India in 1925 and reject-
ed after careful consideration.

ProvIDENT FUND FOR GOVERNMENT oF INDIA PrEssks.

325. Mr, Mukhtar Singh: Is it a fact that a question was asked in the
Legislative Assembly about the Provident Fund for the Government of
India Presses and the Government replied that the rules were being con-
sidered by the Secretary of Btate for India? If so, how does the position
gtand now and when are the new rules to be promulgated?

The Honourable Sir Bhupendra Nath Mitra: Yes. The attention of
the Honourable Member is invited to the reply giver by me in the Legis-
lative Assembly on the 21st March, 1980, to Mr. 8. C. Mitra’s starred
-question No. 720.

QuARTERS FTOR EMPLOYEES OF THE GOVERNMENT OF INDIA PRrESsS,
SmMraA.

826, Wr, Mukhtar Singh: (a) Is it a fact that the Government Presa
-employees at Simla were promised by the late Board of Industries that
they would be provided with quarters near the Press and that to carry out
this & site was selected near the Forest Nursery in Tutikandi? Is it a fact
that this proposal was subsequently dropped and that the old Monotype
Press was enlarged but that no quarters have been built near the Press?
Are Government aware that the limited number of quarters on the ground
-floor of the Babu Barracks on the Cart Road is quite insufficient and too
far away from the Press? '
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(b) Is it also a fact that the quarters at Dhar known as the ‘‘quarters
for the Press employees’” which were vacated by the Foreign and Political
Department Press were  offered to the Government Press at a high
rate of rent?  Are Government aware that this rate was tco much to meet
the pockets of the poor'y paid men of the Priss?

The Honourable Sir Bhupendra Nath Mitra: («) The reply is in the
affirmative except that the quurters allotted in the Indian Clerks’ Barracks
to the Press Bmployvees are not at o great distance from the Pross,

(1) "I'he Dhar quarters were offered to the Press emiployees on rents
based on the cost of building and repairs, but the offer was rejected by
the men concerned ns they considered that the rents were too high. «

ProvisioNn oF A RATLWAY STATION AT THE HEADQUARTERS OF THE
District oF FARIDPUR.

327. Mr. K. 0. Neogy: (a) What action hag been taken in the direction
of providing a permanent railway station at the headquarters of the District
of Faridpur in Eastern Bengal, together with necessary amenities, such
a8 suitable platforms and waiting rooms, etc?

(b) Have responsible railway officials consulfed public opinion ab
Faridpur in regard to the location of the station und pther connected
matters?

(c) Have the District Board, the Municipality, the People's Association
and the Merchants’ Association at Faridpur been formally consulied on the
subject? If not, why not?

Mr. A. A. L, Parsons: (a), (b) and (¢). Government have no informa-
tion, but  copy of the Honourable Member’s question will be forwarded
to the Agent.

MuRDER OF A PostarL MATL RUNNER.

328. Mr. K. 0. Neogy: (a) Are Government aware that a fcw months
ago, & postal mail runner was brutally murdered and a consideruble amount
of money looted in a place called Kamarhatty, only about three miles from
Calcutta?

(b) If so, what special action has been taken since to ensure the safety
of mail runners in localities where such murders or robberies have taken
place?

Mr. H. A. Sams: (a¢) Yes. The official was a Cash Overseer.

(h) Arrangements for the conveyance of cash by officials travelling in
motor vans are under consideration. In the meantime police escorts have
been provided as a temporarv measurc for the cnsh overscers who have
to work in the mill nreas.

REDUOTION OF INTERMEDIATE CLASS FARES OF THE EASTERN BENGAL
AND AssaM BENaAL RAmways.

3920, Mr, K. 0, Neogy: (o) With effect from which date or dates did the
Eastern Bengal and Assam Bengal Railways, respcetively, carry out the
reduction in intermedinte class passenger fares in 1929?
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(b) Is it a fact that in through bookings from the Assam Benga! Rail-
way and steamer service stations, the reduction in the Eastern Bengal.
intermediate class fares was not taken account of for about a month? It
go, why?

(¢) 1f the answer to the first part of part (b) is in the affirmative, will
Government be pleased to state the total exfra amount that was coilected
by such excess charge?

(d) Was any application for refund of such excess charge mode by any
passenger?  1f so, with what result?

Mr. A. A. L. Parsons: (u) Inter class pusscnger farcs over the Eastern
Bengal and Assam Bengal Railways were not reduced in 1929

(b), (¢) and (d). Do not arise. .

SHORT NOTICE QUESTIONS AND ANSWERS,
CorLIsION BETWEEN THE 1Ponice AND Pusric atr Raxcoon,

Mr. Jehanglr K. Munshi: (1) Will Government be pleased to call
for full detailed information from the Government of Burma with regard
to the clash between the Police and a section of the public at Rangoon on
the 19th of March and the riots which are alleged to have taken place at
Rangoon in conncetion with Mr. J. M. Sen Gupla’s trial?

(b) Will Government commuuicate to this House full information in
connection with the matters specified in the lust question?

(¢) Are Government prepared {o issue instructions to the Government
¢f Burma to impress on the police the necessity of non-interference with
crowds and restrained behaviour on such occasions?

The Honourable Sir James Orerar: (a) and (b). The report of the
Local Government states that a group of persons persisted in parading up
and down the street in front ol the District Magistrate's Court House.
They were directed on to the pavement by the police, who were keeping
the road clear for traffic, but refused to obey. One of their number was
then arrested. The crowd thereupon begun throwing stones at the police,
who cleared the street and the compound opposite the Court, where crowd
had collected. About an hour later, the crowd began to re-assemble and
wecre again dispersed. Three members of the crowd were arrested, of
whom one is being prosecuted under sections 147 and 150, Indian Penal
Code. The latest information shows that 48 persons, including 9 police,
attended hospital for injuries. Mr. 8. A. 8. Tyabji, who attcmpted to
nhack the stone throwing, was unfortunatelv struck bv n brick. No fire-
urms were used and no troops were emploved or reauisitioned. A foree of
125 military police were sent for as a precaution and arrived after order wus
restored. Fifty military police were also present to assist in preventing
the crowd collecting again during the subsequent hearing of the case. No
further disturbance is reported.

(¢) I do not consider that any instructions are necessary.
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Maulvi S8ayyla Murtusa Saheb Bahadur: Has the attention of the Gov-

. ernment been drawn to the statement made by Mr. 8. Tyabji and other
gentlemen regarding these disturbances, which has appeared in the
Hindustan Times?

The Honourable Sir James Orerar: I saw a stalement in the Press
-ascribing Mr. Tyabji’s injury to some other cause, but my information is
that he was hit by a brick thrown by one of the nrowd.

Mr, Jehsngir K. Munshi: As the statement read out by the Honourable

the Home Member is hopelessly inadequate, with your permission, Sir, I
shall endeavour to elicit further information by a series of supplementary

-questions.

Are Government awsre that the trouble started by reason of Eurapean
police sergeants trying lp snatch away the national flag from members ot
the crowd? :

The Honmourable Sir James Orerar: 1 have no information to that

effect.

Mr. Jehangir K. Munshf: Will Government issue instructions to the
Government of Burma that no attempt should be muade by their ofticials
to interfere with or to snatch away the national flag or any other flag?

The Honourable Sir James Orerar: 1 cannot undem to issue any
instructions to the Government of Burme which would redrict such action

a8 they think necessary in face of danger or disturbance to peace.

Mr. Jehangir K. Munshi: Will Government tell the House whether
they are prepared to interfere with the currying of the national flag by a
non-violent crowd?

The Honourable Sir James Orerar: I do not think that question arises
out of the Honourable Member's original question.

Mr. Jehangir K. Munshi: Would the Government of India approve of
any of the Local Governments, through their police authorities, trying to
snatch away the national flag?

The Honourable Sir James Orerar: This is entirely a hypothetical ques-
‘tion,
Mr. Jehangir K, Munshi: If no violence is created and if there is no
danger to law and order, would Government approve the snatching away

of the national flag?
The Honourable Sir James Orerar: That is an even more hypothetical

question,
Mr. Jehangir K. Munshi: Are Government aware that Mr. Tyabji was
deliberately assaulted by two European sergeants?

The Honourable S8ir James Orerar: No, Sir. I have no information to

that effect.

Sir Hugh Oocke: Are Government taking any steps to ascerbain the
person or persons responsible for the rumour that military troops were
used or brought to the scene to fire on the mob, and will Government take
steps to institute prosecutions against such person or persons if it consi-

.ders necessary?
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‘fhe Honourable Sir James Orerar: I am not aware who is responsible
for this rumour. TPerhaps the Honourable Member from Burma, who in-
«luded that point in his question, may be in a position te reply.

Mr. Jehangir K. Munshi: Sir, there are two inaccuracies,*first by my
Hcnourable friend, Sir Hugh Cocke, and second by ths Honourable the
Homwe Member, which T wish to correct. The only report which was
available to me when 1 gave notice of these short notice questions and
when T gave nolice of my Motion for Adjowrnment was the Associated
Press report which said that troops were called out and used in connection
with this disturbance; no suggestion has been made either by the Asso-
ciatcd Press or by me that the troops fired on the mob. But may 1 ask the
‘Government of India whether they are aware that the Gurkhas and the
Lancers were actually called out and posted at different points outside and
near the District Magistrate's Court?

The Honourable Sir James Orerar: No, Sir., No troops were either
employed or requisitioned, or asked to stand by. No orders were given re-
garding the movement or disposition of troops.

Mr. Jehangir K. Munshi: Has the Honourable Member satisfied him-
sell whether or not the Gurkhas were posted at different points on the
19th of March?

The Honourable Sir James Orerar: No troops of any kind were employed
for any purpose“in connection with the disturbance.

Mr, W. 8. Lamb: Is it not a fact that military police are employed
up and down the country in the province on ordinary police duties and
they were doing such duties on this occasion also?

The Honourable Bir James Orerar: On this occasion, they were merely
culled as a precaution. They were not employed in the dispersal of the
crowd. .

Mr. Jehangir K, Munshi: Has the aitention of the Government of
Indin been drawn to the news published in the Hindustan Times yester-
-day that U. Ba Pe, M.L.C., the Leader of the Opposition in the Burma
Legislative Council, has addressed complaints to the Commissioner of
Police, Rangoon, and the Home Member of the Government of Burma,
that a number of European sergeants and Indian policemen rushed into
the premises of the Sun Press and attacked the Burmese and Indian
employees and did damage to property?

The Honourable Sir James Orerar: I have not seen the article referred
to.
Mr. Jehangir K. Munshi: Will Government call for a report from the
‘Government of Burma in connection with U. Ba Pe’s complaint and lay
it before the House?

The Honourable Sir James Crerar: If as I understand, the communica-
tion was made to the local authorities, I see no necessity for taking the
course suggested by the Honourable Member.

Mr, Jehangir K. Munshi: Am I to understand that the Government
of India refuse to verify the statement made by U. Ba Pe, the Leader
of the Opposition in the Burma Legislative Council. and refuse either to
admit or to contradict it?

c
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The Honourable Sir James Orerar: I think thet is really a matter to.
be taken up in the Burma Legislative Council.

Mr, President: Is the Burma Legislative Council sittiug

Mr. A. H. Ghuznavi: No, Sir.

Mr. Jehangir XK. Munshi: Are Government aware that several Euro--
pesn sergeants and Indian policemen rushed into the SBangu Valley tea
shop and indiscriminately assaulted a number of persons there unconnect--
ed with the crowd, and caused considerable damage to property?

The Honourable Sir James Orerar: No.

Diwan Ohaman Lall: May I ask the Honourable Member if he is:
prepared to institute an inquiry into the allegations now being made in
regard to this matter?

The Honourable Sir James Orerar: A case is already pending in the:
court, and I hope Honourable Members will not ask me questions which:
might prejudice the issues now under trial.

Diwan Ohaman Lall: May I ask the Honourable Member whether the
allcgations now made by Mr. Munshi on the floor of this House, to which
the attention of the Honourable Member has been drawn, are matters.
pending before any court; whether the charges are that certain assaults
were committed on certain citizens in Rangoon, and whether the Hon-
ourable Member is prepared to make an inquiry into these allegations or
not?
The Honourable Bir James Orerar: That is a matter for the Local Gov-
erninent.

Diwan Chaman Lall: Mav I ask the Honourable Member whether it is.
uot a matter of law and order, for which he ultimately is responsible and
the Government of India are ultimately responsible.

The Honourable Sir James COrerar: The Local Government are prima-
rilv responsible.

Diwan Ohaman Lall: Is the Honourable Member ultimately responsi-
ble or not?

Mr, Gaya Prasad Singh: No.

Diwan Ohaman Lall: May I ask for a reply on this question? Whe-
ther the Honourable Member-inscharge of law and order and the Gov-
errment of India are ultimately responsible in this matter or not?

The Honourable Bir James Orerar: The Government of India are cer-
tainlv responsible for the general policy, but not for the actual incidents of
a particular executive nction tsken in emergent cases which are matters.

for the local authorities.

Diwan Chaman Lall: May T ask if a wrong had been done in regard to
this matter and certain citizens of Rangoon had complained that a wrong
had been done, whether the responsibility for finding out whether the alle-
gations are correct or not rests upon the Government of India or not?
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The Honourable Sir James Orerar: To any person aggrieved the courts
are open.

Diwan Ohaman Lall: May I ask whether the Honourable Member has
giver this as his considered reply when very serious allegations are made
aguinst hig officials?

(No answer wag given.)

Mr. Jehangir K. Munshi: Are Government aware that the police in-
dulged in indiscriminate acts of hooliganism, entered private premises and
assaulted people in different parts of Rangoon, apart from the scene of

disturbance ?
The Honourable 8ir James Orerar: My information is to the totally con-
trary effect.

MOTION FOR ADJOURNMENT.

COLLISION BETWEEN THE PoLICE AND PuBLic AT RANGOON.

Mr, President: Order, order. I think we must now come to Mr.
Munshi’s notice of motion for adjournment. Some of the matters pro-
posed to be discussed by that motion are in my opinion more or less sub
judice, but I was doubtful whether, if troops were called out or used, I
should not admit the motion. But now that it has been made quite clear
by the Leader of the House that the troops were neither requisitioned nor
used,

Mr, Jehangir K. Munshi (Burma: Non-European): Nor posted.

Mr. President: Therefore I am not satisfied that any case has been made
cut for a motion for adjournment. I must, therefore, rule the motion out
of order.

Mr. Jehangir K. Munshi: In this connection, will you permit me, Bir,
to refer to the further notice which I gave this morning, amending the
original text of my motion for adjournment?

Mr, President: Order, order. The Honourable Member wishes to
amend his original motion for adjournment. That motion has alreadv
been disposed of. In any case I am not prepared to permit notices of
motions for adjournment to be amended from day to day as new situations
arise. (Hear, hear.)

Mr. Jehangir K. Munshi: Sir, may I request you to treat this as a
special case in consideration of the fact that thérepresentatives of Burma
ir. this House are at a serious disudvantage by reason of difficulties in the
matter of communications with Burma?

Mr. President: I am sorry.

THE INDIAN FINANCE BILL.

The Honourable Sir George Schuster (Finance Member): Sir, I beg to
mave that the Finance Bill, 1030-31, as amended, be passed.
c2
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Mr, President: The question is:
““That the Finance Bill, 1930-31, as amended, be passed.”

(Several Honourable Members rose in their places and said, “We
waut to speak’’, and ‘“We wanl to oppose i§"".) e

Mr, President (to Mr. M. K. Acharya): Did not the Honoursble
Member speak at the consideration stage?

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): I think we can oppose each motion as-it comes up.

Mr, President: But had the Honourable Member an opportunity to
speak at the consideration stage? )

Mr, M, K. Acharya: I do not remember, Bir. I am not sure.

Sardar Kartar 8Singh (East Punjab: Sikh): Sir, I oppose the motion
for the passing of the Bill. I would be failing in my duty if I were not
to raise my voice in protest against this Bill. Sir, the Honourable the
Finanece Member has pleaded inability to balance the DBudget without
having resort to further taxation. Now, Sir, I would be the last person
to agree to any further taxation on the poor masees of Indie unless it was
absolutely necessary, and I do not see any necessity for this taxation. My
humble submission is that Government have failed to retrench their
expenditure and they have been rightly accused by some Honourable
Members of this House of financial profligacy. Sir, this Government are
maintaining s huge army not for the sake of the defence of India but for
Imperial purposes. It is a mere army of occupation and not necessary for
the needs of India but for the benefit of the British Empire. It is over:
officered, as is clear from the admission of the late Commander-in-Chief,
Tord Rawlinson. According to his admission, the services of two thousand
British officers can be dispensed with and the remaining officers are quite
sufficient for the needs of the Indian Army. These extra officers are paid
from the Indian tressury. This money is peid in order to provide employ-
ment for the youths of military families in Great Britain. We have not
been able so far to induce Government to Indianise the Army. Nothing
has been done to give employment to the young men of India. Indians
cannot have any career in the Army. All the doors of entry into military
services are closed. The recommendations of the Sandhurst Committee
are thrown into the waste-paper basket. No steps have been taken to
reduce the expenditure either. 8ir, our chief difficulty is that the angle of
vision of the Government Benches is quite different from thut of the elected
Members. They are not responsible to us but to their masters, the
British people. They arg here not for the goed of the people of India, in
spite of their professio the contrary, but to exploit India. They have
thus faithfully discharged their duty and have succeeded in exploiting India
to its utmost. Bir, we are heavily taxed in order to maintain a huge army.
We are taxed to pay fat saluries {o superior British officers. We are taxed
tc feed the British manufacturer, and we are taxed to give employment
to the Dritish labourer. Sir, India was a golden sparrow which used to
lay golden eggs every day for Government. But Government, instead of
well nourishing this sparrow, have neglected it, and have famished and
underfed it, with the result that it is on the verge of being starved to
death and will refuse to lay golden eggs for the British people. Bir, we
are 80 heavily taxed that, after payment of the taxes, nothing is left with
he people. This Government are a big money-making machine. They

W
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know how to get money. They have already taxed the people to their
utmost capacity, and after the payment of the taxes, practically nothing
is left with the people. Let us see if anything is left with the people after
payment of taxes to Government. I venture to say that the major portion
of the income of the impowerished masses goes into the Government
treasury. The system of taxation is so rigid that nothing is left with the
people at all. Land revenue, water rates, district board rates and cesses,
income-tax, super-tax, profession tax, octroi tax, excise tax, opium tax,
import and export tax, salt tax, registration fees, court fees and stamp
duties and death duties are some of the various taxes that are levied from
the people in addition to other indirect taxes.

Now, 8ir, there are 820 million people residing in India whose main
occupation is agriculture. Half the net income of the zemindars is taken
away by Government in the shape of land revenue; that is, out of every
rupee, eight annas are taken as land revenue. Out of the remaining half,
two annas are again taken from him as district board cess. In addition
to that the rich people out of them who follow some other occupations also
are liable to pay income-tax and super-tax. The village artisans are
made to puy profession or Hasiat tax, and out of the balance the major
portion again goes to (Government in the shape of excise tax. This Govern-
ment does not believe in the policy of prohibition. It is not concerned in
the least whether the inorals of Indians who are addicted to the vice of
taking liquor are going down, but its only concern is to get money out of
them. The use of opium, bhang, charns, ete., is allowed in order to make
money. As a matter of fact the opium-eaters, bhangis, and the persons
addicted to the vicc of drinking are the chief sources of this Government's
revenue. This Governinent does not care how it gets money so long as it
does get the money. Then the people have to pay import and export duties
us the farmers aure the consumers of most of the articles imported from
abroad. Whatever is still left is taken in the shupe of salt tax, Sir, have you
ever scen any king charging a fee for doing justice? But here in this
country no claim can be entertained unless a requisite court fee is paid.
If the full court fee is not paid, the plaint will at once be rejected and
returned, and unless thé deficiency in court fees is made good, it will not
be taken into consideration at all. In addition to this, the plaintiff will
have to pay the process fee in order to issue summons to the defendant.
If the parties have to engage a counsel to prosecute or defend their case,
the courts will nol recognise him unless the vakalatnama bears a court fee
of one rupee. If any suit for the recovery of a debt goes up to the High
Court, at least 50 per cent. of the claim is swallowed up in the court fees.
Then there are stamp laws. Nobody can enter into any transaction unless
he were to pay a fixed share to the State in the shape of stamp duties.
If you have to borrow money from some one ypu will have to write the
bond on a stamped paper. The burden of this duty again falls on the
poor borrower. Hundis, promissory notes, bills of exchange must all bear
requisite stamp, otherwise they will not be recognised. If any onme wan's
to sell or mortgage his land or his house, he must pay to the State a duty
in  the shape of stamp duty and registration fee. In
urban areas the registration fee is 8 per cent. of the sale
price and if the same house changes hands 88 times the whole price goes
to the State. In addition to all this, we hnve to pay death duties in the
shape of mutation fees and succession certificates. The burden of taxation
ig already very heavy. We were expecting to get some relief and we are
sl{mcked to hear the proposal of further taxation to the extent of 6 crores
of rupees.
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Sir, the nation as a whole has become poorer. The average income of

12 Noon. 8B Indian is less than two annas a day, and is going down every
°%%  dav. They cannot have two mealssa duy. The majority of them
have to content themselves with one meal a day. The impoverished
millions of India are crying for bread, but the Government give them a
stone instead. Instead of bettering their condition and making them happy,
the Government have come forward with a demand for further taxation.
Now, 8ir, would this taxation improve their lot in any way or would it im-
poverish them still more? Would it not deprive them of the scanty food?
Would they have not to cut down their meals to pay this enhanced taxa-
tion? 8ir, every one is suffering from general depression. The sugar in-
dustry has practically died out. The Government did nothing to develop
this industry nor did they give it any timely help. The cotton and wheat
growing industries are in constant danger of being wiped out of existence.
The Punjab, United Provinces and Bombay Governments have now begun
to realise that their canals will not pay until the sugar industry is revived
and wheat and cotton growing industries are helped. The prices of wheat
and cotton having gone down, the Government cannot find a purchaser to
dispose of the crown waste lands. Illiteracy and ignorance are prevailing
among the people. In spite of successive failures of harvests, coupled
with a considerable fall in the prices, the poor peasants have not been
gronted any relief; no remission in land revenue has taken place, no other
taxes have been remitted. On the other hand, they are being taxed heavily.
There is no tax which does not ultimately fall upon the poor peasant. Go
to the villages and find out for yourself what their condition is. You will
find them living in miserable huts and suffering from chronic poverty. B8ir,
the constant drain of money from this country is telling upon the people.
Every year, about 300 crores of rupees are drained away from India. Who
can bear this drain? Exploitation has been so successfully carried out that
the poor peasant is bled white. This Government who {ave always been
}e]ulolgising the peasantry class have not moved their little finger to improve

is lot.

8ir, we are talking of industrial development of India. Are we going to
build our industries at the expense of the impoverished millions of India?
Have you developed the agricultural industry? Unless you develop that,
unless you better the condition of the poor classes, unless you improve
their income and unless you raise their purchasing power, you cannot
develop any other kind of industry. Who would purchase your goods or
t.dhe eo?t.ton piece-goods of Bombay mills, unless the people have money to
o 80

Instead of exporting sugar, we are now importing sugar, and instead of
exporting wheat, which we nlways used to do, we are importing wheat.
Now, what have the Government of India been doing all this time? They
have been sleeping, unmindful of their duty to keep a vigilant eye. Sir,
we are not organised and so we have not been able to rouse them from
slumber. Unless the condition of the tax-payers is bettered, they will not
be able to bear the burden of further taxation and it will be the last straw
that brenks the camel’s back. They would refuse to pay the taxes, because
they would have no means to pay. The civil disobedience campaign will
receive greater strength on account of this short-sighted policy of the Gov-
ernment. :
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'In the end, I would like to submit that the Government should cease
to exploit India any further. They should reduce expenditure and thus give
the tax-payer a little relief from his burden. This policy of increased ex-
penditure and increased taxation is leading them as well as India to ruin.
But intoxicated with power, they do not open their eyes and see. Nor :1o
they realise the consequences. Why is Mahatma Gandhi’s no-tax campaign
guining strength every day? The Government’s policy of texation and
exploitation is chiefly responsible for this. Even if the Government wanted
to raise any further tax, they could have chosen a less objectionable subject.
‘Why do you not put a heavy import duty on artificial ghee and realise more
revenue and at the same time save the public from the injurious effects of
this bleached 0il? Sir, the Government do not take action in time. They
only take action when they require money. A Resolution was passed in
the Council of State that the import of this artificial ghee should be
stopped. Speeches are made in this House that this ghee is competing
with our indigenous ghee and that this artificial ghee is no ghee at all. We
asked that this import should be stopped and if Government does not want
to stop that, at least let it put a duty of Rs. 40 a maund. By this way they
can make 4 crores of rupees, and they need not tax piece-goods, they need
not tax sugar and other things which are required by all poor people. If
further taxation is to be resorted to and if more money is required, let the
Government select some other subject which would be less objectionable.
Let the Government consult some of the Honourable Members of this
House, and they will be able to tell the Government which commodities
ought to be taxed. I submit, Sir, that they have selected cotton piece-
goods, because they wanted to win over the millowners. They know that
the millowners are a great power in this country. They know that they
are organised and they have succeeded in winning them over. They thought
that they would be able to carry this Bill in this House and suceeed in
taxing the people to the extent of 6 crores of rupees.
1 submit that this policy of theirs is quite short-sighted.
Necither the millowners nor the Government will succeed in exploiting the
people unless the condition of the masses is improved, and no protection of
mill industry can ever succeed. Government never wanted to protect the
mill industry, but they simply wanted to raise their revenue and they have
played this trick in order to win over these millowners. Therefore, I
would submit that we are already overtaxed and we will never agree to
pay this further taxation. We know that the Government can retrench if
they want. But the will is not there. They do not want to retrench, and
they have to carry out the demands of their superior masters, the British
people, who woulg not like the Government to retrench. They would not
like them to curtail the Army expenditure. They would not like them to
disband the British officers and they would not like them to Indianise.

Sir, only today the question of my friend, Mr. Mukhtar Singh, has
been answered and what we find is that, upto this time, only 78 Indian
cadets have been given the King’s commission. Is this the rate at which
you are going to Indianise? Is this the way in which you take away the
money of this country and don’t leave anything here? You don’t take into
consideration the fact that the people have become poorer and poorer:
you don’t take the hint from the speeches of Honourable Members. Why
don’t you try to better the lot of the poor? Why don’t you try to increase
their purchasing power so that they may be able to encourage the mill
industry? With these remarks, Sir, I would strongly oppose the passing
of this Bill because it is highly detrimental to the best interests of India.
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Mr, K. 0. Roy (Bengal: Nominated Non-Official): Sir, I cannot but
view with very great regret the impatience exhibited on all sides of the
House to rush the Finance Bill through. Sir, you from your experience
know thut the Finance Bill is the biggest supply Bill of the Government of
India. In all countries where parliamentary institutions have been allowed
to grow, a good deal of time is given to its discussion; in fact, in the British
House of Commons, not only days, but weeks and even months are given
t> discuss the Bills of supply. I see no cause for impatience on the part of
Honourable Members, and if they are impatient, it shows they are not
prepared to enjoy what is their privilege. If any Honourable Members
have uny grievance, they must put it before this House. My Honourable
friend, Mr. Acharya, has undoubtedly a great grievance, i.e., the Sarda
Bill, and if he wishes to bring it forward today, I think we ought to offer
him a chance. There should be no impatience on the part of the Treasury,
Benches or on the part of those Bombay mill magnates who are anxious
to get their Tariff Bill and run away with their bag of money. I think this
is unfortunate, and contrary to what we had seen in past years. But, Sir,
I shall discharge my duty and I will confine myself to a few items which
have cropped up during the second reading of the Bill. The second reading
of the Bill was also closured, and the Honourable the Finance Member was
not in a fortunate position to give his reply. He made three announce-
ments in asking this House to consider the second reading of the Bill. The
first and foremost was that he was going to place a countervailing excise
duty on silver; he was going to increase the import duty on silver wire
and silver thread. We tfo not know, even now, the implications of these
changes; or how they will affect his Budget. Will they give him more
money or will it result in a deficit?

Another announcement he made was that the Governor General in
Council was prepared to accept the cut of Rs. 100 proposed by Sir Hugh
Cocke in connection with retrenchment. We do not know the Govern-
ment's view on that point. Is he going to associate two non-official business
men with the retrenchment inquiry? The Honourable the Finance Member
may kindly consider and give us a reply. Speaking for the House, T think
it will be a welcome change; but speaking as an individual Member of this
House, I do not believe it will achieve much. What has a business man
got to do with the internal machinery of Government? Business men do
not know what is required; they have no knowledge of Government Depart-
ments. If you like to appoint an ad hoe Committee of the House, with
the Finance Member as Chairman, that will really assist the Government;
but the inclusion of two business men to assist Mr. Jukes who is a very
able man and who has served in the Government of India as well as in the
Provincinl Governments for many years will be of very little use. Sir, as.
T have already stated before, there is very little room for economy in the
civil expenditure of the Government. On the contrary, if we can stabilise
the civil expenditure at the present figure, we shall be very lueky indead,
and that should be our major and primary effort. How can we do it? That
in the question. There are many checks on the Government of India at
the present moment. There is the statutory check by the Becretary of
State in Council; there is the check of the Governor General in Council;
there is the check by the Standing Finance Committee; and then there
is the post-mortem examination by the Public Accounts Committee. I
think, Bir, they do their work very well, although I cannot help complain-
ing that there has been some degree of laxity on the part of the Standing
Finance Committee in approving grants, many of which some of us had
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not contemplated. T hope that future Committees will be careful in the
discharge of their duties.

Then, 8ir, 1 come to another announcement which the Honourable-
the Finance Member made, and that is that His Excellency the Viceroy
had restored the big cut in the Demund for the Army Department. This.
is what we expected. We are within our rights in retrenching in the way
we think best; the Governor General is within his rights in regtonng what
he thinks is necessary for the good government of India. I think, Sir, the-
Governor General is perfectly right. How is the Army Department to
function without clerks, without duftaries, without chaprasis? If it was
n mere demonstration cut, it failed to achieve its political object. What is
the political object of the cut? The political object of the cut was to im-
press upon the Government of India the great need of retrenchment in:
Army expenditure, for which there is ample room. The Honourable the-
Finnuee Member has given no indication as to what he is going to do about.
Army expenditure. Sir Hugh Cocke, in his speech, advocated an ad hoo
committee. We had a Committee presided over by 8ir Charles Innes,
What did it achieve? It achieved next to nothing. Sir, frequent refer-
ences have been made about the Incheape Committee's recommendations.
The Incheape Committee’s Report is as dead as a door nail; it was appoint.-
ed to tide over the post-war conditions which do not exist today. If there
is to be a reduction in the Army expenditure of the Government of India,
the question will have to be viewed from the wider standpoint of policy,
not only with reference to the obligations in India, but also with reference
to the international obligations which we have undertaken. "The House
ought to know what is our international obligation. Our internationsl
obligation is that we are a signatory to the Covenant of the Lengue of
Nations, and in that Covenant, Sir, this clausc appears. ‘‘“The members
of the League recognise that the maintenance of peace’”’—I want the House
to mark the words ‘‘maintenance of peace’’—'‘requires ihe reduction of
nationnl armaments to the lowest possible ininimum consistent with
national safety, and this is to be ensured by common action’. 8ir, this is
our international obligntion. Tt has been implemented by the Kellogg:
Pact. What have we done since then for the lnst three or four years?
At one time your military expenditure stood at 54 crores and some odd
lakhs, but today, we find, for the last three years, it has been stationary at
65 crores and 10 lakhs.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Does the Honourable Member, in view of his observationn,
want to reject the Finance Bill, lock stock and barrel®

Mr. K. 0. Roy: If the Honoursble Member is patient, he will hear me
on the subject. As T have said, Sir. what have we done to discharge our
moral obligntion to the League of Nations? Have we done anything? We
bave done nothing. On the contrary, Sir.—I shall not be so bold as to
charge our representative at the League of Nations for making mis-state-
ments—1 shall not do that, but T should like to tell the House what Sir
Muhummad Haubibullah, speaking on military expenditure, said at the
League of Nations. This is to my mind a most amazing proposition, but
| shall read it for the benefit of the House from the despatch:

“India had experience enun;ih of the effects of the Great War to Le able to visualise-
what those of & new war would he, and she was as anxious as any other country to-
8ee peace perpetuated on the basis of disarmament.”
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Have we had any disarmament? Sir Muhammad Habibullah then goes
-on to say: .
..'A glance at the map of Indi# and the frontiers of India would show what the
difficulties of Indin were and so loug as they existed, India must be prepared to meet

‘them, subject to”this condition which was really an obligation of national safety.
India was always ready to play her part in the preservation of peace.”

Mr. B. Dag (Orissa Division: Non-Muhammadsn): You are only
‘quoting from a gramophone repeating his master’s voice.

Mr. K. 0. Roy: I have nothing to do with that, and 1 deprecate such
-an expression of opinion in respect of such a distinguished man as Sir
Muhammad Habibullah. We may have differences of opinion, but we
could not have a better representative than Sir Muhammad Habibullah.

{Cheers.)

Mr. B. Das: You have no recognised rights at the League of Nations.
You have only to carry out the orders of the British Government.

Mr. K. 0. Roy: You can raise that point yourself. I am not so bold.
;a8 to say all that. Sir, here is an expression of opinion given on behalf
-of the Government of India, which I claim is in complete variance with
‘the opinions expressed by the Leaders of the House; it may be my friend
Mr. Jinnah, it may be my friend Pandit Madan Mohan Malaviyas, and
-even today Sardar Kartar Singh has spoken in terms that showed he was
‘bitterly opposed to the present scale of military expenditure. The whole
‘thing does not end here.

I shall now turn to the Committee's Report on the reduction of
armament. When the question of guarantee came in and a draft conven-
‘tion was under consideration, Sir Muhammad Habibullah’s despatch con-
tained the following observations:

“Acting in accordance with the instructions which we had received, 8ir Muhammad
Habibullah explained that from her geographical position India had much less interest
in the scheme than other countries. . .

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Who has written it? Are you quoting from Mr, Bajpai’s
Report?

Mr. K. 0. Roy: I am quoting from a despatch submitted to the Becre-
tary of State for India. I am sorry for the interruptions, Sir.

““Acting i accordance with the instructions which we had received . ...

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham.
madan Rural): You ought not to be sorry if you quote Sir Muhammad
Habibullah in this House and if you are questioned.

Mr. K. 0. Boy: The Honourable gentleman never listens. That is not
his virtue. I am quoting actually from the text. If he cannot follow,
and if he has no intelligence to follow what T say, it is not my fault,

Maulvi Muhammad Yakub: No intelligent man would ever care to quote
from his speech.
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Mr. K. 0. Roy: I am quoting textually from the despatch.

“‘Acting in accordance with the instructions which we had received, Bir Muhammad
‘Hakibullah explained that from her %wgraphical position, Indis had much less interest
ut that, being a civilized country, she felt it her

in the scheme than other countries, ]
duty to sccept any general scheme which tended towards the peace of the world.

This is to make clear the first point. Considering India’s obligations
on the frontier and elsewhere, the (3overnment of India were unable to
see eye to eye on the question of disarmament with the other powers.
This is how 1 read the position. Then the despatch proceeds to say that
the delegation are prepared to consider the question of accepting the draft
convention. Now, let us at this stage find out what is India's position
today so far as her neighbours are concerned. What ig Afghanistan?
Afghanistan is already broken to pieces. ~Then there is the impotent
Persin and there is nlso the curse of Soviet Russia. If we look for our
enemies, Sir, in the Pacific, there may be one or two who might try to
disturb the peace of India, but at present I see nothing but peace all round

India.

Maulvi Muhammad Yakub: There can be no peace as long as the
Associnted Press is in this country. (T.aughter.)

¢ Mr, K. 0. Roy: Sir, the position is this as explained in the despatch.

“The Government of India would have to justify to the Legislature any
proposal to give assent to the Convention, and for this purpose it would
be necessary to know what other countries had accepted it. Unless and
until the Indian Legislature and the Government of India felt convinced
that the Convention had been accepted, not merely by a handful of coun-
tries or cven by the great powers, but by countries representative of the
world as a whole, whose participation would be a guarantee of its effective
use, India would see no object in signing the Convention or in incurring
financial liability in connection with it ’. Now, this will require some
explanation. When the Committee met to discuss Article 6 of the draft
Convention which provides for the manner in which the guarantees are
1o be distributed among the signatories, it was explained to the Committee
that India would not be prepared to accept liability, because the guarantee
implied financial obligations, and that would require the approval of this
House. So much for our military position before the League of Nations.

Now, Sir, if you will permit me, I will turn for a moment to one or
two topics which are now before thescountry. First and foremost, there is
the immediate prospect of the Imperial Conference. We must raise this
question of military expenditure at the Imperial Conference before we go
to any other court. Now it is clear that we can go to the League of
Nations with our military burdens, and we shall he able to establish our
right that our military burdens should be reduced. I recognise that it is
not a problem so much for the Government of India as it is a problem
from His Majesty's Government and for the Committea of the-Imperial
Defence. I am not one of those who, like my friend Sardar Kartar Singh,
would say that we should put all the white troops in the ship and send
them away to England. They are necessary, and they will be necessary
for a good many vears to come, but even with them here, there is ample
room for reduction of the military expenditure.

Then there is the Economic Conference. We ought to be properly re-
presented there. I should have liked that the Bill granting preference to
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British Industries should be tested there. But that has not been done.
Of course, 1 recognise that the Bill is urgently needed in the interests of
Bombay, (Some¢ Honourable Members: *"Question’’), and we should do
our best to help Bombay in her crisis. At the same time, Sir, I feel that
these matters affecting our fiscal system und taxation problems should
form the subject of a careful inquiry by u Committee of the Imperial
Economic Conference, either here in India or in London before Legislution
is undertaken.

Then, Sir, you will forgive me if I turn now for a moment to the
Round Table Conference, of which we have heard so much recently. Of
that Round Table Conference we have no news at all as to when it is going
to be held. Only the other day, when the question was discussed in the
other place, & hint was thrown out that it would be summoned at as early
o date as possible. What is the early date going to be? This House is
going to be dissolved in July. There are going to be elections in October,
So how can you, with elections in the Autumn, hold a Conference at that
time? And who will go to the Conference? Not the handful of Moderates.
They will never be able to deliver the goods. The Government of India
will have to wait and see how many Congressmen they can get to go t@a
the Round Table Conference before they can fix a date. If they summon
& Round Table Conference without the Congressmen, it will be a repetition
of the Irish history; without the Congressmen, it will be a repetition of
the Egyptian story. What is the good of calling a Conference without the
Congressmen in it? The Government of India might fix a date some time
in April next year. By that time many things might happen. What is
the good of holding & Conference this vear? And so far as T can sec, no.
opportunity has been given to this House to discuss this important problem.

Then, Sir, along with this question comes the question of civil dis-
obedience. We have been hearing a lot on this subject, and perhaps
speakers who follow me will have something to say about it. Sir, all T feel is
that, as one who has studied the Indian position for many years, T ought
to counsgel patience to (fovernment. A civil disobedience movement can
never grow in Indin, and if ever it grows, it can never nchieve results it
claims to achieve. What we want is Dominion Status, and the only way
to secure it is by our own methods of constitutional agitation in co-opera-
tion with our friends sitting on the Tggasurv Benches. §ir, T support the
Bill. beeause there ean he no justification in opposing it both on economie,
political and financial grounds.

Mr. 0. 8. Ranga Iyer: Sir, T propose tn begin my speech where the
Honourable the Nominated Member ended. . . . . .

Mr. R. 8. Sarma (Bengul: Nominated Non-Official): On s point of
order. Sir. T may point out that all Members of this House owe their
seats here to the plensure of His Txcellenev the Viceroy after the 81st of
December last, when the Vieeroy extended the life-time of the Assembly.

(Several Hononwrable Membera: ‘““No, no.”’)

. Mr, 0. 8. Ranga Iyer: Sir, another gentleman who just offered &
gratuitous explanation has a constituency which he claims is the Viceregnk
Lodge. (Laughter.)
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Mr, R. 8. Sarma: Better than Moradabad.

Mr. 0, 8. Ranga Iyer: Did the Honourable gentleman say that the
Viceregnl Lodge was better than Moradabad from where the Deputy
President huils?

Maulvi Muhammad Yakub: It is quite clear that those who are
nominated have not the confidence of the people of the country aund there-
fore they cannot come in here as elected Members.

Mr. 0. 8. Ranga Iyer: I can quite sympathise with my friend the
Nominated Member whose constituency he bouasts is the Viceregal
Lodge

Maulvi Muhammad Yakub: No respectable persons from Moradabad
are nominated in this House.

Mr. R. 8. S8arma: He would never have withdrawn his candidature
from the Haj Committee if he really enjoyed the confidence of at least
this House, .

Mr, 0. 8, Ranga Iyer: I am surprised at the absurdities in which the
Honourable gentleman who comes from Bengal has been indulging because
. ga feels rather upset that [ referred to the Honourable gentleman who
“preceded me as the Honourable the nominated Member, a description to
which at any rate my distinguished friend, Mr. K. C. Roy, did not take
any objection, for the simple reason that he knows that he is & nominated
Member. He nspires to be an elected Member, an aspiration' which may
be fulfilled at a future date. I hope a similar aspiration will animate the
younger gentleman who felt rather annoyed. Tt would be sufficient justi-
fication if we endeavoured to reject this Finance Bill on the question of the
-existence in this House of nominated Members.

The first problem before us is, are we a self-governing people with a
Parliament which is like the Parliament in Great Britain, or are we a
people to be governed through an advisory council consisting of the pet
boys and the prize boys of a foreign bureaucracy, called the nominated
Members?  8ir, this House is deseribed in official publications as ‘‘India’s
Parliament’” and we are also supposed to be members of the Empire Parlia-
mentary Association, but, Sir, it is & wrong description altogether, This is
no Parliament at all. This is a Parliament which has got nominated Mem-
bers in it and no Parliament in the world, which can be described as a
modern or a democratic Parliamem#, can have the luxury of nominated
Members.

Mr, E, 0. Boy: What about the Canadian Senate?

‘Mr, 0. 8. Ranga Iyer: The Canadian Senate is not the governing body,
and I would ask the Honourable gentleman to go to the Library and re-
fresh his idess about the Canadian constitution. You might as well refer
to the Senate "of the Allahabad University, or the governing ‘bodies in
Timbuctoo. (Laughter.) The Canadian Senate is not the principal part
of the Canadian Parliament, and I am afraid the Honourable gentleman
‘does not know the A B C of the Canadian constitution.

Now, Sir, I am now directly concerned with the political and the consti-
tutional issue. I regret the absence in this House of my old comrades
of the Swaraj Party which had adopted the principle of the rejection of
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the Finunce Bill on the question of grievances before supplies. I also
regret, owing to his ill-heuslth, the ubsence of my distinguished leader,
Pandit Madan Mohan Malaviya, who was responsible for introducing the
principle of rejecting the Finance Bill on the question of grievances before
supplies. Bir, today our grievances have been accumulating. They have
never been 8o great in any previous year as they are today and it is the
accumulation of these grievances that has made our great and distinguished
countryman, in my opinion the greatest living man in the world, Mahatma
Gandhi, declare war on the British Government. (Nationalist Cheers.)
Every Indian who holds the freedom of his country dear, sympathises with
Gandhi's declaration of war on the British Government. It is at the same
time a declaration for peace if the British Government are willing to grant
peace. (Hear, hear.) If they are not willing to grant peace, they must be
prepared for war. A war has been started by Mahatma Gandhi in his.
opinion not prematurely at all though I wish he had waited for the disillusion-
ment of gentlemen who are looking eagerly to the Round Table Conference
in the neighbourhood of Whitehall. I do not know why Mahatma Gandhi
should not have been given adequate inducement to go to the Round Table
Conference. I do not know why high authorities either here or in England
should not have agreed to the demands of Mahatma Gandhi. What did
he demand? He demanded that the Round Table Conference should draft

a constitution of ‘‘Dominion Status'’. If the Viceregal Proclamation

means to prepare the country for Dominion Status, as I have no doubt
whatever it means, because it is a sincere declaration, then India should
henceforward be treated differently. What did Gandhi want? He wanted
that we should go to the Round Table Conference and draft a constitution
for Dominion Status. That constitution does not mean that you must have-
Dominion Status within six months or even six years. It means that it
should be drafted with provision in it for the full attainment of Dominion-
Status stage by stnge. He himself wrote that in Young Indin before
the Lahore Congress declared for Independence. However that may be
Independence is Dominion Btatus as Lord Russell and. Lord Birkenhead
have told us, and as some Members of the Treasury Bench may, I believe,
be feeling. Dominion Status is Independence and Independence in Domi-
nion Status to a country which is not a daughter country of Great Britain,
which is entirely different in race and outlnok, in colour and aspiration and
jdeals. An independent India aspires to teach mankind some of the
ancient Hindu principles, or rather vedic principles .

Mr. B. 8. Barma: If the Honoufable Member really believes in the
war that Mr. Gandhi is waging, he should be making salt and not speeches.

Mr, 0. 8. Ranga Iyer: I may tell the Honourable gentleman, who
seems to have had some salt put on his tail before he eame to the House,
that I was fighting by the side of Mahatma Gandhi during the non-co-
operation movement. T have just come back to this country after nine
months’ sahgence. T am carafully studyving Gandhi’s moves. Gandhi is not
aspiring to be a manufacturer of salt. He ix manufacturing freedom for
this country. (Hear, hear.) Do not unworthilv ridicule Gandhi,

Mr R. 8. Sarma: T am ridiculing the Honourable Member more than

Gandhi.
Mr. 0. 8. Ranga Iyer: If salt manufacture in defiance of law is &
method of preparing the country’s freedom, and if T am convineed by my
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study of the method, thut it will prove efficacious, I will not be secking
admissien to this House as & nominated Member. I would ask the Honour-
able Member not to utter blasphemy in this House against Gandhiji, who
is & thousand times better than he, though even that comparison is odious.
1 was saying, Sir, that Gandhi is not manufacturing salt. He is deli-
berately disobeying the bureaucratio regulations or laws, and he is dis-
obeying them not for the purpose of supplying salt to the gentleman from.
Bengul, who gets plenty of sult from Great Britain. (An Honourable
Member: ‘‘Does he not come from your province?’’) I am afraid even Bengal
is ashamed of him. (Laugher.) Gandhiji is therefore not manufacturing
salt in order to compete with the British suppliers of salt to Bengal.
Gandhiji is deliberately disobeying the salt laws in order to call the atten-
tion of this country, of Great Britain and of the whole civilised world to
the manner in which India is being treated and the method of administra-
tion under which India has been groaning and the way in which India's
aspirations are thwarted. That is, Sir, what I understand, and what I
believe this House understands, and what I believe Honourable Members
seated on the official Benches understand to be the purpose of Mr.
Gandhi’s mission. They understand that his mission is not to supply salt
or to compete with the ralt that is imported into this country. Hi has
taken one of the rules or cne of the laws of the Government to bresk
with a view to call the attention of the Government to the existing state
of things.

Now, 8ir, coming again to the question of Dominion Status, I would say
that the present campaign of what I may call repression must be with-
drawn, and the Government{ should adhere to the Resolution which was
adopted in the House of Commons, according to which the Government of
India are not to prosecute people for the expression of opinion, much less.
suppress the expression of opinion as they had done in one important case
in Gujrat, to which I have already referred in this House, and the argu-
ments in regard to which T do not propose to repeal. Now, Sir, I find
in another cnse in Bengal in regard to Mr. Sen Gupta, an old friend of
mine, a co-worker, I find that they had launched a prosecution against
him for expression of opinion. . . . . . .

An Honourable Member: He has alrcady been sentenced.

Mr. O. S. Ranga Iyer: He has already been found guilty. I think the.
Government who launched this prosecution against him, the party which
was responsible for the launching of that prosecution must be realizing by
now that they were blundering into displaying what a Governor of a neigh-
bouring province described as the demoniacal spirit, which lies dormant in
the Government. I do not think that they should have made an exhibi-
tion of this agninst one of the most level headed leaders of the Congress
movement in Bengal. If thev think that. by displayving such methods.
they can destroy the little spirit of independence that is left in us, if they
think that, by taking up that attitude, they can kill the freedom-for-India
movemens, I may tell them. with all the responsibility attaching to mv
position, that we will defv the Government’s defiance, and we will take
the consequences. If, on the other hand. they propose to prepare the
atmosphere for the Round Table Conference in the manner in which thev
have been asked to prepare it, judging from the speeches delivered in the
House of Commons judging from the speeches delivered both on the issue
of the Round Table Conference and alsc on a subsequent Resolution
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advising the Government of lndia not to disturb the atnrosphere of peace
.and goodwill, if they are willing to prepare the atmosphere in that manner, .
1 should say very gladly that we would come forward to co-operate with
the Government. %ut., L say, Sir, thab the Government, day after day,
owing to a conspiracy, I should think of a few die-hard officials, are -
-«lefeating the purpose of the Mother of Parliaments; they are day to day
creating an atmosphere of repression, in which it would be utterly im-
possible for any self-respecting man to think of assisting the powers-that-be
who want the Round Table Conference to be » success. I would even
now suy that they should withdraw all the measures of repression gnd try
‘to meet Mahatmn Gandhi half-way.

Let it be understood clearly that Mr. Gandhi alone can deliver the
goods, not Mr. Muhammad Ali Jinnah, nor Dr. Sapru, but
Mr. Gandhi nlone -can deliver the goods; not even, if T may say
s0 with great respect, Pandit Madan Mohan Malaviya or Pandit
Motijal Nehru, but Mr, Gandhi alone can deliver the goods. 1
mude this observation in the Empire Parliamentary Association rooms
addressing a meeting when the Right Honourable George Lansbury, a
member of the Bntish Cabinet, way presiding. 1 said that Mr. Gandhi
alone could deliver the goods. The Governmecot realise that, but they
want that the goods should not be delivered. At any rate not the whole
Qovernment but perhaps some Members of the (yoverntnent, some die-
hard officials wanted the goods should not be delivered at ali, and that is
they have launched thig campaign of what 1 may call suppression of the
-expression of opinion and prosecution for expression of opinion. Mr,
Gandhi, T admit, is courting imprisonment and he is courting imprisonmen*
because he thinks that there is more freedom within the prison walls
than there is at present outside. He thinks by so doing he can draw the
attention of the world to the manner in which this country is administered,
Sir, the time has come when we should say frankly to the Government,
-even if we are not in a majority, we should tell them most frankly, with
all the sincerity at our disposal, with all the frankness at our command, for
it is the best symbol of true loyalty to all that we hold dear in our country
and of all that is fragrant in the philosophy of the Indo-British connection
we must tell the Government that this repression should go. I think with
real frankness which is the true symbol of real loyalty, we must tell the
Government that we are not snapping the bonds of loyalty. We want to
. be loyal to Britain, just os we expect Britain to be loval to us, loyal
partners in the Indo-Pritisk Commonwealth of Nations, as I should like
to call it. It is for them not to goad us into the Independence group.
Day after day, week after week, Mr. Gandhi explained, even safter the
declaration of Independence by the Congress, that Independence was
Dominion Status. (Hear, hear.) He has very clearly stated that his object
is not to break off all connection with Great Britain, if Great Britain
values association with India. 8ir, the spirit that animates that little
group in Gujrat, like a little cloud no bigger than a man’s hand growing
larger and larger, will rpread all over the land. That little group which
is fighting in Gujrat and which is making every Indian worth his salt, think
and ponder deeply whether he should threw his weight on the side of
Government or on the side of the people, that little group is bound to
conquer, it is animated by that noble spirit to which the greatest Viceroy
of modern times gave expression, speaking at the Convocation of the Delhi
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University on Friday the 21st Mnrch, 1880. In his magnificent speech,
His Excellency the Viceroy quoted a passage from the memorable speech
of Henry V bofore Agimcourt ns set in his mouth by the greatest of all
English Poets: ' '
e “If we are mark'd to die, we are enow

To do our country loss; and if to live,

The fewer men, the groater share of honour.”

That is the spirit, Sir, in which the little band hag started on a pilgrimage,
the pilgrimage of freedom in Gujrat. That is the epirit in which they have
started that pilgrimage. That is the spirit that animates them. No
Indian can for long support this campaign of what I may call repression,
for it is nothing more and nothing less than vo deny to us our right to.
freedom. Every nation, like every man has a right to freedom. I am
quite willing to accept the definition of freedom by onc of the great
English authorities as the equality of restramt. We want to practice that
equality of restraint. We do not want that liberty which means licence
10 atback any nation’s throat. We want to live and let live, so long us we
are not given the right to live and let live, we cannot grant you a single
penny for the carrying on of the administration. You inay do it by the
power of your votes, which you have got owing to the defection of the
leading party in the House, owing to the blundering policy of the Congress
politicians, for walk out or resignation was nothing less ihan a disastrous
blunder and u magnificent failure of Congress leadership. I wish they
were here today in full force—allowing Mr. Gandhi and others to carry
an the fight in the country. I wish they were here to unfold the banner
oi revolt within this Houee, for I believe we cannot surrender this House
in the hands of those who do not believe in revolt. Every seat in this
House will have to be captured, every man in this House will have to be
wedded to the principle of fight, fight, fight, until the fight inside and the
fight outside inspire the country to continue the fight until victory crowns
our efforts. (Hear, hear.) Therefore we will have to fight very hard, but
we cannot fight on the old lines. We have to endorse the fight outside.
It is not a selfish fight, the fight that is going on outside. It may be
that we may not be able even to proceed to the Round Table Conference,
if Government do not act with restraint, if Government do not change
their tactics, if Government do not court our goodwill, if Government do
not release our political prisoners, detenus and internces, if Government do
not come forward and shake hands with us, even as they shook hands with
Michael Colling and Arthur Griffith. We have not gone yet to the length
to which they had gone, and I hope we will not be goaded to go to that
length. At any rate so long as Mahatma Gandhi ig the leader of this
movement, there is no danger of his going to that length. All the mgre
reason why Government should not take advantage of his non-violent pro-
gramme and ask him to go ahead with his policy of breaking the laws, by
declining to listen to him. Tt is not a cheerfu) thing for anybody to persist
in breaking the laws. Does Mahatma (Gandhi brenk the laws because he
likes to break them? Nobody likes to do it. He wants that you should
see that the time has come when you rhould change your old method.
He did not ask you to give us Dominion Status tomorrow, hut he asked
you to draw up a constitution for Dominion Status. Coming to another
aspect Pandit Motilal Nehru, the former Leader of the Opposition, served
for a while on the Skeen Committee, The Skeen Committee’s Report wanted
Indianisation of half the officers of the Army by 1952, and Mr. Jinnah
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1 suppose in about 12 or 18 years. Both Pandit Motilal Nehru representing
the Congress and Mr. Jinnah representing the Mussalman community out
in the country wanted Indianisation of the Army. They wanted a definite
step forward in the direction of rapid substitution of Indian in place of the
European officers of the Armny. Why did the Government shelve the Skeen
Committee’s Report? How can we be responsible for giving money to a
‘Government which shelved the 8keen Committee’s Report, a very humble
document, a modest docuraent, a document which bears the signature not
only of Indians, but also of Englishmen, who were members of that (‘om-
mittee, a document which was endorsed by Sir Andrew Skeen and signed
by Mr. Burdon, who was the Army Becretary, and also by the Indian
ieaders, who were members of that Committes? Why should they shelve
16? And then why should the Finance Member come cheerfully to this
House and ask us to pay for the continuance of this foreign urmy of ocoupa-
tion? For it is nothing more than a foreign srmy of occupation. We
do not want this Anny, we never wanted it. You want 1t to carry on the
administration, and then you say that Indians are not fit to carry on the
administration and much more unfit to work as officers in the Army, It
is a ridicuvlous execuse, ridiculous because we all know what Lord
Birkenhead and others have said in writing about the competence and
capacity of Indians as soldiers. We all know how, when officer after officer
fell in the battle-front, the Indian soldier took up the lead and carried on
the fight. And if Indians have become incompetent during the last 150
years, if the race of Sivajis, if the race which faught the battles against
the British and fought also for the British to cnable them to establish
their own rule over us, if the ruce that produce the heroes ig dead, I think
that destruction and death has been brought about by these 150 years of
foroign rule. Therefore I eay that we must immediately get an assurance
from the Finance Member that this policy of shelving the Skeen (lom-
mittee's Report will at once be given up.  This 1¢ 1980 and T believe
it was about this time that an assurance was given that a military. college
would spring into existence in three years in Dehra Dun. T wnnt an
assurance from him straight-away that a military college will be established
in India. 1 myself have never been satisfied with the Skeen Committee’s
Report. T did not want only one military college for India. Why should
Fingland have more than one military college, 'may T ask? England is a
much smaller country, and T do not ]alink Englishmen are the only race of
soldiers. 1 do not tliink that we cannot have soldiers and competent
officers. I do not accept their excuses, ridiculous excuses. If we can
produce great judges, great administrators and great sepoys, we can algo
produce great soldiers. We produced them in the past, and if we do noé
prcduce them at the present time, it is because the administration iz not
qur own and the country is ruled by people who are not responsible to the
people of this country. Therefore, Sir, I say that this military policy will
have to be forthwith revised. Last year I voted against Government even
though T was in a minority of one, of which there is no likelihood this
‘vear. T think the members of my party will not support the Finance Bill
though T even personally wish they would go to the lobby with me for the
absolute rejection of it, if the Finance Member does not satisfy us on the
question of how they propose to give effect Lo the Skeen Committee’s
Report and what measures are going to be taken forthwith to have 50 per
cent. of officers of the Army Indianised within the time prescribed by the
Bkeen Committee. That is a matter which is very important.
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Then there are various other reports. We have got for instance the
Agricultura]l Commission’s Report reading which we ought to know what
mensures have to be taken to increase the agrieultural prosperity of the
people.” My friend here tells me that two volumes have been gent to every
Member of this House, I do not want only opportunities for Memberg of
this House to read the Reports, which are written in bad English, if not
in bad taste, but I want Government to give opportunities to the Members
of this House to criticise measures of agricultural improvement, and 1 want
the Finance Member to muake provision in his Budget for bringing :bout
an agricultural millenium in this country which was, I believe, the purpose
for which the Agricultural Commission was brought into existence.

Mr. K, 0. Roy: The Finance Member has made ample provision in
the Budget for agricultural improvements,

Mr. 0. 8. Ranga Iyer: My friend Mr. Roy had got an abundance of
faith in the coming of the millenium when the appointinent was inade
«t the Agricultural Commisesion. Does Mr. Roy contend that the Iinence
Member prophesied the coming of the gelden era of agricultural prosperity ?
J am afruid the Finance Member himself has made no such claim. Mr.
K. C. Roy may be left alone in regurd to what he thinks the Finance
Member is going to do, because 1 do not think he is so mach more 1n the
confidence of the Finance Member than he has chosen to confide, through
his Budget, to the Members of this House,

However, these do not go to the root of the present discontents. The
(jovernment must withdraw the measures of repression that they have
put into force in this country and make a real satisfactory effort to come
to terms with Mahatma Gandhi. If they do not come to terms with
him, it may be that we will come to this Legislature with our numbers
strengthened ; but not to help Government. The non-co-operation move-
ment failed on the last occasion, or rather it did not fully succeed, for
various reasons, one of which was that the Councils were peopled by
men who were as good ag nominated Members. We have to make up
our minds, to carry on s raging, tearing campaign in the country and to
come back to these Councils. We do not want any extension of the life of
this Legislature. We want an opportunity to.put our case before the
people, the case against the continued maladministration by Government.
It we are not returned because we do not have the co-operation of the Con-
gresa, that may be another matter; but if we are returned, the result
will be that we will put up a continued fight against the manner in
which Government have been carrying on the administration of this
country.

8ir, T do not want to make a longer speech. I would not have made
even ro long a speech as this, but for the fact that I want to protest
strongly agrinst the way in which things have been going on in the conntry.
In Burma force was resorted to to harass an unarmed set of people who
came out just to show their admiration of Mr. Sen Gupta, who was
snatched away from Bengal for a speech that he made, a most inoffensive
apeech, which even the presiding officer of the eourt thought harmless,
because Mr. Sen Gupta has been so lightly let off. Tt is not a matter
of generosity. There was no case against him. And yet he was pro-
secuted. He was removed from his hearth and home; and much fuss and
sensation was created. 8o I say that the Government must revise their
nolicy of unnecessarily arresting people. The best thing for them would
be to send for Mahatma Gandhi just as Mr. MacDonald in 1924 sent

T p 2
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for Zagluul Pasha who had been interned. Zagluul Pasha, the leader of the
Egyptian Independence movement was sent for by Mr. MacDonsld, the
British Prime Minister. The British Government invited the leader of the
Egyptian people to negotiate the question of Egvptian independence on
equal terms without any reservation whatever, without any eonditions
explicit or implicit. In these terms was Zagluul Pasha invited, the same
Zagluul Pasha, be it remembered, who had rejected the British deeclaration
.1py.  Ofindependence of Egypt. Mahatma Gandhi has done nothing of
" the kind. He accepted the Viceroy’s proclamation. He said it
was a gincere proclamation, and then he said, now that the proclamation for
Dominion Status has been made, let there be a regular preparation of the
country for Dominion Status and let those who go to Whitehall draft the
constitution of Dominion Status. It does not mean that Great Britain should
clear out, of this country bag and baggage in one vear, in two years, in six
vears or even in ten years. But it certainly means that a rapid preparation
should be made, & steady rapid preparation should be made, for the attain-
ment of complete Dominion Status and when he was not told that such a
thing was going to take place at the Round Tuble Conference, Mahatmaji, in
my opinion very hastily, in my opinion very unfortunately, but
with the responsibility attaching to his position, in deference to the
great following that he has in the countrv whom he has to take
with him, Mahatmaji said, I am not coming to your Conference, and
T shall carry on a non-violent fight with a view to make you
with me. TUnder these circumstances, Bir, we must absolutely with-
hold our support to the Finance Bill unless we have an assurance from the
Finance Member that the present polioy which the Government have set
in motion is going to be revised; unless, in regard to military matters we
get an assurance that the recommendations of the Skeen Committee's
Report will be adopted. It is the least little which the moderate opinion in
the country wants—the recommendations of the Skeen Committee have
been endorsed even by the Central Committee. Though the Members of the
Central Committee have spoken with a babel of tongues on constitutional
and other matters, they are umited in regard to this military matter. That
io why I urge that we are entitled to a definife assurance from the Finance
Member ns to what he or his Government, what the Government of India,
propose to do in regard to this military matter.

Secondly, we want a definite assurance that the present policy of
repression, which has been set in motion in this country, will be without
delay, reversed.

Maulvi Muhammad Yakub: 8ir, serious allegations have no doubt been
raade against the Government for the manuer in which they have handled
the finances of the country. There might be some exaggeration in the
terms of the allegations which have been made. But there can be no
doubt that the Government of India have failed in securing the confidence
of n large section of the politicians of this country for the manner in
which they are spending the money of the public and for the manner in
which thev have handled the finances of this ocountry (Hear, hear.)
This state of affairs, to my mind, is to a very large extent due to the
present eonstitution of the Government of India. It is, Sir, really sur-
prising that for the administration of a huge country like India for hand-
ling the huge: finances of a country like India, we have pot an Executive
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“Ccunoil of half a dozen Members, while the Cabinet in a small country
like Grest Britain, which is not even as big as one of the provinces of
our country, consists of 26 Members,

8ir Zulfiqar All Khan (East Central Punjab: Mubammadan): What
are the revenues of Great Britain?

Maulvi Muhammad Yakub: I will come to that, the defender of the
Trensury Benches.

8ir Zulfigar Ali Khan: I am not a defender. I want to test your know-
ledge.

Maulvi Muhammad Yakub: I know that the Executive Council has got
certain unpaid gentlemen who hold their portfolios in this House. But I
wish they would have some patience and listen to whal T have got to say
nbout them also. (Hear, hear.) Well, Sir, there is no reason why the
Members of the Executive Council of this country should draw fat salaries,
ag much as Rs. 6,066 and some annas. The salary which the Members
of the Executive Council draw in this country is much larger than the
salary of even the Prime Minister of Tingland.

Mr. M. 8. Aney (Berar Representative): Besides a saloon.

Maulvi Muhammad Yakub: Yes, besides saloons and other amenities.
Out of these half a dozen Members of the Executive.Council, there are
only three gentlemen belonging to my country, while out of the four
Europeans, the Commander-in-Chief is mostly concerned with the Army
affairs and has got very little to do with the general administration and
affairg of the country. The Finance Member is a gentleman who comes
a8 g stranger to this country every five years, he doeg not know the people
of the country. He is unaware of the needs and requirements of the
people; he is unaware of the problems of this country; and before he
comes to learn anything about this country, the time of hig retirement
comes and he goes away. Out of the three Indian Members of the
Executive Council, there is generally only one gentleman who has some
experience of public life. While two of them usually come from the
service of the Government and they are as ignorant of the conditions
prevailing in the country, they are as ignorant of the real views and
opinions of the people of this country, as the European gentlemen sitting
on the Treasury Benches. (Applause.) Again, Sir, can we expect that
three Indians can give sound advice to the Vieceroy? Can we under-
stand that the three Indian Members can be in s position to know the
feelings, the sentiments and the administrative problems of such a huge
country as India? Again, Sir, out of these three, there is only one
gentlemnan, as the representative of my community, seven crores of
Muslims of India. Now, Sir, it is really absurd to think that one solitary
Muslim Member of the Executive Council can represent the views of
the seven croreg of Muslims. Han he got anv necans of knowing the
problemg of the Mussalmang of India or their feelings, or can he be aware
of the real state of affaira of the Mussalmans? If unfortunately that
Member fails to secure the confidence of his co-religionists, or he happens
to be an incapable man, or he happens to be a toy in the hands of his
Secretary, then the cause of the Mussalmans of India not only remains
unrepresented on the Executive Counecil of the Viceroy, but great harm
and injustice is done to the Mussalmans. Now, Sir, if this is the con-
stitution of the administrative machinery of this country, how can we
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expect any efficiency as regards the administration of the finances of
the country? It is high time that the Executive Council should be
thrown into the melting pot. (Hear, hear and applause.) I do not
gpeak of the individual Members- of the Executive Couneil but I say
collectively. The whole Executive Council should be thrown into the
melting pot and from that melting pot should emerge a Cabinet of states-
men with breadth of vision, with a strong backbone and with fixed prin-
ciplee and policies. (Hear, bear.) This is one of the great grievances
which 1 have to lay before the Government.

Now, Sir, another grievance, which is special to my community and
which has been inflicted this year, is breach of faith on the part of the
British Government. When the British Government took over the reins
of this country from the Moghul Emperors. we were given an undertaking
that no interference would be made in our religious laws. What do we
find? We find. Sir, that in the teeth of npposition from all the important
sections of the Mussalmang with the exception of a few anglicised Mussal-
mans, whose exception only proves the rule, Government have trampled
upon the religion of the Mussalmans, and by passing the Sarda Act have
made a great interfercnce, for which there is so much agitation in the
country that only the other day the most important body of Mussalman
theologians, namely, the Jamiat-ul-Ulema, addressed a letter to His
Excellency the Viceroy, nearly in the same terms as the ultimatum which
was addressed by Mahatma Gandhi. Now, Sir, although personally I do
not like the programimne of civil disobedienee whether started by Mubatma
Gandhi or by Muhammadans—uand I consider these movements detri-
mental to the best interests of the country, but at the sume time the
fact remains that the Mussalmans are dissatisfied, Muesalmans who never
take part in such movements, according to whose religion such move-
ments are not justified, even those Mussalmans have come to this desperate
position, that they have sent an ultimatum to the Viceroy. It is high
time, Sir, that the Government of India made a devlaration on the floor
of this House before the 1st of April that they will mend this mistake-
and that they will satisfy the Mussalmans that the British Government
do not mean to interfere in their religion.

Mian Mohammad Shah Nawas (West Central Punjab: Muhammadan):
How are they to mend it?

Maulvi Muhammad Yakub: I bave already given notice of a BRill.
It is very unfortunate that non-official Bills find it very diffienlt to find
a place in the ballot and be discussed in this House. T have shown the
method by which the Act can be nmended,

Sir Hugh Oocke (Bombay: European): If the Law Member approves.

Maulvi Muhammad Yakub: Another grievance of the Mussalmans
against the Government is that they do not fulfil their pledge as regards
representation of Mussalmans in the Government services. Now, Sir,
so far back as 1925 in replying to an nddress presented by the Mussalmans
of Calcutta, Lord Reading, ex-Viceroy, made the following statement om:
1st January, 1925. He said:

““As regards the appoimtment of Mussalmans to the Bervices, as you are aware,
my Government have accepted the principle that no class or community should pre-

dominate in the public services if qualified men were otherwise available, and my Gov-
ernment have bheen acting upon this unexceptionable proposition in the past. The



THE INDIAN FIFANCE BILL. 2347

recommendations of the Lee Commission as regards Indisnisation snd for the constitution:
of & Public Services Commission and other factors have made it necessary to examine
this question of the representation of communities in the Bervices and in central posts
under the Government of India more closely, and this question is now under the consi-
deration of my Government. You may be assured that I shall carefully bear in mind:

the representation you have made upon this subject.”

Now, 1 nsk the Government of India what consideration they have
given to this question since the 1st January, 1925? How has the position
improved since that year? The figures and statistics which were laid
on the table of this House by the Treasury Benches themselves show
what improvement they have done in the matter. Is it not a serious
breach of the undertaking given by the Viceroy of India? This is due
to the inefficiency of the Government of India as constituted at present.
Proceeding, Sir. about competitive examinations, Lord Reading said:

“For moat of the higher appointments recruitment by the system of competitive
examination has been introdneed, but even under this system I understand that a special

rovision has been made to secure that the proportion of appointments to be filled by
ussalmana shall in no case be Jess than one-third.”

Mark the words, ‘‘proportion of Mussalmans will not be less than one-
third’”’. Now, Sir, 1 answer to questions in this House we rind that
the Government of India camouflage that statement. They say, all the
minority communities are included in thet one-third. May 1 know,
Bir, whether the Government of India want to place scven crores of
Mussalmans in the same category and on the eame footing as a few
thousands of other rmall communities living in this country? Bir, these
are grave and serious charges which are burning in the minds of Mussal-
mane, The other day when we were discussing the Railway DBudget,
the Honourable Mr. Hayman gave a solemn undertaking that he would
look into the matter of the appointment of Mussalmans in the Railway
services, and what is the result of that undertaking? May I inform
Honourable Members? Only on the 11th March the Divisional Superin-
tendent of Delhi, under the very mnose of the Government of India,
selected 75 candidates, out of which only 18 are Mussalmans. This is the
result of that solemn undertaking which wns given by the Member of
the Railway Board. Then we were given undertakings and solemn
pledges by other Honourable Members of the Executive Council, but what
do we find? We find that when new posts are created or when a post
falls vacant in a department in which no Mussalman has ever got a seat
up to thiz time, that post ig offered to and accepted by a member of
another community. And T assure Government that, for these posts, I
am prepared to supply them with members of my ecommunity possessing
as high qunlifications, even higher qualifications, than the qualifications of
the gentlemen to whom they want to offer those posts. Now, 8ir, if this
is the state of affairs, how ean it be expected that Mussalmans will be
satistied ?

There is one more grievance of mine against the Government, ang ‘it
in this, that Government, by subsidising the agencies which are creating
and .spreading agitation in the countrv, are themselves responsible for
this agitation. I want the Honourable the Finance Member to give me
sn undertaking on the floor of this House that not a single pie out of
the revenues of this country will be spent upon those agencies which, in
the name of news agencies, are earrying on propaganda work and creating
agitation in our country.  (An Honourable Member: '‘Who are they?”) I
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need not name them. They are too obvious to the Honourable Members
of the House ; they know them too well.

Now, Bir, another point was raised as regards the holding of the Round
‘I'able Conference, and an Honourable Member has given the advice to the
Uovernment of India that they should delay the holding of the Round
‘'able Conference. I would only say to the Government of India, ‘Bave
us from our friends’. I tell the Government that it is advice of friends
like these that has created this state of affaire in the country. 'The
healthy atmosphere which was created by the announcement of His
Excellency the Viceroy, the hopes that were kindled in the minds of
my countrymen after the announcement  that the settlement of our
constitution is near at hand, those hopes are cven now getting dim, and
people are beginning to feel hopelcss as to the outcome of the Round
Table Conference, and if the Government would delay the holding of the
Jound Table Conference, it would be better not to hold the Conference at
all,

Sir, these ressong would have been quite sufficient for me to reject
the Finanoce Billk But unfortunately I am not an irresponsible Member,
like the Members of the Exeoutive Council or like the nominated
Members of this House. I have got my responsibility, Sir, and after
having passed the Budget and after having allowed the Government te
spend orores and orores of rupees, it would be simply illogical and absurd
on my part to reject the Finance Bill, and therefore, reluctantly, very
reluctantly, I will have to vote for the passing of this Bill.

Mr. W. 8. Lamb (Burma: European): Sir, after the lions comes
the lamb. (Laughter.) Bir, I rise to support the motion before the
House. When speaking on the general discussion of the Budget, I said
that, whon thie time came, 1 would bless the Finance Member for his
proposal to remit 25 per cent. of the rice export duty. U, Tok Kyi
unfortunately is not here, and I am sure the House will regret to learn
that he 18 still somewhat of an invalid. In his absence I wae very glad
to hear Mr. Neogy, whom I have at all times admired for his industry
snd advocacy of any theme in which he takes an interest. 8ir, I do not
propose to follow Mr. Neogy into a demonstration of the distressed condi-
tion of the rice business in Burma. Honourable Members have heard the
nppeals from the elected Members from Burma, and I hope they will
be good enough to applsud this proposal of the Honourable the Finance
Member. Now, B8ir, my particular desire in the first place is to thank
very heartily our Honourable friend the Finance Member. Thirty lakbs
s not a very large sum, of which poesibly 25 Jakha would go to Burma:
it is not a large sum when we are dealing with crores, but it isx vory
welcome. Now this time I wish to have the assurance from.the Honour
able the Finance Member for which T had usked in the general disoussion
of the Budget, namely, that when possible during this yeur if he vets
bumper returns accruing to the Central Government, which many Member-
think he is going to have, he will, without any delay, remit the remainder
of this tax. I have no hesitation in aeking for that assurance for, in
the Mutemen_t of Objects and Reasons to the Bill, there is much less
woermth in his reference to this particular proposal than in his speech.
8ir, | trust that that difference has no significance.
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Now, Bir, Burma is very much in need of a certain sum for meeting
the oost of research in rico, and I believe it is possible that, at no distandé
date, a propossl will come from the Burma Government that they be
allowed to put on a rice cess. 1 trust that, if such a proposal comes to
the Government of India, they will give it their approval and sanction
without delay. As I mentioned u yvear or two ago, when I was spcaking
-on the same subject, I understand that the Seeretary of State gave his
full approval to a tax of thig nature, and therefore there should be no
-delay in sanctioning it,

Now, Sir, 1 desire to muke a few remarks about the oil business.
Except his refercnce, in a small paragraph in his speech, we have heard
nothing from the Honourable the Finance Member, and I should like,
if possible, to draw from him today a clear statement of sympathy with
the small oil companies. In supporting amendments, I have made appeals
to the Government, and I have pointed out what a heavy burden this
additional taxation is. 1 said further, that we had every reason to expect
that, very shortly, they may suffer very heavy losses owing to a war in
the selling rates of kerosene, and in making this further appeal to the
Honourable the Finance Member and to the House, I would draw their
attention to the fact that, in the Government of India Resolution to
the l'ariff Board's Report, there is this:

“'If, however, the price war had not come to an end it would have been necessary
-to examine the question whether any steps should he taken on national grounds to safe-

gnarding the two companies which were not within the pool, that is, the Indo Burma
etroleum Company and the Attock Qil Company."

Sir, I trust the Honourable the Commerce Member will keep a close
eye on the kerosene market, and that he will bear in mind that it was

the Tariff Board, not merely the Qil Companies, who inspired the state-
anent which I have just read.

1 ecome now, Sir, before 1 «it down, to a duty which I have to perform
‘to myself, to the European Group and to the House. In the debate last
week on clause 7, my Honourable friend Sir Purshotamdas Thakurdas
accused me of some foul deed, and having done so he proceeded to casti-
gate Members of the European Group in language which, I think, the
House will agree, was insulting and entirely unworthy of this Honourable
House. I put it. no more strongly than that. 8ir, I have here the
official Report of my speech untouched, and I propose to read my remarks
‘to the House . . . . .

Mr, President: Order, order; I am afraid the Honourable Member is
not in order.

Mr. W. 8. Lamb: Bir, I think I should have an opportunity of explain-
ing matters.

Mr. President: The Honourable Member should have taken the oppor-
tunity at the proper time,

Mr. W. 8. Lamb: I had salready taken.

Mr. President: Tho Honourable Member might get up next year and
would want to reply to some of the speeches made today.

Mr. W. 8. Lamb: Sir, I had already spoken, and I could not get sn-
other opportunity. .

Mr. President: The Honourable Member could have risen to make &
‘personal explanation.
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Mr. W. 8. Lamb: Surely, Sir, considering what was said by the
Honourable Member, I am entitled to reply to him. He acoused me of—
1 have forgotten hig exaet words—but he could not passibly have used
stronger language than that regarding mysclf and the Group. I have had
no opportunity of meeting his charges.

Mr. President: The Honourable Mcember had ample opportunity. The
Honourable Member is alwuays entitled to rise in his seat to make a per-
sonal explanation. The Honournble Member did not do so, and he cannot,
after tive or six dnys, come to this House and say that he wants to meet
a certain charge made against him.

Mr. W. 8. Lamb: Sir. I must bow to your ruling. But I would like
to say this. [ refrained from attempting to make sny statement until
I secured the real official copy of my speech. 1 had certainly no know-
ledge that I would not be nllowed to put before the House what 1 hava to
say exactly,

The Assembly adjourned for Lunch till Twenty Minutes to Three of the
Clock.

The Assembly re-assembled after Lunch at Twenty Minutes to Three
of the Clock, Mr. President in the Chair.

Mr. Gays Prasad 8ingh (Musuffurpur cum Champaran: Non-Mubam.
madan): Sir, while speaking on the Financo Bill last year, 1 ventured to
point out to Government certain existing snomalies and defects in the
Indian income-tax law which operate as hardsbhips upon tho assessces, and
‘my present speech is in connection with the same subject; and as the
Finance Bill asks this House to grant supplics. I think this is a proper
opportunity for me to put my views on record.  Thig subject, Sir, may
not be as exeiting as the salt Demand, for instanee, which some of us
were anxious 1o reach the other day, as giving an opportunity for strong
speeches ; but 1 venture to paint out that the gnevances of a large closn
of persons who have to psy income-tnx need occasional ventilation m this
House, cspecially now when we are ealled upon to souction money to
Government under the Finance Bill. Sir, you will recognise that. under
the constitution of this House and the Rulie of Procedure, at s not eary
far private Meinbers suceessinlly to carry through private Bills, espeeially
at the fag end of the life of this Assembly We have therefore to do
our best under the lunitations imposed upon us. 1 shall now prceed to
indicate, ne briefly as | can. sotne of my suggestions in this connection
At the outset T gt sny thut T do not approve of piece-meal interference
with the Indian income-tax Inw, as scems to be the practiee. My Hon-
oursble friend. the Finance Member while intmducing an Ineome-tax Bill
on the 18th February last, thought it proper to offer nn apology to this
Honse “for the wdmont weekly introduction of a new Ineome-tax amend.
ment Bill™. [ think it would be more appropriste to bring forward
somewhat comprehensive amendment of the law, n consolidating Bill, and
to remedy those defects and ambiguitics that may bhe found to exist. and
to reraove the genuine grievances of the assessees 1 shall now procecd
to deal with some of the matters that in my opinion eall for revikion.

While costs incurred for earning an income are allowed by law to be
doducted under sections 10, 11 and 12 of the Ineome-tax Act, it is
anomalous to find thnt section B daes not provide {op nllowing nnv enst
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for collecting interests on securities or on debentures from Treasuries and
"Banks. In the case of Forbes v. the Commissioner of Ineome-tax, Bihar
and Orissa, which-was decided by the Patna High Court on the 6th May,
1929, (10 Patna Law Timcs, page 424) the question raised was as to whe-
ther the assemsee, who had paid to his bankers certain commission for the
reslikation of interest on the Government securities held by him, is or is
not entitled to claim that the amount paid to the bankers by way of
commission should be dedueted from the interest receivable on t
securities,and that the income-tax should be charged omly on the sum
actually received by him. The view taken by the Income-tax Department
was that, under section 8, the tax is payable not on the amount actually
received by the assessee, but on the interest receivable by him on the
securities held by him. While holding against the assessec on a strict
interpretation of the exiating law on the point, the High Court Judge was
consirained to make the following observation in this judgment which is
significant. He said:

“It may however be observed that if the case was to be decided on equitable con-

siderations alome, the petitioner had no doubt a good case; hut the case has to be

“decided with reference to the faw in force, and all 1 can smay ix that this case brings
into prominence one of the obvions deficiencies in the present law.’

This is the observation of A High Court Judge, and it ought to carry
weight with the Government.

Sir. 1 come to section 28 of the Income-tax Act, and here I may say
that the assessces living mostly in the oountry side and ignorant of the
technicalities of the law are not being properly helped in the matter of
filling in their returns. The income-tax officer very often takes advantage
ot some technical defects and rejects the return and proceeds to make a
summary assessment, which eannot be cnlled into question. In my opinion
an asscssment should be made summarily under section 28 (4) only when
the ussessce does not file a relurn at all, or fails to produce accounts and
books, or other evidence in support of his return, and not for filing &
merely  techpically  invalid return which csn easily be remedied in the:
‘course of nssesament proceedings, such as under section 22 (8) of the Act,
and an smendment of the rection on these lines appears to he desirable.
I need hardly remind Honourable Members that, if under section 28 (4)
the income-tax officer mukes the nasessment ‘‘to the best of hia judgment'’
the nsscssee in deprived of his right of appeal, and this I would = it is
unjust. The asscssce should not be put in a worse position than one
against whom an ex parte decrce has been passed in a civil court. He
thould be allowed to challenge the order as bad and erroneous.

I now pass on to section 80 of the Ineome-tax Act. In my opinion
this section presents an apnomaly in the case where an nesessee denies his
liabilitv to be naesemsed under the Act, such as where an assessee lives
outside British Indin. but the income-tax officer insists on his view that
he is n resideni in British India. In such a case, I think it is only just
and equitable that an appeal should be allowed. But the High Court of
Labore in thé¢ case Dunichand v. Commissioner of Income-tax reported in
Indian Law Reports, 1920, Lahore, vol. 10, page 596, remarked that it is
for the Legislature to provide a remedy for the cure of this hardship.
It is obviously desirable that the remedy should be provided in the Aot
itself, instead of driving hiin to the expensive and protracted proceedings
of a regulur suit.

Beetion 82 (1) provides that in certain eases mentioned in it an assessec
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‘‘may appeal to the Commissioner within 80 days of the making of such
<arder’’ by the Assistant Commissioner. But in many cases the dates of
the order are not given and very often orders are passed considerably after
the arguments are heard and bchind the back of the assessee, and also
there is no provision in law for communicating the order to the ussessee.
The result is that by the time he comnes to know of the order, the period
of 30 days passes away and he is left without a remedy. I would accord-
ingly suggest that, in section 82 (1), it may be provided that the assessee
may appeal to the Commissioner '‘within 30 days of the date on which he
is served with the notice of such order’’. The suggested change will
bring the provision of section 82 (1) in line with section 68 (2) in connec-
tion with which I had the honour of moving & similar amendment on the
20th February last, which was accepted by my Honourable friend the
Finance Member on behalf of the Government. The ncceptance of that
nmendment has removed & genuine grievance of the assessees for which
they are no doubt thankful.

Section 33 (1) provides that the Commissioner may of his own motion
call for the record of any proceeding under this Act and so on. T should
like to suggest the addition that the Commissioner may, of his own
motion, or on being moved by the assessee, call for the record. When an
ussessec sends an application by post to the Commissioner whose office is
far away, it is o real hardship that such application is summarily rejected,
without the assessce being heard. The assessee does not e t that the
record should be called for in every case, but he should certamnly be heard
before his application is thrown out. It should accordingly be provided
that the Commissioner shall not pass any order prejudicial to an asscssee
or reject his application without hearing him or giving him a reasonable
opportunity of being heard. )

I shall now make one observation on section 45. Aseessees often
cxperience great hardship in having to deposit the full amount of tax
when their appeals are pending. The appellate authority is reluctant to
grant stay of realisation of tax on the plea that no such power is given
under the law. I would therefore suggest an amendment in section 45
which would empower the appellate authority or the Commissioner, as the
«ase may be, to order stay of realisation of tax on such terms as may
be directed.

Bir, with regard to section 50, I have only one word to say. Why
should the Crown plead limitation against an assessee for am amount
wrongfully withheld? Or why the period of limitation should not be
extended to three vears? Or again there should be a provision to set off
the sum for later years. Under the Contract Act, a debt barred by
limitation can in certain cases be recouped by the creditor out of the
amount received when there is no specific direction to appropriate it to &
particular debt. Limitation strikes at the remedy, but not the right.

Sir, section 66 of the Income-tax Act is an important section, and 1
should like to make one or two remarks on it. In the first place 1 would
submit that the fee of Rs. 100 for making a reference to the High Court
is too high and it should be reduced to Rs. 10 or Rs. 15. In a rich
country like England the fee prescribed is 20 shillings only, (vide mection
149(c) of the English Act. 1918). Tt may be replied that the fee is put
down at Re. 100 in order to discourage frivolous applications. But this
is absurd. We must take into consideration the assessee’s expenses In-
volved in getting the papers printed for the High Court and other big
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expenses, which is inevitable in taking a case to the High Court. It may
also be argued that section 68 (2) provides a fee of Rs. 100 or such lesser
sum a8 may be prescribed. But no lesser sum has been prescribed under
the Act, or any rule made thereunder, at least go far as my provinee is.
concerned ; and 80 in practice the maximum fee of Rs. 100 is, I understand,
demanded in every case. Agnin it seems only reasonable that this fee
should be deposited only after the Commissioner passes an order accepting
the contention of the assessee to make a reference to the High Court.
This will save the assessee the trouble and expense of withdrawing the fee
if the Commissioner rejects his application. :

Here T may also mention that in s great many cases no interest is
paid to the assessee for the tux wrongfully realised from him by an assess-
ment which bas been moditied in appeal or revision. In al fairness
interest at the court rate should be allowed. But the law is silent on
the point, and in practice no interest is allowed at all in a great many’
cnges.

Another remark which I should like to make on section 66 is this..
The present procedure of approaching the High Court and the Commis-
sioner simultaneously is cumbersome, anomalous and in practice works.
hardship. I think in no other system of law is such a procedure provided.
The assessee naturally is under the impression that he would go to the
High Court after he has exhausted his remedy before the Commissioner;.
and in a great many cases, when he obtains the Commissioner’s order, and
wants to go to the High Court, he finds to his bewilderment that his
remedy is barred. I would accordingly suggest the insertion of necessary
amendments in this section on the lines indicated above.

. Last year, Bir, I suggested that in computing the period of limitation
prescribed for an appeal or for an application u.iger section 66 the day on
which the order complained of was made and the time requisite for
obtaining a copy of such order shall be excluded. I am glad that this
has been done, and a source of legitimate complaint on the part of the:
assessee has becen removed.

Sir, these are some of my main suggestions on the Income-tax law,
and now I should bring my remarks to a close. But before resuming my
seat, 1 would add one word more. Under the Income-tax law, or more
oorrectly under the Financo Act, an annual income of less than Rs. 2,000
is free from income-tax. Why? Obviously because it is thought that an
income of less than Rs. 2,000 is just sufficient for the maintenanoe
of a man and hig family, and he is not in a position to spare anything as
income-tax. But as soon as his income reaches or exceeds even a little
over Re. 2,000, he is made to pay not only on the excess but on the
whole amount including the sum exempted from income-tax. Suppose
a person's income is, say, Rs. 2,800, I would suggest that Rs. 2,000
which is intended to be just sufficient for his and his family’s maintenance
should, on grounds of equity and fair play, be excluded from the in-
come-iax, and the tax should be levied on Rs. 800 only which is deemed
te be in excess of his minimum requirements. In Fngland the income-tax
is levied on the above principle, and there are shares prescribed for the
actual requirements of the family members and dependents, and thegg
shares are excluded from the income-tax. T would aurrest thet gnine croh
principle may be introduced in our system aleo, and a much needed relief
be given to the assessee. Sir, this is ahout all T have got to say now, and
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I hope Government will be pleased to give some indications as to what
steps they propose to take to remedy the state of things which 1 have

pointed out. '
Mr, M. K. Acharya: Sir, I wish to repeat what my Honourable friend

Mr. Ranga lyer so ably put forward, namely, that this is an occasion on
which we ought, on principle, to raise this ground of grievances before
supplies. I do not, of course, propose to go in detuil into all the many
items into which my Honourable friend so eloquently went; but I believe
as of late 8 Member,  like him, of a party which once had the honour of
being the most important party in this House, ss one who had parti-
cipated in demonstrating concretely that principle in this House, namely,
of throwing out the Finance Bill on the general ground of larger grievances
of the country being unheeded by the Government, I desire to tnke this
opportunity once more to re-emphasise that principle, und to say that
“there is a great burden resting upon the shoulders of every one of us here
who is an elected Member that he ought, if possible on this occusion,
to show not only to the Government, but to the country at large, and
also to the whole world, that there are grievances felt by the people of
India on a very large scale which would juetify, and amply justify, the
application of the principle that the Finance Bill ought to be rejected
today. 1 know, Sir, the Government may be feceling in their heart of
hearts, ‘'Let, these people say what they like, we shall do what we
choose, there are plenty of votes at our buck and cull, and it does not
matter what a few of these Members may choose to say on principle’”.
I am not concerned with that aspect of the question, with success or
failure well-gotten or ill-gotten; and who can deny that success very often
in this Housee is ill-gotten? But that does not affect me very much.
1 am here to make my humble appesl to every elected Member who has
to go to the country; it is our duty to go to the country and it is our
duty to go and tell every one who is an elector and every one who is
not an clector, to every one in the country it is our duty to say that we
have done all we can, that we have taken every possible step we can,
that we have taken every advantage of the new constitution under which
we are working to press upon Government the larger grievances of the
people, and to say that we will not participate in what T must call the
farce of voting away huge sums of money and in granting supplies to a
(overnment that, so far as T can see, do not seem even to care tc inquire
what exactly are the grievances complained of.

Bir, we are thankful to you for having allowed us to ventilate some
of our grievances on the floor of this House: but, Sir, what has been
the response on the other side? 8o far, not one of the major gricvances
put forth on the floor of this House has been answered seriously. 8ir,
at the very beginning of the second reading of the Finance Bill, we raised
the larger question of the Government's failure to make a satisfactory
response to the larger political demands of the country. I wonder
whether it was taken seriously, and whether there was any serious reply
made to it either by the Finance Member or by the Home Member or
by any Member of the Government. T should like to know, first of all,
if :this ia all -ouribusiness~—for us to say what we like and for the Govern-
ment to do what they please at the end. If that is ro, we might as
well be spared all this farce; for, I. for one, am not very anxious to
kear my own voice in this House. Therefors, unless some major griev-
ances expressed on the floor of this House arc being dealt with seriously
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by the Departments concerned, unless some serious answer is being given
to the questions raised on the floor of this House, it is idle to say that
this is an occasion on which each one of us may ventilate all our griev-
ances. Of course, 1, for one, should not feel very much aggrieved if
for instance difficulties fclt by income-tax assessees over the working of
a particular section here or of a particular section there are of a serious
«character. It is a point of detail, which might be remedied clsewhere
than probably now und on the floor of the House. But on the larger
-questions, 1 repeat, in which verily all, or the bulk of the people are
concerned. if Government Members simply hear and pretend to hear,
and then do not even condescend to give a reply on the points raised,
1 do not believe that we are treated fairly or that the constitution is
being worked in the manner in which it ought to be worked.

‘l'ake this very simple cxample, namely, this debate as it is called

on the Finance Bill. Of course I do not blame any particular
37X individual. In fact I am thankful to you for having allowed
as one extra day for discussing this Finance Bill. As originally planned
by Government, the discussion of the Finance Bill would probably have
come to un end on the 22nd. But 1 am just raising this general point.
'I'nere were 12 days given for the whole of this Budget, 2 days for what
was caolled the genmeral discussion of the Budget, 5 days on the voting
of Demands for Grants, and 5 days for the passing of the Finance Bill.
I put it to you, Sir, in all seriousness, do this Government expect the
civilised world, expect any intelligent man to believe that this is anything
-other than a farce? We ure asked to vote away some 180 crores of rupees
upon, various demands even excluding military oxpenditure. Nearly a
hundred Demands are put forward in the huge book that is placed in the
huands of every Mewber of this House containing the detailed estimates
and Demunds for Grants. And we know—I do not blame any particular
Member of Government—but we know that we have hardly time even
to take up one or two Demunds and discuss all the motions munder
them. And I wish the Deputy President were present here now. He
said thut we passed all the Demands for Grants and voted the expen-
diture. [ do not thinlk that we ever voted the expenditure or anything
like it. Weo know there is an automatical way of passing it all; on the
Jast day the guillotine falls, and then we are forced to go through the
farce automatically. Everything is put to the vote, and ig declared to
have been earried. I do not know if there is any other country in the
world where this would be called voting the demands for expenditure
made by the Executive Government. There may be some few occasions;
I dere say it may be impossible in any legislature under the sun for every
demand put forward by the executive to be scrutinised carefully and
passed leisurely; but I do not believe that there would be anv legislature
which has got anything like a responsible machinery working in it, where
you will have this kind of thing, where we say what we like on this thing
and that thing, and at the end the whole thing is supposed to have been
passod. How are we responsible to grant the money for expenditure
which hag been passed in this way, not by us but by the automatic work-
ing of some rule? It is just the same autocracy now as in the old days;
though I was not here then and was not connected with the then Budgets
of the Government of India. T repeat, it is all an antomatic machinery
for which we are not responsible, Our views are not heeded; and
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therefore morally speaking—whatever the legal technicality may be—
morally speaking I do not grant the proposition that this House has voted
the demands for expenditure, und that this House is bound therefore to:
grant supplies in order to meet that expenditure. Morally, we have not
voted the expenditure, and morally therefore we are not bound to pass.
this Finance Bill. 'Therefore, on that one ground that we are not given,
under the present coustitution, ample opportunities either for passing the-
demands for expenditure or for scrutinising and passing the Finance Bill,
on that one ground alone, I think we ehould be smply justified in rejeot-
g the Finance Bill. That is to say, in so far as we are concerned, we
decline to have anything to do with the Finance Bill. I am quite well
aware, and evervbody knows, that whether we pass the Finance Bill or
do not pass it, it will become the Finance Act; that the Governor General
is vested with ample powers under the Act to certify and pass this Bill
into law. But I am stressing the moral ground that, whatever may be
the technical aspect of things, we are morally bound to reject the Bill;
we are morally entitled and indeed bound to force the Governor General
to certify the Finance Bill and on his sole authority to pass it. Why
all this farce of saying that we are parties to it, that the Legislature
has been consulted and has approved of the Finance Bill, that, after
serious deliberation and approval, all these taxes are imposed? I think,
Bir, that it is n travesty of the truth, and I do not see why we should go-
to the country and make the people believe that we are really responsible
for the passing of this Finance Bill.

These, Sir, are some of the passing reflections that came into my mind
when I heard the Deputy DPresident say that the grants for expenditure
had been voted, and that we must pass the Finance Bill. We did not
vote at all the demands for expenditure and we¢ are not morally bound to
pass this Finance Bill. By our not passing the Finance Bill it is not
going to cease being passed. Now, I repeat that it i8 our duty . . . . .

Maulvi Muhammad Yakub: Repotition is not allowed. Take your
second point.

Mr. M. K. Acharya: 1 repeat that it is our duty to insist on Govern-
ment giving proper replies to some of our major grievances; and it is
our further duty, not having had anything like a proper or satisfactory
response from Government, to tell Government, in what telling manner
we can tell, that we shall not pass the Finance Bill. That is the only
way in which we shall be discharging our duty to our electors. That is.
the one way in which we ghall be acting in a panner which will be
worthy of the country whose interests we are supposed to be safeguarding.
There are other things besides the larger political questions into whic
I said I shall not enter today.. There are very many other matters also.
What has been the action of Government, of this very responsive Gov-
ernment, with regard to the complnints made by Honourable Members
here about the trouble to which Indiuns are put in Ceylon? What has
been the action or response of Government with regard to the complaints
madé about the troubles of Indians settled in South Africa? These are
sl matters which certainly, at the time of the Budget, at the  time
when Government come down to us for supplies, ought to receive as
careful and a8 sympathetic a handling from Government as possible.
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I do not knmow if there has been any answer to these questjons that have
been raised in thig- House. Even when we do all that we can to get
some kind of sympsthstdc respanse to.the most pressing problems in the
country, to the way in which peaple are arrested for political offences, to
the way in which they are tried, to the way in which they are sent-enoed
and so on, nothing in the way of a sstlsfacto:{ golution to these problems
is ot hand. The Finance Member may think that his only duty is to
tell us how much money is required to carry on the Government of the
country during the coming year, and ask us to vote that money. Prob-
ably that may be his strict legitimatq work. But we look upon him ag a
Member of Government, as part and parcel of a big Government, and if
the whole of that Government fails in ite responsibility, I do not think
he can have much reason to complain that we do not accede to his
wishes or look upon his demands from the purely financial standpoint.

I find Sir Frank Noyoce: looking hard at me, but I am going to ask
him what has happened to the Resolution passed in this House last
Beptember in regard to laying the stable foundations upon which respon-
sible Government alone can be established in this country. It has been
kicked into the air like a piece of cotton. This House passed the Reso-
lution, saying that this Government should take steps to establish fully
sutonomous Panchdayats all over the country, and thug begin responsible
governmrent at the lowest unit, and then develop it into the distriots, and.
then in the provinces and then in the whole of India. It was a Reso-
lution passed by the votes of almost sll the elected Members of this House,
in spite of the Government using all their strength against that Reso-
lution. What has been done? Has anything been planned? Nothing,
I suppose. If this is the way in which the Resolution of this House
is treated by the Government, why should we now be asked to vote all
this huge sum of money to the Government, and why should we support.
the Finance Bill at all? That, Sir, is a question for which I should like
to have a definite answer from the Government. It is nmo use saying,
mpney -is badly wanted, retrenchment is impossible, and things of that
kind. Our question is, wh\ have not certain definite Resolutions of this
House been carried out and why have not certain definite grievances
been. looked into by the Government. 1f you do not care to look
into our grievances and carry out our Resolutions, why do you come  to
us and ask us to vote any supplies? You can pass the Finance Bill
vourself and you can save your trouble and our trouble. We can go home
aarher and you con certify. It is very humiliating for us to be told,

“You must pass this Bill, we want money at once, so you muet pass
this in oné hour or in one dny 1t is’ due entirely to you, Bir, that you
bave extended the Session by five more days and have given us a little
more time to ery out- Ours may be a voice in the wilderness, but it is
gsome consolation that we have got the chance of orying out on behalf of
the many, many millions whom we are supposed to represent.

- I come now to the Fmanm; Bill itself. There are a few points which
I would - want to sorutinise. First comes the' salt duty.” Our old friend
ig. kapt -on. Government say that, at some time, perhaps ‘at the Greek
Kalends, they will-remave it. The onourable Sir George Schuster may
not, be here then, I was talking till. now otly of the Finance Member

and not, Bir.George Sehuater who, I know, has got a very eweet face, 8
very, sweeh 'tongue angd._ thet is exaptly what disarms us, what conceals

sometimes the deep thrusts he gives to us, However, Bir George Schuster
B



2358 .LEGISLATIVE ASSEMBLY. [34ra Mar. 1980,

[Mr. M. K. Acharya.] :

may not be here, but some other Finance Member may be here, and we
%o not know whether he is going to abolish thig salt tax. All that I need
say now is that the salt duty is kept on this year exactly where it was
last year, in epite of all our protests. We have been saying that the
salt monopoly is unjustified, and yet the Government thrusts it on us.
What can we do? They say, it is very handy, it gives 6 or 7 crores to
them and it is a very paying item in their revenue and they cannot give
it up and because the Government find it handy, therefore this tax must
be kept on in spite of its iniquity, in spite of the fact that it is & tax
on the poorest man. It may be one pie or half a pie. I am not &
financier and God forbid that I should ever become one in my life. But
whether it is half a pie or quarter of a pie (Interruption)}—I wish to live
for bhigher ideals and not care for rupeee, annas and pies—why should
the poorest man be taxed? This is very repulsivee That may be the
ethics of commercialism. I am not enamoured of commercialism; I leave
that there.

Bir, the next item I wish to refer to is about the various kinds of
duties on eilver and other things. They are not even as much as they
were last year. They are raised. The duty on silver is raised. The duty
on sugar and so many other things is raised; there is now increased
taxation and for what? What is the return for this increased taxation.
Nobody hag told us sbout it. Government are merely pleased to say that
more money is wanied. Then there is the income-tax. Many speakers
bave already referred to it, and I do not want to go into any detsil. 8o
there is no reduction anywhere, except perhaps on what they call the
export of rice from India or something like that. But there is an increase
in taxation all round. The duty on e is raised. Therefore, if you
go into the details of the Bill, the net result is that there is larger
taxation this year than there was last year. The Finance Member asks
us to agree to larger taxation. Shall we do so, because there is greater
repression in the country? There has been nothing gained during the
past year, but there is to be larger taxation. Nothing gained or only
minug quantity on the .side of political privileges and economic advance
and things of that kind, and on the other side, there is more expenditure,
more taxation. It appears to me, therefore, that, so long as we have
no power or responsibility in our hands, I do not see how any elected,
or any non-official Member for that matter, should say that the money
must be found: I do not understand the word ‘“‘must’’ at all. It is for
the Government to find the money. We have no responsibility. @We
do not incur the expenditure. We are not therefore morally bound to
tind the money. All this ‘“‘must,”” I am unsble to understand. Sir
George Bchuster knows how to find the money. Therefore it appears to
me that considering the manner in which the Government have treated
us, willingly or vnwillingly—it does not .matter whether deliberatelv or
otherwise—considering the manner in which we have been treated, it
does mnot lie in the mouth of the Government to say, ‘‘You are irrespon-
sible people, we ask for more money and you do not give us.” T do
not™ believe Government can bring that chsrge nor that we should be
afraid of being told that we are irrespomsible.  After all, the simple
problem is there. We give the money in return for what? Is it in
return’ for the many grievances which my .friend Maulv! Muhimmad
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Yakub has put forward? He has stated that there is not suﬂici_ent. Muslim
representation in the services and so on. I shall not go into those
details. What is the measure of our responsibility? Are we to go down
on bended knees and say, ‘‘Yes we shall vote all the money that you
want, becauge when meeting in the lobby you will say, I expected better
from you’'? BSupposing some gentleman on the other side says, ‘‘I expect-
ed better from you,” is that a reason why I should fall on bended knees?
Surely we all expected better from the Government. In this respect I
would take a leaf out of their book and treat with equanimity whatever
is said about us. We shall tell them, ‘‘Mind your own business and
try to find money in your own way and we shall not be in any way
responsible for it’”’. It is all very well for any Government Member to
meet in the lobby and say, that any one of us has become & bad -boy.
1 say we have a lesson to learn from them. They do not care for what
we say and let us not care for what they say. Therefore I would make
a strong appeal to all my non-official friends, because we are passing
through critical times, because the Honourable the Law Member will not
open his eyes, the Honourable the Home Member will not open his eyes
and recognise what we want. ' Considering the attitude. the unyielding
attitude of the (Government, the unreasonable, obstinate attitude of the
Government, towards the most reasonable demands of the most reason-
able Members of this House.—should we nlene go down on bended knees
and say that the Finance Bill must be passed today? If the Finance
Bill is not passed, the millowners will suffer; take care, the deluge will
flow upon their heads. This is what they say.

And that is another trick to compel some to vote for the Finanee Bill.
The two things should have been separated; the Tariff Bill should have
been brought at some other time or in some other environment. I do not
see why the two things should be jumbled together, why we should be
asked to pass the Finance Bill today, and then take up the Tariff Bill.
1 know what is in the minds of many of those who are anxious about the
Tariff Bill. The feeling is that Government cannot drop the Finance Bill,
but they may drop the Tariff Bill. They are bound to go on with the
Finance Bill, and in some way or other, put it on the Statute-book; bub
the Tariff Bill for the millowners, what will become of it? I consider these
nre very immoral ways in which various influences are brought to bear
upon us. I hope my friends will stand against any such temptation, direct
or indirect, and will stick to this one principle that, untili we become
actually responsible in some measure for this huge expenditure of money,
and until we are in a position to tell those whom we represent that we
are really safeguarding their interests and we shall act in & manner which
will be in the best interests of those who send us here, until we are in
a position to say that, I think we ought simply to tell Government, ‘‘We
thank you for the opportunity given to us for making the speeches we have
to make, but the Finance Bill will have to be passed on your own responsi-
bility; you have given us no power and we shall not take upon us the
burden you have cast upon our shoulders’’. I hope my non-official friends
will realise this, and not only make this Government understand, but the
Government in England understand, so that they can eradicate this anomaly
at as early a date as possible. We must make the Government here and
the Home Government understand that we have no real constitutional
power; when we get true power, we shall exercise.it truly, but now when
we have not that true respomsibility, we ‘do not propose to exercise any;

E 2
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and we lay the whole responsibility on the shoulders of the Government.
The Finante Bill must be their own responsibility and we have nothing to
do with it. Let us either vote against it, or not vote at all. Let them
take the full responsibility, for we cannot morally—and is it mot also
legally—I' do not know what the legal aspect of it is—we cannot morally,
I am sure, take any responsibility. As the Government, as at present con-
stituted, are indifferent to the best interests of the people, and spend as
they please the money voted by this House, and only ask for more and
miore money, I therefore think that it is the duty of every elected Member,
who has got any self-respeet, to tell the Government, point blank, that he
shall not be a party to this very unfair and immoral transaction.

Mr, Amar Nath Duit (Burdwan Division: Non-Muhammadan Rural):
Bir, we have been asked to give our support to the Finance Bill by the:
Honourable the Finance Member. Bection by section, amendments have
heen brought forward; they were argued to the best of the ability of the
Mover, but they failed to create any impression upon the Members of the
Treasury Benches. We have been asked to supply the money that is
necessary to carry.on the administration. Who are we here? What is our
position? Have we real power to deny them the money that they want
through this Finance Bill? No, we have not. Then why this mockery?
You may say that we have 104 elected Members. No doubt we bhave, but
they inc{ude Members belonging to special interests such as the European
@roup, Chambers of Commerce and Landholders, and if you omit them.
you will find that the real representatives of the geoplc in this House are
sn insignificant minority. Forty of them owe their seats to, and have
heen characterised by my Honourable friend over there, Mr. Ranga Iyer,
as having for their constituency the Viceregal Lodge. One such Membor
was annoyed at the remarks made by my Honourable friend, but the fact
remains that these nominated Members owe their seats to the Govern-
ment. Under the circumstances, would it not have been better for vou
to ask, when you move for the acceptance of the Finance Bill, to ask the
real representatives of the people to abstain from voting? No, under the
rules and procedure of this Assembly, every one of us ean vote, although
in gase of the Public Aecounts Committee we have a rule that only the
elacted representatives will vote. But in that ease, the Government ask tha
elected Members only to vote, beeause, as my Honourable friend Mr. Roy
hps gaid that the Public Accounts Committee 18 nothing but a post mortem
examination and therefore a very harmless procedure. '

Bir, whether we are in a minority or in a majority, we cannot lend our
support to the passing of the Finance Bill. And why? Becnuse of the
elgmentar'y principle of all parliamentary Governments, vis., redress of
grievances before supply. And what are our grievances? If I were to
relate the grievances of our people I could not possibly relate them within
the short time I have at my dispasal. (4 Voice: ‘‘Then go on’’.) It is.
not a single legislation or & single act of the Government against which we
raise our voige of protest; but a long series of acts of misrule which has
sccumulated during the period of nearly a century and a half, Sir, if we
cannot lend our support to this Finance Bill, it ig because we. feel that we-
have not been treated as we ought to have been by the peopls who happen:
to rule over us at the present moment. Looking at the history.of Councils,
we have to go back to the early sixties of the last century when three Indiar
gentlemen became Members of the Imperial Legislative Counpil, not by’

r
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«lection, not by a suffrage of the people, but nonrinated by the Government.
They were Raja Sir Dinkar Rao, the Maharaja of Burdwan (An Honourable
Member: ‘“Was it the present Maharaja of Burdwan?'’), and Sir Salar
Jung. It went on for some years when some time later on recruitment
was made from the High Court Bar for the Imperial Legislative Council
and the Indian National Congress from its earlier days began to demand
representative institutions for this country. It was at Bombay, Sir, where
that great man who would not take the prescribed oath in the House of
‘Commons after being returned at the head of the poll from Northampton,
the late Mr. Charles Bradlaugh. It was at Bombay, when Mr. Bradlaugh
came there during the National Congress week, that he heard about the
real situation in the country, and then, when he returned to England, he
carried on an agitation on behalf of India which got us a representative
‘Council as we knew it in the early nineties of the last century. But, Sir,
what werc their powers? Their powers were practically nil. The Members
were merely putting a few interpellations and recording pious wishes just
as we are doing today. (An Honourable Member: ‘‘Not pious.”’) But I
-don’t see much difference between that Council and the Assembly of the
present day because we are also equally helpless in this House. Of course,
when that Council was inaugurated, we thought that was the beginning of
A new era. Beventeen or eighteen years later, the Government thought
that some concession must be made to satisfy the rising aspirations of
the people,—I mean some honest Englishmen thought so. But at the
gsame time, there were also certain Englishmen who were bitterly opposed
to any measure of reform being granted to this country, and they always
tried their best to whittle down reforms to such an extent that, for the
first time ‘in the history of this land, we had the inauguration of a so-
called reform which made a difference between me and my friend over
there, Dr. SBuhrawardy, and which during the last 20 years has been
responsible for much bitter communal dissensions and which we witness
almost every day here. A charge has often been laid at the door of the
Indian National Congress for the pact which it devised at Lucknow. It is
very convenient to forget the past history of communalism. But who
accentuated it? Who brought it here? Can any man with a grain of
commonsense think that representation in State services should be accord-
ing to one’s religious faith? I stand here as simply Amar Nath Dutt,
a Hindu Member of this House. I cannot be taken into certain services
owing to my religious faith. But the moment I accept Islam, the moment
I change my name to Azzizudin Ahmad, immediately all the Treasury
Benches will have for me a soft corner in their heart; they will say all
sorts of things to keep Azzizudin Ahmad away from the doings of those
Members like my friend Mr. Kelkar, . .

Mr. President: Order, order.
Mr, An;lr Nath Dutt: ... .. or my revered leader Pandit Malaviya.
Mr. President: Order, order.

Mr. Amar Nath Dutt: These are some of the unhappy things for which
the Government are responsible and that is why I want to throw out the
Finance Bill. Divide et impera has been the policy of the Gevernment
in this country because it suited their- purpose better. No doubt, Bir, it
is very unfortunate that I have to say all these things when the Finance
Bill is before us, because that is the only occasion on which we can do
it, but I must say that it does not east any reflection on the Honourable
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the Finance Member, who is hurdly responsible for any of the happenings
during the time of his predecessors. Sir, I wish that other Mer_nbers of
the Treasury Benches were in their seats, because all these indictments
are directed more against another Department, and the Member in charge
of that Department hardly listens to what is going on here, thinking that
the Finance Bill concerns only the Finance Member. (An Honourable
Member. ‘“The Law Member 1s here.””) He is of course very regular in
listening, but he was sleeping when my friend Mr. Acharya was speaking.
Probably he thought that Mr. Acharya would speak about the Barda Act.
8ir, let me once more say that at least those of us who are on the
Standing Finance Committec against which my revered teacher had a
fling when delivering his speech. (An Honourable Member: ‘““Who is he?
Who is your Guru?'’) (An Honourablc Member: “Mr. K. C. Roy.”") T re-
fuse to mention the name, because modesty forbids me from taking his
name. I was under his guardianship in my boyhood and owe a good deal
to him for training. (An Honourable Member: ‘It is no compliment to
your teacher.”’) I will not wound other’s feelings by uttering hard words;
I anr always meek and humble. (Laughter.)
Sir, it was said that there are several statutory checks on expenditure,

and that the Btanding Committee does not do its duty properly. If my
friend had been present at least at one or two meetings he would have
seen that every one of us tries to do our best. Above all, I may tell the
House that Sir George Schuster himself is the most active Member of
that body. He has got 8 very warm heart and is
keenly solisitous for India's welfare and tries to curtail expenditure as
much as poesible to an extent that I never saw before. (Hear, hear.)
For that we ought to be grateful to our friend the Finance Member.
But, 8ir, our indictment is not directed against him as an individual; but
our indictment is directed against the whole system of administration.
Therefore, Honourable Members should not think that anything that is
said here is only directed against the Honcurable Member. We have the
highest regard and respect for Bir George Schuster, but at the same time
we feel that, as representatives of the mpgsses, we can not but oppose this
Bill. How can we lend our support to n taxation Bill of this character?
Sir, I have in brief endeavoured to place before you how this constitu-
tion grew up. After the Minto-Morley Reforms worked for some time we
got this piece of reform with which we are playing here. This reform
has been condemned by every one and by the entire politically minded
India (An Honourable Member: ‘‘Exeept Mr. Fazal Ibragi:n Rahimtulla’"),
but he denies it and he also condemns it, because it is no imr.
provement upon the previous reforms when we had men like Raja Bir
Dinkar Rao and others. Now, what can we do in these Councils?
We can only record our protest. You ask us to pass this Bill in' order to
enable you to meet vour expenses. Now has this deficit been incurred by

you?
Mr. President: Order, order.

Mr. Amar Nath Dutt: This deficit has been incurred by the Govern-
ment, because they must have an army of cecupation in this land, lest we
ghould drive them out and ask them to clear out hag and baggage. This

army of oceupation costs no less than 55 crores, or more than half thé
revenue of the country. You won’t reduce. ' : '
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Mr. President: Order, order.

Mr. Amar Nath Dutt: They would not reduce this because it hits so
many people of their own race who could not find better employment in
their native home. My friend Mr. Howell is not here. He was s bit
annoyed but very mildly put it to me one day ‘‘May I ask you, Mr.
Dutt, is it very necessary to rake up old memories?”’ when I referred to
the aftermath of the Cawnpore massacre? I would refrain from referring
to anything whieh is unpleasant, but the pages of the history of India
are full. What do we find' from the time of Clive downwards? We
Hindus, as the descendants of our ancestors of those days, have the sacred
‘ceremony of tarpan in which we teke the name of our fathers and offer
them oblations. This is a pious duty which a Hindu owes to his ances-
tors. Every Indian knows how Lord Clive came here and won the battle
of Plassey. I sympathise with my Muhammadan friends . . .

Mr. Pregident: This is too much. Will the Honourable Member
ccme to somre recent date?
Mr. Amar Nath Dutt: Well, Sir; in the time of Warren Hastings:. . .

Mr, President: Order, order.
Mr. Amar Nath Dutt: Do you want me to come to some later date?

B Mr. President: Will the Homoursble Member come to the Finance
1?

Mr. Amar Nath Dutt: Yes, Sir, I protest against this Finance Bill. I
do not want to lend my support to it, because the Government have
treated us so shabbily. Let us begin with recent history. That superior
person, Lord Curzon, brought about the dismemberment of our province.
This is at the root of many of our grievances. To placate the moderates,
they introduced the Minto-Morley Reforms, which brought in communalism,
and then thinge went frorn bad to worse. Then came the days, when
young men, the flower of the youth of the country, were driven to despera-
tion. There were conspiracies and you deported ..

Mr. Predident: Order, order. The Honourable Member ought to be
very careful. If he is irrelevant, I will ask him to resume his seat.

Mr, Amar Nath Dutt: Another reason why I should oppose the Finance
Bill is the treatment of political prisoners. 1 have just read in the papers
that two political prisoners have been put on standing handcuffs in the
Central Jail at Alipore and they have been locked up in solitary cells. All
of them it 15 understood have resorted to hunger strike as a profest
against the maltreatment of the jail authorities. Now, the Jail Commit-
tee’s Report has been published. It was published on the 19th February.
My Honourable friend Mr. Mitra asked the question whether it was going
to be applied to Bengal. The Government gave us vague answers and the
rules which have been framed are not applied even now. The Kakori

risoners have also gone on hunger strike. Today it is the 46th day, and
the Secretarv of the Bareilly District Congress Committee wires that the
condition of Bachindra and Manmatha, who are on hunger strike in the
Bareilly Jail, is very serious and both are on their death bed. The public
of Benares are making arrangements for the reception of Sachindra and
Manmratha, should the worst happen. These things the Government do
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not take into comsideration. And are we to support the Government when
things like this are happening? They do not find money to separate the
judicial and the executive. Whenever other things are necessary, they
find the money. 8ir, why the separation of judicial and executive functions
is necessary will be seen from an instance which I am giving at the
present moment. There was & sedition case at Alipore against
Mr. Subash Chandar Bose, Mr. Kiran Shankar Roy and others
and they were tried by a Magistrate holding a listed appointment. Now,
he imew that his promotion depended upon this. He gave them full ome
year under section 124-A, and after delivering the judgment, he was ap-
pointed permanently as District Magistrate. That is the reason why the
judiciary should be separated from the executive for it leads to such
undesirable state of things. From the times of Manmohan Ghose, we
have been fighting for the separation of the judicial from the executive.
In fact the late Manmohan Ghose laid down his life when writing an in-
dictment against the vicious system. 8ince then the late Mr. Romesh
Chunder Dutt pointed out the way in which you could separate the judi-
cial and the executive functions. But the Government will not do it.
They would find money for many other things, they wouid find money for
luxurious saloons (Hear,- hear), but they could not find money for the
separation of judicial and executive functions. Money can be found for
the army of occupation which did not cost more than 15 erores of rupees
in 1900. But within thirty years, it has increased to the dimension of
Rs. 55 crores, nearly 40 crores more. Money could be found for all these
things, but not for a simple reform like the separation of judicial and
executive functions. We have cried ourseélves hoarse for free primary
education and the late Mr. Gokhale till the date of his death was asking
for free primary education. For that they cannot find money. But still
they are asking us to vote money for other things, not for the separation
of judicial and executive functions, not for free primary education. Be-
sides these two grievances, there are a . lot of other
grievances at the present moment, which must be redressed
before we can be asked to vote for the Finance Bill. T know how eager
my Muhammadan friends are for the repeal of the Barda' Act, snd in fact
I am deeply grateful to them, for they are men of deep convictions and
religious faith, and T am quite hopeful that thev will support us in our
opposition to measures like these agninst the Govertnment. In faat the
Muhimmadans are going to launch civil discbedience against the Act.
There are two methods of civil disobedience and T do not know which of
the methods they are going to adopt. I have aleo read in the newspapers
that unless the Government do something, in faet even the orthodox
Hindus also are going to join that movement. '

Mr, President: Order, order. This is irrelevant.

Mr. Amar Nath Dutt: That is one of the grievances against which we
mav ask the Government . , . .

Mr. President: The Honourable Member must mnow conclude as soon
as possible. co

Mr. .'Amu Wath Diutt: As T was submitting, 8ir, this House has ne
real power. Such being the case, we ¢nn hardly be asked, consistent with
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our dignity, to support this measure of taxation. I feel in the words of
the great sage who wrote in the Bhagavat Gita:

Karmanyeda adhikaraste
Ma falesoo kadachan.
“You have to do your duty without caring for the result.”

One other fact I would refer to if the Chair would permit me, and
that is with reference to the Round Table Conference, sbout which some-
thing has been said. It bhas been said by the Honourable Member in his
speech that the times are not ordinary. Within a few months the repre-
sentatives of the Indian people will meet the represemtatives of -Great
Britain, Sir, do they expect that, with men like Mr. Subash Chandrs
Bose and Mr. Sen Gupta in jail, and with the prospect of Mahatma Gandhi
being put in jail, surely they do not expect that patriots like Mr, Jinnah
and Pandit Madan Mohan Malaviya will attend the Round Table Confer-
ence? I beg to submit that the Government must declare a general
amnesty to all the political prisoners before they expect leaders like Mr.
Jinnah or Pandit Madan Mohan Malaviya to attend the Round Table
Conference. Even when the question of Ireland was being settled, they
reserved five seats for the revolutionary party. If you want to have really
a Round Table Conference you must have all sorts of interests and all
sorts of thinkers and every point of view placed before you.

One other point about the treatment of political prisoners at the pre-
sent moment. The motive, they say. is no criterion, but, Sir, what other
factors should be, except motive, the criterion to claaslfy pohtlca.l prison-
ers? There is my Honourable friend Colonel Crawford sitting there. He
might have shot down many people . . . .

Oolonel J. D. Orawford (Bengal: European): Never, Sir.

Mr. Amar Nath Dutt: Or some other gallant friend might have shot
down many people during a battle. Do you refuse to sit with him? No.
Why, because his motive was very high, the honour of England and the
freedom of his country was in his mind. I appeal once more, through
you, 8ir, that all the political prisoners who are the flower of the yomth of
.our countrv and who are fired by the highest patriotism

An Honourable Member: Idealists.

Mr. Amar Nath Dutt: Yes, idealists, no doubt of a very high type.
they should be treated as my Honourable friend was pleased to observe,
as 50 many prisoners of war, and they should not be treated like ordinary
felons in jail. I appeal seriously to the Treasury Benches, through you,
‘Bir, that they should take into consideration all these things before they
can ask us to co-operate with them or side with them in the matter of
the Round Table Conference or in taxation Bills like this. They should
give a general amnesty to all the political prisoners. Also the Govern-
‘ment should not treat the prisoners, in the way thev are doing by hand-
ouffing them. What have the Government done for the Kakori prisoners?
Thev are on hunger strike, because these prisoners have been denied the
privilege of being clussed as ‘““A’’ class prisoners. As a protest agninst the
Government not introducing this classification. so far as ‘the Kakori
prisoners are concerned, those pnsoners have gone on hunger strike. I
also hear, Sir, that one of the Knkori prisoners was denied any association
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with anybody or permission to see anybody. All these things fall within
the province of the Home Member to reply to, mot that of the Finance
Member. The Honourable the Home Member should see his way to re-
dress some of these grievances before he can set the Honourable the
Finance Member upon us to ask us to pass this Finance Bill. I do not
wish to take up much of the time of the House by dealing with other
grievances. I wish only to touch one point.

" Mr. President: Order, order. The Honourable Member must conclude.

Mr. Amar Nath Dutt: All right, Sir. Before I sit down, I wish earn-
estly to appeal, through vou, Sir, to the Government to look into every
one of these grievances before they come to this House to ask us to pass
such taxation Bills. :

Oolonel J. D. Orawford: Sir, I would like, on behalf of the European
Group, to clear up some of the confusion that possibly exists in
_ the minds of the House and of Government as to our attitude
towards the Finance Bill. Honourable Members will remember that,
during the general discussion, my colleague Sir Hugh Cocke very clearly
stated that, as a Group, we considered that the Budget must be balanc:d
and the taxation, in so far as we could see it, was generally well dis-
tributed, and the Honourable the Finance Member's Bill would have our
support. At a later stage, S8ir Hugh Cocke again pressed for retrench-
ment, not that he intended to move a vote of censure on the Finance
Member, who was already undertaking measures of retrenchment, but to
point out that to our mind departmental inquirfes into retrenchment are
not very successful, and that it would be advisable to have associated with
the Retrenchment Officer, whose ability we thoroughly recognise, some
outside opinion,

4rm

The next position which the European Group took up was one with re-
gard to the kerosene oil duty. I think our attitude on that particular
measure has not been thoroughly understood. We had two pointg really
to make; that the measure which had been brought in meant a ohange
of policy, which had existed for 25 years, and that change had been in-
trnduced without any rea] consultation with the oil industry as to how
the new proposals of Government might affect thnt industry. - We be-
lieved, and still believe, that it will affect the industry in two ways,
one, that it will hit very hard the small indigenous oil companies, one
of which, as the Honourable the Commerce Member pointed out, was of
strategic importance to India, the Attock Oil Company, I think it is
up to Government to watch very carefully the effects of such a measure
on the smaller companies and to give them such aid as may be necessary.
The other point was that we felt that the imposition of this duty will, in
actual practice, if not tomorrow or even within the next three months,
at a later stage fall rather heavily on the consumer; the yellow oil which
has been supplied for 25 vears at a reasonable rate on an understanding
with Government may be withdrawn and further refined for the production
of higher priced kerosene and petrol which is more profitable to the com-
panies concerned. Thereby the consumer is likely to find himself with-
out the cheap oil which is his mainstay. '

These were the real points and they were never actually refuted in the
dcbate. Arising out of that point, there was an incident which the Group
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took rather to heart. The Honourable the Commerce Member, in his reply,
to Mr. Lamb’s speech, suggested that this Group sought to press Gov-
ernment to a favourable treatment of the European interests over Indian
interests. That, Sir, has never been the position of the European Group
and never will be. All we seek from Government.is just treatment.
As a Britisher, I am well aware of a trait in the British character
which leads them to be rather severe on their own people for fear of
being charged with favouritism. That is a position which I meet every
day in Indin and which I believe is incorporated to a certain extent in
the present measure and which was given voice to in the remarks of my
friend the Commerce Member. We do not want you, in your endeavours,
to be impartial, to weigh the scales agamst the European interests, but
simply to do your best to treat all with equality and justice.

Mr. President: Order, order.

Oolonel J. D. Orawford: There was one further incident, Sir, which
arose -during the various discussions on these measures, and with your
permission I would like to say how much we regret the incident which
grose from my colleague Mr. Lamb’s remarks concerning the position of
Mr. Birla. T feel sure that if my Honourable friend Sir Purshotamdas
Thakurdas will read the official report of the debates he will get the
impression that there was no insinuation in Mr. Lamb’s remarks. In
any, case no insinuation was intended. '

Finally, Sir, I think the Group would like to congratulate the Honour-
able the Finnnce Member on the gkilful handling of this Bill to the present
stage, and to add that we all hope that he will be equally successful in
the final stage,

Bir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): Sir, before I commence the very few remarks which I wish
to make on this third reading. . . . . _

Mr. President: Does the Honourable Member wish to speak on the
motion ?

Bir Purshotamdas Thakurdas: 1 have a few additional remarks to
make, Bir,

Mr. President: I thought the Honourable Member wanted to say
something in reply to Colonel Crawford.

Bir Purshotamdas Thakurdas: T am beginning with that, Sir. T wish
to deal with what the last speaker wound up hiy speech. In view of
the explanation given on behalf of the European Group by Colonel Craw-
ford, and the assurance that in any case no insinuation was intended against
Mr. Birla in the remarks of Mr. Lomb, on the 20th instant, I have no
hesitation in stating on the floor of the House, that I would not Lave
made the remarks I did on 21st instant except under that impression and
provocation. I regret the incident equally with the European Group, as
stated by Colonel Crawford; and in this controversy, if I happen to
have hurt. the feelings of any of my friends on the European Benches T
.assure them that I regret it also. (Applause.)

Bir, regarding the Finance Bill proper, T have, as I said, very little to
add, T fully realise that, in spite of Government having, during the last
few years, carried measures against the popular wishes, this House has
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this year voted extra taxation. The Honourable the Finance Member has
held out a hope that the Government of India are formulating & new policy
for the economic development of the country and one would, with interest
look forward to what the Honourable Men:{er is likely to achieve during
the next year or within the next two years. But I feel that the best deve-
lopment of India, under the present circumstances can be by making India
self-contained in the sense of utilising her raw materials for the purpose of
manufactutes which she imports from abroad. I know that this is liable
to the "comstruction that a policy of that nature presupposes high tariff.
But I would like the Honourable the Finance Member to point out to this
House any instance of a country which has vast resources of raw mate-
rials which that country does not utilise and which it continues to ex-
port, and in return imports articles which she can manufacture withiln her
cwn boundaries with a little effort on the part of the public and reason-
able facilities by Government. As far as the public dre eoncernéd, thera
is not the least question of the public having the necessary enterprise tc
take to euch manufactures. All that is required, to my mind, is &
change in the policy of the Government of India as it has been till now.
Take the instance of sugar alone. The dutv on sugar has been increased
to what works out mow to 100 per cent. on the present prices. It is
guite true that a -good deal of research work is being done regarding
larger production of sugar, as far as our agriculture is concerned, and 1
understand that there is a committee sitting for the purpose of investi-
gating how the production of sugar within India can be increased. What
I think is immediately necessary is assistance to the manufacturer of
‘sugar in the direction' of giving him more finance lecause during the last
three or four years at least most of the sugar manufacturers of India
have been working their factories at a loss. I understand that a good deal
of facility is required for better and economic transport of sugar-cane from
the field to the nearest factory. And I suggest to the Honourable the
Finance Member that a part of the incressed revenue which he will get
from this source may usefully be employed in advances to sugsr factory
owners on terms which will give them real relief.

I have, Sir, only one more remark to 'make, and that is regwrding
what fell from my Honourable friend, Mr. Nilakantha Das, in connection
with the Banking Enquiry Committce: In the ordinary course, as an
office-bearer of that Committee, it would not be night for me to refer to
the work of that Committee, whilst the work of the Central Banking
Enquiry Committee can be said to have not even yet commenced. But
my friend, Mr. Nilakantha Das, made some remarks in regard to the work
of the Provincial Committees, and he particularly referred to the work
of the Committee in his province of Bihar and Oriera. T have had the
opportunity of seeing the work of that Provingial Commiittee at compara-
tively close quarters, when I met the Chaifman and the Secretary of thst
Comimittee at the Conference which was held in last January at Caleutta.
I can assure my friend, Mr. Nilakantha Das, that if any committee that
has worked till now in any provinece is doing useful work, Mr. Nilakanthn
Das can rest assured that the Provincial Committee he referred to, the
Bihar and Orissa Committee, will turn out work which will merit the ad-
marution of even Mr. Nilakantha Das. T cannot help Tﬁ:mg _eredit
where, to my mind, it is due and even more than. due. Provincial
Committees have worked wholeheartedly and will present a picture of the
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economic conditions in the various rural areas of the couniry in a manner
which will be found to be most useful. I feel that T should be failing
in my duty to these Committees if T do not make these remarks in view
of what fell from Mr, Nilakantha Das which iz due more, I think, o
want of knowledge of what they are doing than a genuine desire to criti-
cige their methods of work. - ' Lo '

Mr, M. 8. Aney: Sir, the first and uppermost thought that must have
Leen present to the minds of all the Members of this. House today is one
of regret at the absence of the Leader of the Opposition, the Homourable
Pandit Madan Mohan Malaviya at the discussion of the third. reading of
the Finance Bill, which has been a day of national indictment in which
he has been taking a very prominent part every year. In fact, it may be
spid that he has been the pioneer of the method of asking
this House to reject the Finance Bill. If, as you, Bir, once said in very
felicitous terms, the oredit of having the Finance Bill presented to this
House by the Government was due to the anxiety of your illlustrious
predecessor to introduce the conventions of the British Parlinment in this
House, I may say the credit of creating an effective Parliamentary oppo-
gition to that Finance Bill is due to the Honourable Pandit Madan Mohan
Malaviya, who, in the year 1924, had come out with the resolve of mov-
ing. for the rejection of the Finance Bill. And since that time, the
third reading of the Finance Bill has become an annual national day of in-.
dictment of the Bureaucracy. This has been the feature of the third
reading of the Finance Bill and, therefare, it is very natural that most of
us, who have been used to hear the most eloquent and fervent appesals
from him on those occasions, should feel that today we are missing those
eloquent and soul-stirring appeals.

Sir, so far as the attitude of my party is concerned, it has been already
declared by my Honourable friend, Mr. C. S. Ranga Iyer. We have de-
cided not to support this Bill. That is our attitude.  Even if we had
gone further, as we had gone sometimes, it would have been perfectly justi-
finble. What the implieations of the motion for the rejection of, or oppo-
gition to, the Figance Bill are, have been, in a very learned and eloquent
speech, described by my Honourable ‘friend, Mr, N. C. Kelkar. His
learned dissertation on the constitutional aspect of this question, as the
Honourable Members know, elicited a’ very friendly but a sarcastic retort
from my Honourable friend, Bir George Schuster, that he would like to
have some sort of teaching in his class. '

The Honourable Sir George Schuster:T asaﬁre my Honourable friend
that .I did not intend to be sarcastic. I intended onmly to be friendly.

Mr. M. 8. Aney: I am very glad to hear it. T thought he was sarcas-
tic. I-am only sorry that my friend, Mr. Kelkar, may not find the time
to open & class for his benefit. I would not therefore like to go into that
question of the implicstions of an attitude of opposition to the Finance
Bill. . Bir, this Finance Bill; or rather the third reading of the Finance

ill, naturally opens up & field for discusgion to- which san individual

ember will ge unable to do justice within the limited time. My Honour-
able friend, Mr. Amar Nath Dutt, has just now observed that, if one is
allowed to-have a full say on the subject before the House, even-a year’s
time will not be sufficient. Bome may take, it as extravagant, but there can
be no,-question tha{ any sdequate discussion of all the questions opened
is_ipppeaible for any indivijusl Member within the limited time at our



2870 LEGISLATIVE ASSEMBLY. [24Ta Maz. 1080.

[Mr. M. 8. Aney.]

disposal. Notwithstanding that, we have to summarise our observations
in as brief a manner as possible 80 as not to be a bore to the other Members
of this House and also to leave a reasonable margin to other Members
for a proper share in the discussion in the course of this debate. There-
fore, I will not like to go into all the details of this administrative system
and discuss them at length. In fact, I shall try to limit my observations
as far as possible to the Finance Bill and the Financial problems or the
administrative questions that are closely allied to the proposals in the
Finance Bill. .

8ir, the present Finance Bill aIppea.rs to be a Bill of & most challeng-
ing nature. I will explain what I mean. In the first place, this Bill is
not like an ordinary Finance Bill which we have been used to, by which
the Government generally come forward and ask us for supplies on the
basis of taxation already existing for a long time. This is a Finance Bill
in which the Honourable the Finance Member, for reasons of financial
exigencies, which he has explained in his budget speech, comes forward
with proposals of fresh taxation to the tune of nearly five crores and a half,
This means, in the first place, that he thinks that, notwithstanding the
cry. regarding the impoverished condition of the people of this country, it
is possible for him to recover from the people of this country 54 crores
without causing any inconvenience or without causing any material dis-
tress. That is the implication of a Bill like this. Becondly, it also means,
notwithstanding the cry of the people that they are not in a mood to co-
operate with this Government, there is a spiril of co-operation on which
the Finance Member can easily rely for the recovery of this money. These
are the two implications in the Bill. In fact, my Honourable friend, Bir
George Schuster, in the course of the budget speech, casually referred to
a passage in the speech of my Honourable friend, Mr. N. C. Kelkar, made
one year ago, in which he observed that the spirit of co-opaeration was dead
partly due to the action of the Government, and so on. The Honourable
the Finance Member controverts the allegation and asserts that he has
got sbundant proof of the spirit of co-operation in this country. I believe
that the course of events which have heen and are being enacted before
our eyes during this fortnight, references to which are being made in bold
type in the newspapers, must have disclosed to him certain grounds te
revise his opinion. That is what I feel. More than that, T would not
like to refer to that matter at this stage. I am sure he is & very shrewd
and careful reader of the newspapers, and clever enough to draw proper
inferences from the events which he reads. And I am oconfident that the
course of events which are now being reported every day could not have
altogether failed to make an impression on him, and he would find there-
in abundant reason to revise his opinion about the existence of the spirit
of co-operation in the country. I say further, whatever little spirit of
co-operation there might have been in this country at the time when he
presented his budget proposals and introduced his Finance Bill, after the
presentation of the Budget and because of the proposals in the Finanoce
Bill itself, that little spirit of co-operation must have become dormant if
it has not altogether been killed, and in its place another spirit, a spirit of
anti-co-operation or non.-co-operation must have been awakened Ey the
siriking things that are taking place outside. That is the position today.
‘We are oonsdaring this Bill in the midst of circumstances of ‘this nature
the gravity of which it is for the Treasury Benches to realise fully before
they mean to give a fair trial to thé various propossls of taxation that
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have been incorporated here. Sir, when I say this, I mean that the
Members on the Treasury Benches should make themselves sure of the
existence of that abundant spirit of co-operation a belief in which was
responsible for the numerous proposals of taxation which my Honourable
friend has incorporated in the Finance Bill that he has presented to this
House. That hallucination is the basic fact on which he has built up and
worked out his proposals. Then he has appealed to us for sympathetic con-
sideration solely relying upon this assumption of the spirit of co-operation,
which, I say, is not a fact, but only a fiction. Even if it was a fact, then
I assert that the little spirit has been completely washed away by the flood
of repressive methods which the Government have since adopted. It is
after that he has appealed to us saying that it is on financial consideration
alone that he has found it necessary to approach this House to approve his
taxation proposals. He is asking us to give supplies, not only the ordinary
supplies that he can get under the existing scale of taxation, but additional
supplies to the extent of something like Rs 5} crores according to the
new scheme of taxation proposed in the Bill. The reason he has given is
that the expenditure has now arrived at a stage which cannot be balanced
on the present level of our receipts. What he means by balancing the
Budget is this: our receipts are stabilised, expenditure has grown up which
eannot be curtailed, and therefore some more sources of income must be
explored, and these are the sources which the Finance Member says
he could tap. That is the meaning of the taxation proposals which he has
placed before the House. Now in the first place, he has made a fervent
appeal to the House in his speech calling upon the Members to give him
all the assistance they can in scrutinising very carefully the items of ex-
penditure and suggesting means of economy. He particularly referred,
when he was dealing with his Budget, to the question of expenditure under
civil administration and said that here was something which the Honour-
able Members of this House should carefully scrutinise and make such
suggestions as they can.

Now, Sir, my grievance against the Finance Member is this. Before
he made this appeal, he should not have committed himself to certain and
fixed positions. My grievance is that, so long as a highly paid foreign
Buresucracy is considered as indispensable for the administration of the
country in all Depariments and so long as thc maintenance of a foreign
army of occupation is deemed indispensable and always maintained on a
war footing, it is difficult for Members on this side to ruggest adequate
and effective remedies of economy and retrenchment. That is jndeed a
very difficult handicap on the critics, but I am prepared to go with him
to examine the position of expenditure under Civil Administration itself,
because that is the one point on which he laid great emphasis in his
speech. I would only draw his attention to this fact as to what is the
position of expenditure under Civil Administration itself during the last
tew years. I will take the figures of net expenditure given in Appendix I
to the Explanatog Memorandum which he has supplied, along with the
budget papers. Honourable Members on this side of the House will find
that this expenditure under Civil Administration has risen from the year
1028-24, from 8 crores 65 lakhs to the year 1928-20, which is the last
year for which we have accounts available, to 10 crores 48 lakhs in the
revigsed estimates and in the Budget of 1080-81, the figure is 12 orores 20
lakhs. That is the position. Of oourse in the speech the Honourable the
Finance Member has tried to give some explanation about the increase of
expenditure over the revised for the current year. He has given certain
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reasans, but he has ugked the attention of this House to be concentrated
upon certain, items which are mainly responsible for the increase of ex-
penditure under this heading over the revised estimates for the current
year. I will dea] with the latter if I think it necessary at a later stage
of my speech. What I think necessary is to point out that, from the year
1923-24 t the year 1980-81, we find the amount increasing to 12 orores
Bﬂ.h);hs,_fmm 8 crores 65 lakhs; that is, an increase of 8 crores and 865
lakhs in this one item of expenditure salone.

" Now let us see what the position of revenue is during these years.
Under receipts—the figures of net receipts which are given here—I take
the same get of years for comparison—the position as regards net revenue
is like this. For the year 1028-24 the net revenue was 85 crores 65 lakhs,
and in the account year 1928-29 it was 82 crores 70 lakhs. I would ask
Honourable Members to bear in mind that, during all these five or six
years, we find only two years in which the position under net receipts has
improved, but in all the remaining years it has been a positiogsof gradually,
reducing receipts. That is the position we find bhere. Well, during those
years, while there was gradual reduction in the receipts, we find the ex-
penditure under this one head inareasing to the extent of more than three
crores and a half. Now, 8ir, I am not inclined to go into the figures of
total expenditure for these yeams, simply because, under certain arrange-
ments, my Honourable friend the Finance Member is already committed
in regard to military expenditure up to the year 1882-88; since he has com-
mitted himself to that position it is useless for me to go into that position
or to say how the military expenditure could be managed with a less
amount. This question was alluded to last vear in a speech which I made
in support of the cut motion on Military demand moved by the Independent
Party. What I want particularly to draw the attention of this House to
ig this. Is the increase accounted for solely on the ground that Govern-
ment have found it necessary to spend all this money on the mnation
building departments and thus increase the expenditure under Civil
Administration? Any rise in expenditure under Civil Administration
could be tolerated by this part of the House only if we found that that
increase was mainly due to increased expenditure on what may be describ-
ed as nation building departments. Now, Bir, for that purpose, T shall
draw the attention of the Honourable the Finance Member to certain
figures. This expenditure on Civil Administration, according to the budget
papers, ie made up of more than seven or eight items mentioned in the
Budget jfself: If we analyse the figures for these items, Honourable
Members® will find that the expenditure for the Frontier Watch and Ward
ig included in the:expenditure under Civil Administration. Now, for the
sake of getting all the figures of expenditure under Frontier Watch and
‘Ward, Honourable Members will have to run over a number of Demands
contained in the big volume; it is not found in one place at all. There is
one non-votable item, Frontier Watch and’ Ward, Besides that demand,
this expenditure under Frontier Watch and Ward s to
be found distributed under North West TFrontier Province
and Baluchistan = and other frontier provinces, and 80 on.
When all *these figures are grouped together, I find the position
is like this, that this expenditure’ in the budget vear 1980-81, which has
been provided for is Rs. 2,78,88,000. That is the ' position. ™ Tt was
Re. 2,564,87,000 last year. There is an increase of 24 lpkhs in this one
item of expenditure alone during this year. Then theré is another Demand
in which we find an increase. That is the Political Department. T know
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there is something said in justification of the imkrease in the Standing
Finance Committee’s proceedings about this expenditure, but I am con-
cerned at present in bringing to the notice of this House the ificrease in
the expemﬁture under Political Departmenf. Now the amount shown in
the budget proposals is Rs. 1,74,90,000, while the revised. estimates were
Rs. 1,58,71,000 in the Political Department. Then Phere is Aviation where
Rs. 81,78,000 have been provided for, while for the same Department last
year the provision was only Rs. 5,87,000,—there is an increase of
Rs. 26,39,000 under this head. Now, all these expenses put together would
by themselves amount to not less than Rs. 65 lakhs, while the increase
in the total expenditure on what can properly be described as national-
building departments, such as Education, Medicine, Public Health, Agri-
culture, Industries, and so on, has not heen more than Rs. 20 lakhs. This
is the very first test by which we can scrutinise the figures for all the
five years which I have mentioned and if I had the time I would have
serutinised the figures to prove that the expenditure on the nation-building
departments has during this whole period been very meagre. The Govern-
ment of India has been very miserly in allotting sums for the nation-
building department; while during the same period there hus been an
extravagant increase in all the other departments under civil administra-
ticn such as the Frontier Watch and Ward, and so on. Notwithstanding
some disturbance in Afghanistan which brought about a change of
sovereigns, the conditions on the frontier are normal, and it is on that
ground I believe that our Honourable friend Sir Abdul Qaiyum suggested
that this was the proper time for the introduction of reforms in the North
West Frontier Province. That being the case, we should like to know,
no explanation having been supplied to us either in the Explanatory Metno-
randum or in the speech of the Finance Member, as to why expenditure
under these heads has been mounting up in this manner. - Or is it that the
reduction which is alleged to be made in the military expenditure in certain
minor _details had to be compensated for by an increase in the name of
watch and ward by creating another civil army on the frontier? What is
the real position? 8o, Sir, so far as the expenditure of the civil administra-
tion itself is concerned, there is considerable room for retrenchment, and
that is the main point which I want to bring out.

Atter that I shall proceed to deal with another point of great importance.
Honourable Members will find—of course that is a point which has been
worn out in this House—that the total expenditure of the Government of
India—I am only speaking about the Central Government—comes to about
184 crores. That is put down at this figure in the Budget, and what is
the total amount that is presented to the vote of this House? It is only
40 crores and odd. Out of a total expenditure which they mean to incur
during the year to the extent of 184 crores according to their own state-
ments, which are presented to us, this House is entitled to vote on an
expenditure of only 40 crores. Similarly if you take the receipts side,
what is the exact ratio which is being recovered by way of taxes on the vote
of this House?, All the amount that is covered by the Finance Bill is the
only amount which is recovered by the Government with the consent of
this House, and the remaining receipts, which they can recover on the
strength of the executive power which they have got, are still there. Even
as things as they are, the total amount they recover will come to much more
than what is stated in the Budget. For example, in the Railway Depart-
ment itself, they get revenue to the extent of something like 180 crores;
and of this, after making the necessary deductions, only & part is brought

r
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down byeway of contribution and net receipts to the general receipts of
the Government of India. 8e out of the amount realised by the Govern-
ment in the form of taxes, either direct or indirect, only an infinitesimally
small fraction is placed before the House in the form of this Finance Bill
and they say, '‘We have come before you for supplies’”. I am perfectly
sure the Government of India know that not only can they get these supplies,
even if the House does not vote for them, but they have got other wavs
slso of getting the mujor portion of their supplies without the vote of this
House. So long aus the position is what it is, my friend Mr. Kelkar was
perfectly justified in saying that the presentation of the Budget as well as
the presentation of the Finance Bill is more or less a formal affair, and if
that is o formal affair, our opposition to it is also a formal affair. If that
18 a solemn affuir, then our opposition to it is also solenn and sincere. Bir,
this House has been crying to get a right of voting on every pie which the
Government of India want to recover by means of taxes and spend in this
country. So long as that right is not conceded to us, this House has got
a right to record ite protest in the only constitutionnl manner in whieh it
can do so. This year we have decided, Bir, not to support the Finance Bill,
and we want the Government to get it passed on their own strength and
on the strength of the votes of the official block as well as of such others
as are enamoured of this Bill.

(At this stage Mr. President vacated the Chair which was taken by
Mr. Deputy President.)

Then, Sir, the last point which I wish to deal with is this. When the
Government of India are proceeding to recover such a huge amount by way
of heavy taxes, I want them to understand that the people are not in a
mood to pay such heavy taxes, and the recovery of those taxes will cause
a ferment in the country; it will cause trouble which mav add to the
tumult and turmoil already created by so great a man as Mahatma
Gandhi. Your taxation proposals will go to aggravate the situation,
rather than bring some relief to the people. 1 have already referred to
that point more than once in the course of my speeches in this House,
but the point is of such great importance that it deserves to be repeated
more than once. I repeat that the Government of India should have been
very cautious in framing their taxation proposals this year, particularly
when they had sufficicnt notice that a huge campaign of no-tax was going
to be launched. They thought that the promise which they had held out of
summoning 8 Round Table Conference would bring about a complete
change of mentality; they thought that it would be a temptation enough to
drown the spirit of the people and wean them up from the campaign, to
which an impulse has been given by 8o great a personality as Mahatma
Gandhi. 1 may tell the Government that there are people, and a very
large section too, who sincerely feel that Mahatmaji’s campaign should
prove a success, and if the Government of India do not take to counsels
given by very responsible Members and mend their ways in time, T may
tell them, notwithstanding their genuine desire to bring about a Round
Table Conference to discuss the future constitution, and notwithstanding
the honest desire of a certain section of the public to reciprocate in the
belief of getting Dominion Btatus, the whole thing might turn out to be n
grand fiasco to the standing discredit of the Government of Indis and to
the entire discomfiture and unutterable woe and distress of the poor tax-
ridden and miserable: masses of the country. In these circumstanoces, Bir,
I em unable to support the Finance Bill which is before us now.
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8ir Darcy Lindsay (Bengal: European): I move, Sir, that the question
be now put. a :

Dr. Ziauddin Ahmad: Sir, I am not in favour of paralysifg the Govern-
ment, but I have got very genuine grievances against the Government,
and I see no alternative but to oppose the present Finance Bill as this
is the only method by which I can express my feelings against the Gov-
ernment. Sir, one gentleman the other day remarked that the Finance
Member was a heartless being. But to my mind a Finance Member is
not. void of heart, but he has got two hearts; one of them begins to operate
when he looks into the expenditure side, and the other begins to operate
when he considers the income side and begins to search the pockets of
others. It is just what we find in this Bill. I appealed several times to
the Finance Member to provide some money for enforcing primary educa-
tion in the country. This has been before the Assembly and before the
Imperial Council from 1911, but the Government have not given serious
attention to the matter. I expected that either the silver or the sugar
duty would be ear-marked for the expansion of primary education through-
out British India and the money ear-matked for primary education should
be given to various provinces according to their requirements.

The second thing about which I appesled several times, but about
which I had no respomse from the Government, is about the change of
policy in education. One may say that education is a transferred subject
and that the Government of India have nothing to do with it. No doubt
the detniled administration is under the provinces, but the general educa-
tional policy, I maintain, is and should be in the hands of the Government of
India, in the same manner as the agricultural policy is in the hands of
the Government of India.

The third grievance about which I have to speak is about the Sarda
Act. Some people argue that we Mussalmans on this side of the House
are in favour of early marriages. That is not the case. It is the other
way round, The Muhammadans never had the practice of early marriages.
The important point on which they lay great stress 13 that the Government
have begun to interfere with our Shariat, and that is the point on which we
are going to oppose it. It is rather unfortunate that the Government did not
have the correct opinion about the feelings of the Muhammadans on this
particular point, and it is becoming more and more apparent that the
Muhammadans will on no ground tolerate any kind of interference in
religious matters. Some people ask, ‘“Why are you opposing the Bill when
it is not against the Shariat’’. In reply I relate a story: A fowl died
in the house of a person and he began to cry and weep. When persons
in the neighbourhood asked him why he was making such a great howl
in regard to such a tiny matter, he said “‘The Angel Israel has seen my
house and I do not know what may happen tomorrow’’. We oppose this
because of a feeling in our mind that we do not kmow what may happen
tomorrow. It is this feeling which urges the Mussalmans to oppose the
Bill tooth and nail. We have got the example of the Cawnpore mosque.
People at that time said that it was a small matter, why did we make
all this trouble about the mosque. Had it not occurred, most of the
mosques in New Delhi would have disappesared.

8ir, the next point I should like to take up is the Skeen Committee.

I hope T am not revealing any of the secrets of the Committee when I

say that certain Members in that Committee wanted to go much further
r2
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than the recommendations of that Committee, but they withdrew their
liberal recommendations simply on the ground that they should present
o unanimoue Report, as the chances of its acceptance would then be more
promising. Had they known beforehand that Government would no
take any note even of the unanimous recommendations of the Com-
mittee, which was presided over by no less a person than BSir Andrew
Skeen, but would shelve the Report, many Members would have written
a Minority Report. Some persons said that most of the recommendations
of the Skeen Committee have been given effect to. I have read these
recommendations once again, and I find that nearly all these recom-
mendations are still in abeyance, and it is surprising that these recom-
mendations, which - were unanimous and which had been repeatedly
demanded by this Assembly, have not yet been given effect to.

The next thing on which I have a grievance is the reform for the
Frontier Province. We carried thig particular question without a division,
and I am sure that my Honourable friend Nawab Sir Abdul Qaiyum will
never get his reforms by always voting with the Government. ere may
be a chance of getting them by opposition to the Government.

The next point is the protective duties. There are two ways by which
one can exercise protection. One is that we impose heavy duties on our
imports. The second thing, which is equally important, is to encourage
the home industry by giving it some kind of bounty. Taking the case of
sugar which has been very much discussed, it is not enough for the encour-
agement of the sugar industry if we impose duty on Java sugar. It is equally
important that we must subsidise the cultivation of sugar-cane in various
provinces. If the sugar-cane cultivators are helped, either in fhe shape
of remission of revenues or in cash, then the sugar crop will grow and the
sugar industry will develop in various provinces.

I should also like to draw the attention of the Assembly to the exchange
ratio of 1s. 8d. This is not the time to raise that particular question,
but the finances of India will be relieved if the Government of Indis
reduced the ratio to 1s. 4d.

It is rather unfortunate that one speaker has drawn the attention of
the Assembly to the work done by Sir Muhammad Habibullsh. I think
he has done a great disservice to Sir Muhammad Habibullsh by repeating
these facts this morning. He would probably be nearer the truth if he
had substituted, for the words ‘‘S8ir Muhammad Habibullah’’ the words
‘““Mr. Bajpai’’.

Mr. K. 0. Roy: On a point of order. May I say that not a word was
meant or even implied against Sir Muhammad Habibullah?

Mr. Deputy President: That is not a point of order, Mr. Roy.
Mr. K. 0. Roy: I know some of the rules of the House.

Dr. Zisuddin Ahmad: T want to leave it at this point. I leave it to
th: mathematical Members of this Assembly to draw mathematical equa-
tions from it.

Nawab Sir Sahibzada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): What is the formula?

Dr. Zisuddin Ahmad: Let us discuss it outside.
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I next want to draw the attention of the Government to the commu-
nal fights which are going on between the Hindus and Muhammadans.
T took the opportunity to examine some of them, and I discovered that,
in u majority of cases, the Government officials were in the wrong. (Hear,
hear.) Had the Government officials taken the right action at the right
moment, then most of the troubles would have been avoided, I wish
therefore that, whenever these troubles occur, we should not only bring
the Hindu and the Muhammadan culprits before the Court, but some
kind of tribunal may be appointed to consider the conduct of the Govern-
ment officials who will he found to be in the wrong, and if Government
officials also are brought to task, then most of the communal troubles,
which we hear so much will disappear.

Sir, the next point that I wish to draw attention to is the repeated
recommendations made by my Honourable friend Mre Gaya Prasad Singh
ahout income-taux. I think he has drawn a very good illustration that, if
the income of a person is Rs, 1,999, he has to pay no tax, but the moment
his pay is increased by Re. 1 to Rs. 2,000, he has not only to pay income-
tax on the incrense of Re. 1, but also on the entire amount of Rs. 2,000,
which is unjust and I hope the Honourable the Finance Member will look
into this matter.

Nawab Sir Sahibzada Abdul Qaiyum: H_ow does that compare with land

revenue ?

Dr. Ziauddin Ahmad: The point I wish to bring to the notice of the
Government is that if the income is raised beyond a certain amount, then
the tax should be levied on the increased amount and not on the entire
mcome.

Mian Mohammad Shah Nawax: What about land revenue?

Dr. Ziauddin Ahmad: This point I would leave to my Honourable

friend to develop.

Now, I come to the Round Table Conference, which has been so much
talked about. 8ir, there have been different ways of expressing loyalty
to the Government at diflerent times, and now the way in which we
express loyalty in these days is (1) that we should have full Dominion
8tatus and (2) we thank His Excellency the Viceroy for having invited
this Round Table Conference. These are the two formulae by means of
which we express our loyalty to the Government. Let me examine rather
more closely this proposal of Round Table Conference. First, I take up
the Muhammadans. The Muhammadans no doubt have represented their
views before the S8imon Commission and they stated all they had to say.
And whenever they go to the Round Table Conference, the Muhammadans
would only say that they have already said it. They may further para-
phrase the memorandum which was presented to Sir John Simon and also
paraphrase the famous Minute of Dissent of Dr. S8uhrawardy, which some-
how, in spite of repeated requests and questions to the Honourable the
Home Member, has not seen the light of day and no reply is forthcoming.
But still as far as the Muhammadans are concerned, they will only repeat
what they had already said.

Now, as regards the other side, there is a very substantial opinion not
only shared by persons labelled as extremists, but also by moderates. They
say that the solution for India’s problems lies in India and not in England.
This is the opinion expressed to me by Mr. Manchurji Bhownagari when
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I met him in London in 1928. He said ‘“Why do you bring so many

-deputations to this country?”’ From his long experience of Indian politics,

l]? \Tasdof opinion that India’s solution lay in India itself and not in
ngland. :

Lieut-Colonel] H. A. J. Gidney (Nominated: Anglo-Indians): That was
two years ago.

Dr. !hu&_din Ahmad: I suppose the opinion, which he expressed two
years ago, will prove more important after the experience of the last
two years. Now the only persons who should be very pleased are those
who were tired of the agitation againgt the Bimon Commigsion and who
found a way to come out of it. These are the only persons who ought
to be very thankful to the Government and proud of this new situation.
At any rate, as far as the Muhammadans are concerned, we will never
opposc & movement of this kind. We will always co-operate with the
Government, we will co-operate with the All-Parties Conference, we will
co-operate with every section of the Indian community, and we will lay
our just and genuine demands before them, and try to work out a future
constitution for India, which may best suit the people, and a constitution
which may benefit not one particular section, but may benefit every
section of the people residing in this land.

Mr. Anwar-ul-Azim (Chittagong Division: Muhammadan Rural): I am
grateful to you, Sir, for giving me this opportunity to take part in the
dehate and make a few remarks here in this connection. I will not
follow the exumples of my Honourable friends who have indulged in
diniribes of various kinds and sorts about the ills with which the Govern.
ment of India are affficted, but I should confine my observations to one
or two matters which have fallen from some of the previous speakers.
This morning our Honourable friend, who represents the Rohilkund and
Kumaon Divisions Non-Muslim constituency in thisWouse, while talking
about delivering the goods in connection with Round Table Conference,
referred to Mr. Gandhi as the person who can do it, but, Sir, I have
my own doubts about it. Mr. Gandhi is a very great man, perhaps
one of the greatest Indians living in our time, and there are lots of people
who are of his way of thinking. Mr. Ranga Iyer opined that Mr.
Gandhi alone would be able to deliver the goods at the Round Table
Conference to the British people. I have great doubts about it myself,
because, knowing as I do most of the people living here, especially the
Muslims, T must say honestly that it will not be possible for Mr. Gandhi
to deliver our goods because his creed is different from ours. If the Gov-
ernment have wisdom in selecting our people to represent our story before
the Round Table Conference, thev will select noblemen like Mr. Jinnah
and Nawnb Sir 8. Abdul Qaivum Khan of the Frontier Province.

Pandit Nilakantha Das: Do vou represent all the Mussalmans in India?

Mr. Anwar-ul-Azim: Yes, I voice their sentiment here, I have the
support of the Muslim League behind me.
Lieut.-Oolonel H. A. J. Gidney: Do you include ull the minorities?

Mr. Anwar-ul-Agim: In India therc are two classes alone. Muslims and
Non-Muslims. Sir, there is one other matter, rather disconnected with
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the purpose of this proposal, and that is the much maligned reformed con-
stitution which has been allowed to work here in this country from 1921.
I find, Sir, some, not excepting even responsible men like Mr, Kelk.ar,
committing this folly. They are here as the result of that comstitution
of 1920. They are here as a result of that open-mindedness, if I may
call it so, of the British public and they are here in this House as &
result of the constitution that was evolved by the genius of the late Mr.
Montagu and Lord Chelmsford.” But what do they do here? In season
and out of season, we hear condemnation of this constitution. May I
pertinently ask my Honourable friends, who have come into this House
by that constitution, how they can decry the very constitution which has
enabled them to come here, and why, in spite of their decrying it here in
season and out of season, the very constitution is growing strong and that
with the help of Bwarajiste and Nationalists?

Mr. N. 0. Kelkar (Bombay Central Division: Non-Muhammadan
Rural): Is the Honourable Member himself satisfied with the present con-

stitution?

Nawab Sir Sahibzada Abdul Qalyum: It is the constitution under
which you have come to this House.

Mr. Anwar-ul-Azim: Now, Sir, I have no quarrel with anvbody, least

spa. Of all with a man in the position of Mr. Kelkar, because of all

" the people to my right, I think the Responsivist Group have got
rome vision of judgment in them. That, however, is by the way.

Last year when I was talking on the third reading of the Finance Bill,
the Honourable the Finapce Member found fault with me, because I dilated
s little on the ancient history of the Moghuls. I said that it was the
Moghuls who had granted trade facilities to the forerunners of the Honour-
&hle the Finance Member here in this country, the East India €ompany, and
ar & result of those facilities, were able to kill the Portuguese and Dutch
trade in the Gulf of Martaban. My only purpose was to remind Government
that, perhnps at one time they were given good treatment by our fore-
fathers and now, when we are fallen on evil days, perhaps the old associa-
tions and old memories might help them to come to our just aid and
assistance. I remember that, immediately after ‘me, a sigh of relief was
heaved bv my friond Mr. K. C. Neogy. who said that we were now relieved
of this old story and we might go for a second to the Finance Bill. If
Mr. Neogy was actually an-impartial critic, he would surely have taken
exception to our friends on my right, who last vear and this vear have
been indulging in things which are not connected with the Finance Bill.
This afternoon, Sir, vou will remember that some flings were made at our
expense by the Honourable Member from Burdwan. I do not think 1 can
go down to his level of abuse, and I think it will be better if T leave him
severely alone at that stage. My purpose is this; it is not that we ory
for the moon, it is not that we want anything at the expense of others.
What we cry for is this, that our just and legitimate demands in all spheres
should be respected and considered.

Now. Sir, coming to the Bill iteelf, T might pertinently make one
obrervation with regard to the items which form part of it. From the
very lucid statement which has been put forward for our consideration
by the Honourable the Finince Member, it appears, on the face of it, that
perhaps the proposed tnxation demanded by him are for purposes for
which we have all been clamouring. On a reference to- paragraphs 88—89
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onwards, you will find that he has distinctly stated that, out of the
revenue that will be accumulated, he expects some surpluses which will
be utilised for the coming reforms. My friends on my right have observed
that, even they can read between the lines of what the Finance Member
said in his budget speech. If these paragraphs are taken impartially,
they can easily sec that some sort of change is coming on in the administra-
tion of the provinces, and for that purpose, some amount of money will
be needed. If we cry for being Ministers and Executive Councillors on
the one hand, and at the same time decry Government with reasons,
plausible or otherwise, I do not see how we can call ourselves consistent.
Because you know that we cannot possibly have the cake and eat it at the
same time. If you mean to follow the example of England here, you
must pay for it. You could not possibly have a panchayvat or baitakkhana
gossip and run the whole administration on those lines. So I say that
some of the items of tnxation, which have been put forward in the Finance
Bill, are justifiable.

1 would like to refer to one other matter and that is in connection with
one or two remarks which fell from the Honourable the Finance Member
i replv to the speeches made during the budget discussion. Referring
to the members of the Standing Finance Committee, he said that geotle-
men who form the personnel of that Comimittee should be rather intclligent
exponents of the ease of Government so far as the financial side is con-
cerned. 1 think it is a very legitimate demand on his part to make of
those Mcmbers who are on the Finance Commitiec. So far as that Com-
mittee is concerned, T do not know much. T am sure quite a lot of intelli.
gent gentlemen have been sitting on that Committee, and I am sure they
try their level best to grasp the things put before them. But it seems to
me that there is some sort of a hide-and-seek policy so far as the formu-
tion of these Committees is concerned. If you analyse the past history
of the formation of the Railway Finance Commiittee, you will find that
there are many gentlemen who are not only not conversani with the rail-
way side of finance, but are absolutely innocent of any ability to take any
part in the proceedings. That is the state of affairs in some of the commit-
tees which are formed, and I am sure I need not say very much so far as the
relections to other Committees are concerned. They show such a lack of
‘magination. What about the Banking Enquiry Committee, and others of
that kind? Tn the builget speech of the Finance Member he hag ve
eloquently pleaded the cause of the provinces, and also for their agrioul-
tural populations. He says that, for agricultural development lots of
things are necessary and they will roquire lots of money. May I not
pertinently ask him whether it should not form a very important matter
for discussion whether these provinces should be given some power of
original taxation and not rely for the success of their administration on the
good graces of the Government of India?

Last of all, T agree with the Deputy President with regard to our general
story in all its bearings and spheres. It seems o mpe that. unless certain
cases are thrashed out here on the floor of the House they do not generally
draw the attention of the Government of India. I for one should have
thought that. it the Governiment of India, as such, meant business, then
they, out of their own initiative, would have Iooked to things which were
likelv to be beneficial to all and not have created this annual discussion
which sometimes causes acrimony. I do not think, Sir, I shall be juetified
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in taking any more time, oxcept that I reiterate what I have said on other
occasions on the floor of the House, on the cut motion of Mr. Kelkar and
on the Demands for Grants. Last of all, I wish to say, withou_t showing
nny disrespect to vou, Sir. I think vou were rather hard. while talking
this morning, about a Muhammadon gentlemun whose name was not
mentioned. (An Honourable Member: ‘‘Nameless’’.) Yes, but ot' course
he has been found out and he is practically nearing the time to retire and
1 do not think we shall be right just to let him have an impression that
we did not wish him well at the time of retirement. One other matter,
which js absolutely personal, but I should like to mention it. So far as
Mr. K. C. Roy is concerned, he is a distinguished Honourable colleague of

ours.

Mr. Deputy President: Nothing about Mr. K. C. Roy. Personalities
are not to be discussed here.

Mr, Anwar-ul-Azim: With these words I close my speech.

Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division: Muham-
tmadan Rural): Sir, 1 desire to make a few observations though at this
iate hour. My reason is that the debate, as I understand, has been
wrongly conducted for this reason, that it would be showing a great deal
of irresponsibility if we, at this juncture, reject the Finance Bill. The
oceasion which is given to us should be utilised, to my mind, for two
purposes. One is honest criticism of the Government’s work during the
past year, and the other is useful suggestions for the future. If we can
satisfy these two heads during this debate, 1 think the Honourable the
Finance Member and Members of Government would feel very grateful.

8ir, I would like to mention, as regards the first point, that we have,
according to uy calculation, given more to the Finance Member than
what he has actually asked in the shape of taxation. First of ull, cne
point will make this clear, namely an additional duty proposed by Bir
Purshotamdas Thakurdas, from 30 to 38 per cent. on silver thread, silver
wire, etc., will certainly give the Finance Member an additional ncome.
1. therefure, think, Sir, that I shculd draw the attention of the Honourable
the Finance Member to this, that if there is surplus, he should not allow
other departments as it has been the case in the past, to run extravagant
expenditure because there is a surplus and they can spend it in any way
they like. The Finance Member has, in his budget speech, on page 50, from
paragraph 77 onwards, traced the whole of the present situation regarding
the need for taxation, regarding the retrenchment in expenditure and the
future outlook in the country, and I, Sir, having regard to his statement,
will not allow a single pie to be spent more than what is absolutely neces-
sary. Now, as regards the one point on which I think the Honourable Mem-
bers here are feeling very dissatisfied, namely the consultation with party
leaders, I think T am voicing the opinion of my Honourable friends here
when T say that the system which is adopted by the Government of consul-
tation with leaders is a system which has not met with the approval of
many Members of this House. (Hear, hear.) Whilst they do not wish
to discourage the policy of consulting with leaders, they must make it clear
that leaders should not be made to keep strict secrecy about these matters
and that they should be allowed to consult their followers. If they would
do that, much of the criticism would undoubtedly disappear.
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The sevond point is that the large number of Members in this House
at present do not belong to any party whatsoever. Then do I vnderstand
that Government desire to deliberately exclude these people from consul-
tation? Or do I draw the inference that, by this system, they want to
force every individual from belonging to ome party or the other?
1 hape, Bir, that the Government will consider this aspect of the ques-
tion. that whilst I have no objection to Government consulting the party
lenders in arriving at a settlement satisfactory to every one, they will see
that a grievance of this character should never be allowed fo remain
amongst the Members of this House. -

]

Sir. T would like to congratulate my Honourable friend, Mr. Ranga
Iyer, on his very able and brilliant specch this morning. T think, 8ir,
there is one point to which I take exception in his speech. In his enthusiasm
he has told this House that it is only Mahatma Gandhi who can
deliver the goods on behalf of India. Whilst I have very great reverence
for Mahatma Gandhi and I do not wish to say anything which would
directly or indirectly reflect on him, T must say, Bir, that at this juncture,
at any rate, he does not enjoy the confidence of the Mussalmans of India.
I hope, Sir, that whilst he is concentrating his c¢fforts on the question of
civil disobedience, and on the question of forcing Government’s hand4, he
will concentrate on winning the goodwi]l and co-operation of all the
minorities in India. If he were to go from here as the ambassador of
India all by himself, with the goodwill and co-operation of all minorities,
I have no doubt that with the ability and respeet that he commands
throughout this country and other enuntries. he would be able to secure
for us u great deal more than anyv individual who went either in his indivi.
dual capacity, representative capacity or collective capacity to the Round
Table Conference. (Hear. hear.)

(At this stage Mr. President resumed the Chair.)

Bir, a great deal has been made out about the Round Table Conference,
I have seen people holding out threats that if such and such a condition
is not fulfilled. if such and such a thing does not happen, thev will not
go to the Round Table Conference. T want to say verv clearly that Indiana
would commit a great blunder in their life if thev do not ge to the Round
Table Conference unconditionally.

Mr. President: Without invitation?

Mr. Fazal Ibrahim Rahimtulla:We wil! be invited at least that is my
information. T would like to point out that we have, times out of number
in this House, said that the present Government are an irresponsible Gov-
ernment. We have times out of number pointed out that there are
grievances of ours which the Cabinet Members either are not in o position
to remedy or are prevented from remedving bv persons who are not in
India but who practically rule the Cabinet of Indin from England. I
therefore think, Sir, that this is an occasion which should be wtilised by
every Indian for putting forward our views jointir, unitedlv and with one
voice, if we wish to secure an honourable place for India within the Empire.

8ir, there is one point which my Honourable friend, Maulvi Muhammad
Yakub, touched this morning, and it was regarding the services. 1 should
like to mention, Bir, in shart, that our gricvances in this matter are thess,
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that whilst Government have given us pledges—and one of these pledges
wns read out by Maulvi Muhammad Yakub as given by His Excellency
Lord Reading, the ex-Vicerov of India, that, when there are vacancies,
one-third of them should be allotted to the minority communities in India.
I think in the case of Mussalmans that is a very wrong thing to do. The
point that I wish to make is that every vacancy should be filled by the
minorities until one-third of the total number in the services is filled by
the minority communities in all the Departments of Government. That
is the point at issue. If vou go on filling one-third of the vacancies as
they occur by the minority communities, you will never be able to satisfy
all the minorities, and specially the Mussalmans of India.

Mr. President: Is the Honourable Member not satisfied with Lord
Reading's pledge?

Mr. Fazal Ibrahim Rahimtulla: That pledge, as I read it, does not say
one-third of the vacancies occurring, but one-third of the total number—
employed in all the Departments. Another point, Sir, is this—and I think
I am voicing the opinion of the minorities here—that the' system of
examinations that has been introduced in the Departments is merely a
farce; it is a device which is deliberately made as an obstruction to the
minorities getting employment in the Government Departments and to
stifle public agitation. Government should lay down the minimum quali-
fications required, without any svstem of examinations, and they should
alsu recognise the degrees of the Universities in this country. If they
adopt this system, many of the grievances now prevailing would to my
mind disappear.

Pandit Nilakantha Das: My friend proposes abolishing examination in
recruitment. But what will happen if there are more than the required
number of candidates even from the minority community?

Mr. Fazal Ibrahim Rahimtulla: We have more than the number re-
quired. Sir. another point that I wish to make is that Government should
by no means adopt a policy of repression. This policy, instead of keeping
the country quiet, will make the country greatly agitated, and the remedy
will be worse than the disease. The only point, t6 my mind, on which
the Government should concentrate their attention is the question of
poverty and unemployment in Tndia. They have, I am glad to say,
bronght forward a measure, namely, the Textile Protection Bill, which
will secure emplovment for a large number of Indians in this country.
(Several Honourable Members: ‘‘Question’.) I do not wish to reply to
my friends Mr. Das and Mr. Ghuznavi because I reserve my speech on
this point for a later occasion when we shall be discussing the Indian Tarift
Bill. At that stage my friend Mr. Ghuznavi, who has traced the history
of the cotton industrv in India, will have to hear something from ms,
but T do not wish to take up the time of this House at this juncture in
dircussing the RBill which is coming in a separate form and which is
going to be debated on its own merits.

Mr. A. H. Ghusnavi (Dacea Division: Muhammadan Rural): Why do
you refer to it then?

Mr. Fazal Ibrahim Rahimtulla: I refer to it because it gives employ-
ment without allowing the textile industry to be ruined.



2884 LEGISLATIVE ASSEMBLY. [24TH MaR. 1980.

Mr, A. H. Ghuznavi: Question.

Mr. Yazal Ibrahim Rahimtulla: What is the use of questioning without
telling us how you question. It is no use saying simply ‘question’ and
sitting with folded hands. If Mr. Ghuznavi is able to prove that without
special proteotion he will be able to save the industry, I myself will have
nothing to complain.

Mr. A. H. Ghuznavi: Even after getting protection you will not be
able to save the industry.

Mr, ¥azal Ibrahim Rahimtulla: My Honourable friend’s case is pecu-
liar. He has got some grievance, centuries old, regarding the Bombay
mills, and he does not deal with the reality of the situation, and unless he
cemes to the realities of the situation and leaves his grievances of 1905
aside, I do not think he will be in n position to tackle the merits of the
Bill which is coming before this House shortlv. Sir, I do not wish to
take up the time of this House any longer. 1 again repeat we would
be committing a grea! mistake if we reject the Finance Bill.

(Mr. Mukhtar Singh rose in his place.)
Mr. President: Does the Honourable Membar from Meerut wieh to
spoak?
Mr. Mukhtar Singh: Yes, Sir.

Mr. President: How many minutes does the Honourable Member want
to take?

Mr. Mukhtar 8ingh: One hour, Sir.

Mr, President: I am sorry I canuot give the Honourable Member ono
hour.

Several Honourable Members: 'I'he question may. be now put.

Mr, Mukhtar Singh: 1 will finish in 46 minutes, Sir.
Honourable Members: The question may be now put.

Mr. President: If the Honourable Member wishes to speak for fifteen
ainutes, I will allow him to do so.

Honourable Members: The question may be now.put.
Mr, Mukhtar 8ingh: I will finish within fifteen minutes, Sir.

Mr. President: The Honourable Member cannot finish within fifteen
minutes. Mr. Navalral

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): Bir, in not
supporting this Bill, I would like to draw the attention of the House to
one or two policies of the Government. 1 will refer to the salt tax first.
With regard to the salt tax, there has been a very grave, I shall say, the
grentest resentment in the country. It has led to civil disobedience by
Mahatma Gandhi. I would therefore not say anything more with regard
to that. But I would draw the attention of the Honourable the Finance
Momber to a definite question with regard to the grievance of the fisher-
folk belonging to the Districts of Malabar and South Canara. B8ir, these
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fishermen are on the coast and they have been mmaking their living on
fish. That fish is being salted, i.e., being cured with salt earth gathered
from low lying saline fields. There was no salt tax in this, and these
people used to cure their fish without any payment of tax. When the
snlt tax was introduced, these men also became affected by it; so they
agitated and showed their discontent, and the result was that a yard system
wue created for supplying salt gratis to these people to cure their fisk
within these yards, Now, 8ir, this did not come to the help of all the
fishermen on the coast; it benefited only those who live near by
these yards. They only could get their fish cured there but since then,
they have been deprived of even that convenience by the management
of the yards being transferred to the Madras Government, who do not
care to take a sufficient interest in these yards. Now, with regard to
this, Sir, as there is not much time at this hour of the day, I would only
say that this question of the grievance of these fishermen has been hang-
ing fire since a very long time. The policy of the Government has always
been to redress even an admitted grievance only when it is too late. Now,
this has been pending since a very long time. Regarding it, the Hon-
ouruble Mr. Ramadas Pantulu moved a Resolution in the Council of State
recommending that the management and up-keep of the fish-curing yards
in the Madrus Presidency be taken up by the Central Government. The
debate that took plice 1n the Council of State on the 8rd March, 1927
shows this. Now, though this Resolution was adopted in the Council of
State, and though it is now more than three years since that Resolution was
passed, Government have not been oble to do snything. I wouid, there-
fore, draw the attention of the Honourable the Finance Member to this
defimte grievance of these poor pevple and ask him to wait no more {o
come to their relief.

Then, Sir, a word as regards the Public Service Commission. The
other day I heard the Honourable Dr. Ziauddin saying that the Public
Service Commission should not exist, for the reason that, in the Publio
Bervice Commission, the members are not proficient in all subjects, and
therefore they cannot recruit for offices of all kinds. Now, Bir, if my
Honourable friend had had his attention drawn to what the selection boards-
or heads of offices are doing with regard to recruitment, I think he would
not have referred to the Public Service Commission in the terms he did.

Mr, President: That is not a reason for rejecting the Finance Bill?

Mr. Lalchand Nayalral: That shows, Sir, that Government’s policy
js wrong with regard to that. I would only say, Sir, that the Public
Service Commission is doing fairly good work, but that the selection boards
require to be greatly improved.

Dr. Ziauddin Ahmad: I know the working of the Public Service Com-
mission in India and T know the working of the same ivstitutions ir
England and elsewhere.

Mr., Lalchand Navalrai: T do not say that the Honourable Member
dces not know it, but what T meant to draw his attention to was that he
should divert his attention to what the Selection Boards are doing. The
Selection Boards are sending for hundreds of people. taking so much
money on the application forms from them which the Government sup;_)l_v
and examining hundreds of candidates, but the result is only that they give
preference to some people and select only a few.
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Now, Bir, coming to the Finance Bill itself, 1 submit the policy of the
Government with regard to retrenchment has been entirely wrong. I am
glad the Finance Member has shown sympathy with regard to the curtail-
rment that he proposes to make. We are told that a Commissioner is
going to be appointed for that purpose but, Sir, unless the policy of the
(overnment is changed, no Commissioner, for the matter of that not even
& Committee, will be able to do mueh. In this connection I may submit
that the present policy of the Government is not to touch for curtail-
ment from top to toe, but to touch the toe only. Therefore, strict instruc-
tions should be given to the Commissioner who may be appointed to con-
sider the pay and emoluments, not only .f small otficers and subordinates,
but he should begin from the top. He should take the office of the Secre-
tary of State for India in hand first, then the salaries of Members of the
Executive Council and so on. The other day I heard the Finance Mem-
ber saying that, even when we get Dominion rule and begin to rule our-
selves, we will not be able to keep the Executive Councillors on a lower
pay. I submit, Sir, that when Dominion rule is graated to us, we will
be cutting our coat according to our cloth; at present the Government
wunts to cut an English coat, even when there is no sufficient cloth.

In this connection I would like to cite one or two instances to show
liow retrenchment is being effected, at present. I was reading a pamphlet
written bv a Professor, Mr. H. R. Bhateja, M.A.. who is a Professor of
Economics in the Patna University. He has referred to an instance that
happened in the Educational Department which supports my view. This
is what he says in his pamphlet :

““'The pay of the post of the Vice-Chancellor of the Patna University was retrenched,
but as the 1. E. 8. officer had to be provided for somewhere, he reverted to his substan.
tive post, carrying ahout the same emolument. All officers acting n the chain of his
vacancy were removed back until an unfortunate teacher officiating on a small pittance

was thrown out of employment.”

This is, Sir, what happens with the fate of retrenchment. Now, have
we not enough of instances in the Central Government itself? We have
an instance in the Central Board of Revenue. Recently, Bir, there arosc
the question of the appointment of a permanent Becretary to the Board,
and what do we find? Bince Central Board of Revenue was separated
from the Finance Department, a Deputy Becretary, taken from the Finance
Department, was working as a Secretarv of thc Board, and he was doing
his work quite satisfactorily. We know Mr. Sunddram, who has been
acknowledged to be a very competent man, and he was carrving on very
well; yet the Government thought that n permanent Secretary should he
appointed and who should he be? I have read the minutes of the Finance
Committee, and I find that they wanted to provide for an I. C. 8. man
with an emolument rising up to Rs. 2.500. That is s0 far as one of the
higher offices of the Central Board of Revenue is concerned, but now let
us see what they have been doing in some of the smaller offices. On
the one hand, they raised the pay of the Secretary; on the other hand
they considered the pay of the peons of the Income-tax Department in
Bombav and Bind. There we find, while the Commissioner of Income-
iax, Bombay recommended that the peons of Bombay should be put on
the same level ar nther peons in the mofussil, they made an increase of one
or two rupees in the pay of these peons, but advocated that the peons of
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tha Income-tax Department in Bind who had lieeu drawing one rt:pae
more than the peons in other Departments in Sind should be retrenched.
This is the way, 8ir, in which retrenchment is being carried on, and I
say, until the policy of the Government remains unchanged, there will be
little or no use in appointing any Commissioner or Committee.

I will now suy & word about the sugar tax. My Honourable friend
Mr. Abdoola Haroon from Karachi put forward the grievance
with regard to sugar tax preference. It related to Kathiawar
State. Imperial Preference is strongly opposed in this House and
Sir, on the same principle 1 would ask there should exist no State
rreference and the differential treatment as to recovery of sugar tax
should be done away with as well. With regard to sugar industries, in
my own life I saw 8o much sugar-cane growing in fields and small factories
making sugar which have fast disappeared in villages. 8o these small in-
dustries should be reorganized and given the necessary help to revive
the sugar industry of this country. If in any case however the tax is
being increased greater attention should be paid to the development of th«
sugar industry.

Coming now to Imperiu] Preference with regard to cotton piece-
goods

Mr. President: You will have an opportunity to speak on it tomorrow.

Mr. Lalchand Navalral: Only one word, Sir, with regard to Imperial
Preference. I am entirely opposed to it. There has been a great deal of
feeling among the public on this question, and the unanimous opinion of
the people is that it should not be allowed. I have received certain tele-
grams from the Karachi Merchants' Association and also from Caleutta,
“and I will read only one telegram: - It says this:

*‘Karachi Merchants’ Association strongly oppose introduction of Imperial Preference
in Indian budget in connection with protective duty on cotton piece-goods. Buch pre-
ference will ultimately cause harm to India by subjecting her fiscal policy to interests
of other parts of Empire and will initiate hostile legiafntioﬂ in countries concerned,
harm many trades und cther interests and strain India's relations with other countries.”

8ir, T endorse nll this. T will not tire the House any more. I would
only say that in not supporting this Bill I will ask Government to take
note of their wrong policies.

Mr. W. A. Oosgrave (Assam: Nominated Official): I move, Sir, that the
question be now put. _
(Mr. Mukhtar Singh rose in his seat.)
Mr. Prealdent: I am sure the Honourable Member will be very reason-
able. 1t is already getting too late.

My, Mukhtar Singh (Meerut Division: Non-Muhammadan Rural):
Thank you very much, Bir. After all, I have got the chance of speaking
on this motion. The main point that I want to discuss today, is that it
is an admitted fact. . . . . .

Mr. Jehangir K. Munshi (Burma: Non-European): Might I suggesb,
8ir, that you might adjourn now till eleven o’clock tomorrow?

Mr. President: No.
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Mr. Jehangir K. Munshi: It is already very late now, Sir.
Mr. President: I must finish the Third Reading today.

Mr. Mukhtar Bingh: The only point that I want to make is this.
Who is responsible for the poverty of the masses? Is it the mongoon or
the excessive rain which, as the Finance Member said, is responsible or
is it the Government that is responsible for the poverty of the masses?
I shall dismiss the question of the monsoon and the excessive rain within
a few minutes by saying that it is not only in India that the rain god is
not pleased with the Indians. Such natural calamities do occur in every
country of the world. Rather, I should think India is very fortunste in
that respect. Even England is affected by floods and frost, Japan is
affected by earthquakes. 8ir, a country that has perennial rivers flowing
and contains any amount of sub-soil water cannot be at a disadvantage as
regards want of monsoon. If you refer to the figures, you will be pleased
to notice that, in 1890-91, the irrigated area was 21'1 per cent. as com-
pared to the total cropped area. The percentage of irrigated area to the
ccopped area in 1921, after a lapse of 80 vears remains the same, i.e., 21°1
per cent. That clearly shows that the Government have done nothing
worth the name in the meantime. Thev have not tried to increase the
facilities for irrigation and now it does not lie in their mouth to complain
about the want of monsoon. Besides this, during the short time at my
disposal, I shall try to convince the House that the Government are res-
ponsible for the poverty of the masses of this country on other scores.
The first point is the question of the burden of taxation. In 1911-12, the
burden of taxation per head, excluding land revenue, was Re. 1-7-0. In
1916-17 it rose to Rs. 8-4-2, and in 19206-27 it reached the figure of
Rs. 4-8-5, an increase of 291 per cent. If you compare the figure of 1916
to 19268, you will find that, within a period of ten years, the burden of
taxation per head has increased by 216 per cent. and still the Government
say that they are not respomsible for the poverty of the masses. The
land revenue in 1007-08 was Rs. 2,90,48,000. It rose in 1927-28 to
Rs. 88,52,17,000, an increase of 287 per cent., and still we are made to
believe that the Government are not responsible for the poverty of the
masses. There is one general complaint which I made last year also that
Government have taken pretty good care that there should not be a com-
mittee or commission to inquire into the economic condition of this country.
So far as I am aware, there has not been a single committee or commission
which has taken up the question of land revenue, the policy of irrigation,
policy of transport, custom, tariff, etc., etc., in order to inquire whether
reallv the poverty of the people is due to Government’s policy or it is due
to want of monsoon and excessive rain. If complete economic inquiry is
made, T am sure it will be found that Government are responsible for the
poverty of the masses. People are already convinced about it, but the
Government will alro be convinced of it if they resllv want to be con-
vinced. In Great Britain 44 men live on a land of 100 acres. In
Denmark 5.5, in Germanv 8.5, in France 7, in Holland 9. in Belgium 10
and so on live on 100 acres of land. What about Indin? In India 68
men are living on the same area and this clearly explaine why Indians
are poor. Everv day the pressure on land is increasing. Last year T
pointed out that the percentage living on agriculéure in 1881 was only 58
rer cent.  Tn 1021, it has increased to 78 per cent.. That clearly shows
how far Government are trying to encourage industries or engage the
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people of this country in other pursuits. The Honourable the Finance
Member has made his polisy quite clear in his budget speech. He says:

“In the first place and above everything olse, it is necessary to stimulate and
improve the agricultural productior of the country, so that they can retain for them-
selves and enjoy s \greater portion of the produce for their own subsistence. In: the
second place, It is desirable to encourage industrial development, provided it is done
in oonjunction with and in supplement 1o the agricultural life of this country."

.. What does that mean? It means Bir, that this Government would not
encourage anything unless it has something to do with the agriculture of
this country. This is why we find Imperial Preference in our textile
industry. We saw, year before last, that the Tariff Board recommended
s tax on the import of cloth, but the Government imposed a tax on yam.
It clearly shows that the Government do not want the poor people of this
oountry to prosper. I am told, in season and out of Beason, that improve-
ment in agriculture is the only method by which this poverty can be re-
moved. I want to disabuse the Honourable the Finance Member and
his Government of this idea. . Improvement in agriculture will not in any
way increase prosperity but it will bring in more misfortune. I wanted
to press that point when Mr. Sykes put certain questions about the low
rates of agricultural produce. I was told by the Honourable the Finance
Member and  Sir Frank Noyce that stabilisation of prices is beyond the
control of any Government and the price is always controlled by the
demand and supply of the country. But my Honourable friend will feel
convinced if T read a passage from a recent book published in America,
““Our Debt and Duty to the Farmer'’. On page 192, the author of this
book says: .

“The sufferer from sciatica or similar disease may secure temporary relief from
Fsrnxysmn of pain by hot fomentations and may lessen the frequency of acute attacks
y medicines_ which stimulate the organs of elimination and have a quisting effect on
the nerves. He aots no permanent ielief, however, and no assurance against recurring
attacks until the canse is discovered and removed. Just so the farmer may find some
relief from hia economic difficulties by cutting down expenditures, by reducing produc.
tion costs, hy redacing marketting costs through co-operative associations, and by read-
justing production, Becanse of weather conditions he may fiud his income temporarily
increased. Tn 1924 for example our whaat farmers onjoyed the unique experience of
a very large crop and a fairly good price at one and the same time. As a result they
were able to meet their interest and tax payments, pay off some of their debt, and
make some needed purchases. But they had no assurance that they would receive &
profitable price the next year. The fundamental trouhle with agriculture is
the distorted relationship between prices of what farmers produce and the prices of
other commodities, and the large increase that has taken place in his fixed expenses
such as labour, interest, transportation, and taxes. Until prices of farm products rise
to a fair ratio with price of other things, or prices of other things drop to approximately
the level of farm prices, agriculture will continue to suffer economic injustice. Farmers
themselves cannot bring about this change oxcept as a sufficient number of them abandon
their farms and thus reduce production. This is & most dangerous and unwise policy
from the national point of view, for such o process is always carried too far and
results in great hardship on consumers before it can bs checked. Tt is also a grossly
un}unlt_ method because it requires that iarge numbers must die financially that others
may live.”

This is the opinion of an American author and it is also the view adopt-
nd in England itself. I may tell my Honourable friend the Finance Mem-
ber and Bir Frank Noyce that, in England, this question wag inquired into
in 1924. Tf T am not mistaken, a Committee sat for stabilifhtion of agri-
cultural prices and they have published a Report Economic Series No. 2—
Ministry of Agriculture and ?Eisheries. They found out that agricultural
prices may rise or fall in consequence of those causes which bring about
A rise or fall in the general level of the prices of all commodities, including
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agricultural products taken together. The 'prides midy be so grest as'to
cause the greatest value of u large crop to be -less than the small crop.
It has been caloulated that American growerg of cotton receive more for
a crop of nine million bales than for 118 million bales while American pro-
ducers received more for a crop of three million bushels of wheat than for
one million bushels. Further on they say that no one would deny that
a favourable season in which there had been plenty of rain and
sun and freedom from physical disturbances producing rich and healthy
crop should be an advantage to the producer and therefore I should think
that he desires nevertheless in the existing conditions of organisation of
agricultural industry it is frequently a disadvantage to the production of a
thing that he fears. In other words, it is true to say that there is no
adequate machinery for the economic distribution and marketing. On
account of that it frequently happens that a favourable season, yielding a
heavy crop, leads to temporary congestion of the market and thus the
farmer has to sell his entire crop at a loss. In spite of the above state-
ment what do we do here? 8ir, in this country, we do nothing else, but
we try to increase the yield of the crop. The Honourable the Finance
Member can very well eay that it is a question of demand and supply. But
what do they do in England? Do they rely upon the principle of demand
and supply? No. They have the Oat Subsidy Act, the Wheat Subsidy Act
and quite recently they have the Beet Sugar Subsidy Act. The cultivator
is given subsidies for the different crops that he produces and yet even
with the help of so many subsidies, the English farmer cannot survive on
land and the population on land is decreasing every day. That clearly
shows, 8ir, that without any sort of protection, you have no right to blame
the Indian agriculturists for his poverty. When the Government does not
discharge their responsibilities he could not be anything but poor. I may
read to jou, Bir, a passage written not by an agitator, not by a non-co-
operator, but by Mr. W. 8. Blunt in his book ‘‘India under Ripon’’. At
page 245, he says:

“I helieve, it may be stated absolutely, that the whole of peasant indebtedness
originally came from the necessity thus imposed of finding coin to pay the land taxes . ..
This is the last worst evil which English administration has brought upon the Indian

peasantry. . . . We have given the ryot security from death by violeace, but
we have probably increassd his danger of death by starvation.”

Sir, this is the condemnation in the words of an English author.
What have you done, may 1 inquirc. for the stabilisation of prices? In
every country, in America, in Germany, in France and in all other coun-
tries, thev have revised their customs duty, they have revised their tariff
duty and on account of that they have been able to protect their agricul-
tursl industry. But in India where the producers have to send all their
raw produce to England, nothing is likely to be done. England wants agri-
cultural produce at a very cheap rate and this is why India should remain
an agricultural country and the agriculturist should not be protected. And
fturther, according to the Honourable the Finance Member, no industry
which is not connected with agriculture should be allowed to survive. If
this is the policy, I am afraid a time is coming when in spite of the per-
secutions, in spite of vour repression of the workers in peasants and workers
leagues, you will find that the pensantrv of this country will realise that
it is not God that is responsible, but this Government is responsible for
their miserable lot. T have not much time at my disposal, yet T want to
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ask my Honourable friends on the Government Benches, how many times
their land revenue policy has beens enquired into and how many times re-
vised? 1 may state straightaway the land revenue policy adopted in my
province. According to the Tenancy Act of my province a tenant is de-
barred from filing a suit for the abatement of rent, while a landlord is
sllowed to bring his suit for enhancement of rent. Why? Because land
revenue is assessed on the amount of rent that the zamindar pays. If he
gete more, Government gets more. This explains as to why the rent paid
today can be increased, but cannot be decreased. If your policy rests upon
this vicious principle that no abatement of rent should be allowed but only
an enhancement of rent should be allowed, then how can you say, let the
tenant improve his condition. In spite of this your main cry is, let him
improve his condition. Is that the policy, 8ir, by which yoa can improve
his condition? Or make his position better? I was told by MSir Frank
Noyce that the Agricultural Research Council will bring prosperity to this
country. The Research Council with an amount of ten lakhs and an agri-
cultural council which is not responsible to this Legislature and about
which the Government have not got the courage to put the whole scheme
before this Legislature? Can that Council be expected to bring about
everything? I am sure that if it is to get money for research work, that
research work will consist only of how to improve the yield of agriculture.
It cannot enter into the question of economy and there is the end of the
matter. T was told the other day by a very-respomsible officer of the
Government of India that even Pusa is not responsible for the economic
side of agriculture and rightly too. Why should they care for the econo-
mic side of agriculture?

If the Honourable Members care to go to Meerut, they will find that
o a very large area is badly affected by locusts while all the ento-
FM mologists that Government have at (heir command at Pusa and
in the province are writing slips after slips giving instructions for the
destruction of locusts. But cannot the Government spare these experts
to remnin there on the spot and to show the way bv which locusts can
be destroyed? Thev are afraid they cannot do it and they do not know
how to do it, and therefore these experts, who are drawing fat salaries,
avoid being at the spot. They do not want to get a bad name by their
failure. Ts that the way in which the agriculturists are going to be helped ?
Let me say a few words about the Agricultural Institute at Pusa which
is said to be doing great things in the way of improvement of agriculture.
I went to Pusa and T stayed there one day more than I was required, and
what did T see? The only thing that I saw was that there exists no
atmosphere of a research institute. It was not a temple of knowledge,
but a temple of discord and heart burnings between Indians and
Europenns. T1f even nmongst research workers vou cannot arouse feelings
of fellowship, comradeship and co-operation. how can you expect to im-
prove the agriculture of the country? Sir, T will refer to one passage in
the evidence given before the Royal Commission on Agriculture, in Part I,
Volume 1II, by one Mr. Joshi. He stated in his evidence:
“The marked difference in pay, prospects and status of these services, constituted
Bnd officered as thev are at prement, requires to some extent a readjustment as thesa
ifferonces would ordinarily create an artificial sense of superiority in the membhers of
I.hF higher branch and thereby very often prevent the feeling of comradeship amongat
F:mntiﬁc workers which is highly desirable but which is under existing differences
ardly attainable.”
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This is the evidence given by wne’of your subordinates and speaks
volumes of condemnation. Being a suboénate he could not give his
opinion in a more forcible manner; not hecause he did not feel more
strongly, but because he could not xpress it for fear of persecution. The
Indian staff organised an association of all the research workers on behalf
of which Mr. Joshi was examined and as soon as this opinion was expressed,
the members were forced to resign their membership of this association.
'I'he number of members when this evidence was given was 80 and it was
reduced within a week to 85. This is the way in which even the Indian
research workers are treated. If agriculture is a transferred subject, I
would ask Government to transfer this subject to Indians and Indians
alone, and if they do not improve the condition of the people, then we
shall ceuse to talk of Indiamisation. If the direction given by the superior
staff s there, nothing is possible and nothing is achievable. Ag long as
the experts will look to the interests of England alone, nothing is likel
to be achieved. I may have stated a number "¢ other things if I woul
have the time, but I will only refer to one thing which the Honourable the
Finance Member said the other day. He told ur that if the salt taz was
abolished, the eight crores which Punjab got by the cultivation of improved
variety of wheat could not have been secured. Let me tell him that. last
vear, the Punjab did not get 8 crores, but lost, if not 8 crores, more than
8 crores, because you allowed the Csnadian wheat to come into that pro-
vince and to undersell the Punjab wheat. Canada which was only culti-
vating about 2 million acres.of wheat about 20 vears ago is now ocultivating
23} millions. It is a new country whose soil has just been brought under
cultivation and it can easily undersell wheat in any other country whose
fertility of the soil has decreased by continuous cropping. The Govern-
ment quietly allowed that wheat to be sold in the Punjab and in United
Provinces, and still we are told that the Punjab cultivator has got 8 crores
by the improved variety. 1 may be confronted with the Report . . . .

8ir ¥rank Noyce (Secretary, Department of Education, Health and
Lands): Had the climatic conditions in the Punjab nothing to do with the
import of {oreign wheat? '

Bkdu Kartar 8ingh: Their prices are affected by the import of foreign

wheat.

Mr. Mukhtar 8ingh: No, Sir, 1 was submitting that the method of
vour reporting is defective and deliberately too. How do you arrive at the
figure of 8 crores? I know how you arrive at it. You have no agency
by which vou ean know that this improved variety has really given a profit
to the cultivator and if so by how much. What do you do is like this.
From the Agricultural Research Institute at Pusa you get a report thab
the improved variety must give so much more than the ordinary variety.
You take for granted that it is so, and then you multiply the area by the
figure of profit your experts have calculated and you get the figure of 8
wrores a8 profit. Is that the honest rethod of writing your reports? Is
there any other country which does it like that? I have becen studying
the Agricultural Year Book issued by the United Btates of America. I
have never found such a thing there. No Government would do it. You
know perfectly well the value of your improvements and thia i= why vou
toke to this method of arbitrary caleulation. I hope, Sir, this explains as
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to how the Finance Member said that 8 crores have been put into the
pockets of the Punjab cultivators. But if he govs to Punjab he will find
that the Punjab cultivator has lost a large amount in producing wheat

last year. )

This is about your improvement, 'There are twc questions more to
which I will draw the attention of the Finance Member. This country ie
poor, not because the agriculturists do not produce sufficient, not because
the people of this country are lazy and unintelligent, but because the
people of this country have to support themselves and support the whole
population of England. Therefore they are poor. Some people draw fat
sularies here, and otherg draw fat dividends from factories the products
of which must be sold in the Indian market and the indigenous urticle
produced in this country should be discouraged. I wil make it clear to
you only by putting two or three instances. We were told that the Govern-
ment of India have done a lot for the agricultural people by introducing
good varieties of manure and fertilisers, and that the Railway Board have
been good enough to reduce the rates on fertilisers in order to keep the
agriculturists living. Ts it so?  Potossium nitrate, which has all the
elements required by the agriculturists of this country, has been ruined
by your excise policy. But you will allow the import of sodium nitrate,
which contains sodium, an element injurious to the soil of this country, Yet
vou will not allow the potassium nitrate nmianufacturer of this country to live.
Potassium nitrate has a handicap even in railway rates to which I drew the
attention of the House last yenr. But here is a very recent instance. The
East Indian Railway increased its rates on manures a few months back and
at once there was a representation from the manure manufacturers and at
once the rates were decreased, (Interruption). Yes, for the sake of foreizn
manufacturers. I hold in my hand a copy of a letter dated the 5th Deceim-
ber, 1629, in which these railway rateg were decreased. At the same time,
what do we find? On bones, the rates were not decreased in spite uf the
representation of the people as bones are rcquired to be exported outside
India. I shall refer only to a few figures, Sir, which will convince you
about the vast difference in rates, The rates now on the East Indian
Railway for different foreign manures and fertilisers are:

for 50 miles 7 pies per maund,
100 miles one anna 2 pies per maund,
150 miles one anna O pies per maund,
200 miles two anas 8 pies per maund,
800 miles three annas 2 pies per maund,

and so on.

Now, what about the bones? For 50 miles alone the exporter has to pay
one anna eleven pies per maund in comparison to 7 pies in the other case:
for 100 miles, he has to pay 2 annag 9 pies, in comparison to one anna 2
pies; for 150 miles he pays 8 annas 7 pies in comparison to one anna 9 pies,
for 200 miles 4 annae 8 pies in comparison to 2 annas 8 pies, for 800 miles
5 annas 8 pies in comparison to three annas two pies, and so on. I have
got the entire schedule in my hands which will convince you of the policy
which is followed by the Government. Now I may be allowed to give
8nother instance of reviving the agriculturist by their railway policy. I
refer to the Bombay milk supply. You know, Sir, since a very long time in
Bombay, she-buffaloes are used for the purpose of milk and what is done
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with them? They are imported from the Punjab. They nre taken there
and after one lactation period, all of them age slaughtered. I will give you
some startling figures and still the Government sits tight on the question.
In 1900-01 the number of she-buffaloes slaughtered in Bombay was 1,108.
(Interruption.) They are not slaughtered for meat. I will tell you why?
In 1927-28, this number of 1,198 increased to 26,094. In a place which
imports cattle from the Punjab, milch cattle are allowed to be slaughtered
to the extent of 26,004 in one year. Ig it likely that the breed of she-
buftaloes will survive?

Mr, President: The Honourable Member must now conclude.

Mr. Mukhtar Singh: Only five minutes, Sir, with your permission.
I was submitting, Sir, why thev have been slaughtered. Tt is not because
meat wus required, as I am told people do not like the meat of a she-
buffalo. They were slaughtered because they could not be carried back
from Bcmbay to other mofassil places. Why? Because the Railway
Board increased the rates from Rs. 50 a wagon to Rs. 92 a wagon and they
will not make any concession for dry buffaloes of a cheaper rate. The
milk supply of Calcutta can be met with, because there are different rates
at which a season ticket holder can take milk every day from the mofassil
to Calcutta at cheap rates, But that is not done in Bombay. Here people
cannot take their buffaloes to the mofassil and bring milk to Bombay.
The result is that all the people outside Bombay are starving, because
they have no industry and they are not allowed to follow dairy industry.
Bombay is starving for milk because they cannot keep cattle, and still the
Government will say that if they care for anybody, they care for the masses
alone. If you really want the maeses to be satisfied, make an honest effort
to help them. Your hypnotism over the masses is disappearing. In 1921
non-co-operation had clearly broken that hypnotism, and now people are
convinced that it is not f3od alone that brings to them mmisfortune, but
there is- something wrong somewhere, and I submil, Bir, it is much better
it the Honourable the Finance Member revises his policy. I say that all
your railway policy, all your agricultural policy, all your tariff policy, should
be revised with only one end in view apd that is that India should live and
that the people of this country should at least exist. I maintain they have
a right to exist and if that right is acceded, they will he satisfied. Even
for vour own sake, you will have to keep them in existence. I wish, Sir,
that the Honourable the Finance Member, economist as he is, finaneier
a8 he is, should try to go deeper into the matter. 1 would not have touched
this point at all if 1 had been convinced that these points would be cleared
up in the Banking Enquiry Committee. But T know, Bir, that that Com-
mittee has nothing to do with all these questions and this is why I have
to draw attention to them here. The poverty of India is not due to the
factors which you proclaim to be responsible for. But your own policy hag
brought this ruin and misery and the sooner you wake up, at least in your
own interests, the better. (Applause.)

Mr. K, V. Bangaswami Ayyangar (Madras: Landholders): It is very
unfortunate, Sir, when in Tngland the socialist Government has come
to power and when in India such excellent gentlemen as our Viceroy
and our Finance Member are presiding over the destinies of our affairs,
s taxation to the extent of five to six crores of rupees has been levied during
this year. Bir, when I entered the Council in 1916, we had only a
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taxation of 85 crores or so. Now, it has increased by 50 per cent. in
the course of 14 yeurs. Sir, it is the case in all countries that the
taxation has been much reduced from the war time Budget- The present
day Budget of ours is worse than the war times. Every country has
reduced its taxation. But, unfortunately, we have got increased burdens
while we were promised during the war a reduction of taxation after
wars, Bir, it ig said that the reforms were the cause of heavy
burdens in India. We wanted reforms only for the purpose of reduction
of taxation burdens and not for the name of reforms. The conditions due
to reforms seem to be worse than war conditions!  Sir, there is no
corresponding benefits of the reforms that have been the cause of the
heavy financial burdens in India. If the reforms should be the cause
of the heavy burdens, I should wish that we go back to the old pre-
reform days rather than enjoy the luxury of these reforms.

Sir, the salt tax was the only tax that was taken exception to on
behalf of the masses during the pre-reform davs, but now, Sir, there is
not only one tax, but there are half-a~dozen taxes that on all sides. are
pressing on the poor man. He has to pay a heavier price for his plough-
share, for his spade, for his seyvthe, and for every kind of tool that the pur-
chases, for the clothing that he wears, for his migration, because the third-
clags fares have increased, for his sugar and now for kerosene oil, and I
say, for his silver also. Sir, some Honourable Members were nodding
disapproval when Mr. Birla was saying that silver was a podr man’s
commedity, but T say that silver is really a poor man’'s commodity because
the richer people have taken to diamonds and gold; for his ornaments
for so many other things he has to go in for it.

Sir, ever since the late Sir William Meyer left the Finance Depart-
ment, T may say a policy of bold taxation has been inaugurated and the
goose that was laying golden eggs is being gradually throttled. It is no
wonder his purchasing power has vanished and industries in India and
abroad that were fed by him are suffering.

Bir, Members on these Benches want more money for agriculture,
for irrigation and for so many other things. The Finance Member has
to provide for funds for discharging the increased duties placed upon the
Government. 8ir, I may say that thcre are ways open to Government
for finding money without increasing the taxation at this time. We
should not lock up money now by way of railway reserves for some few
vears —at least so long as trade depression disappears. We should not also
lay aside a debt sinking fund. If these two things are done now, at this
time when the country is troubled by all sorts of calamities, we can have
& Budget without any increased taxation. The Finance Member, Sir, has
challenged us and said that whoever may be the Finance Member it would
be impossible for him to meet the deficit except by increased taxation.
But now, Sir, I have suggested that we should raid the Railway Reserve
Fund and should not have the debt sinking fund. I do not congratulate
Honourable Members on this side for voting against the Honourable Mr.
Neogy's Resolution that we should go back on the convention or agree-
ment in respect of the Railway Reserve Fund that we are adding to every
year. Sir, we do not have a reserve fund for anything except Railways.
We do not have a reserve fund for the Army; we do not have a reserve
fund for loss on opium revenue or customs or any other thing, and it is
only want of confidence in this side of the House that made Bir Charles
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Innes propose a reserve fund only for railwaye because he perhaps thought
that on account of our having a hardy annual in the debates where
irrigation and such other matters were trotted out as requiring more money
while the contention of the Government was that the railways wanted
more money. 8Sir, the railways have built up 80 crores for five years and
we are laying aside now five crores every yesr; and for debt sinking fund
we may be laying aside two or three crores; so that if we make a temporary
raid on these two funds, I think we can have a balanced Budget, and
we may resort to the railway reserve fund and the debt sinking fund after
the present depression is over.

Bir, one other thing I wanted to say is this. A lot of influential sup-
port is given to the question of having a certain percentage of seats in
Government services given to different communities, ns Hindus, Muslims.
Bir, I do not think any community is behind any other community
in the matter of passing any competitive examination. When this is
admitted and as is proved by our having such eminent men on these
Benches hailing from one community or other, I do not think, Bir, that
baving a certain allotment to particular communities in services will go
to enhance the efficiency of the Government. I am opposed to this com-
munal allotment, and I say that if only efficiency should be the guidance
in the matter of recruitment to the services and not communal considera-
tions, Government will be more efficient and will be run at a cheaper
cost. Bir, it has been admitted by speakers on this communal problem
that their community are in no way behind other communities in the matter
of efficiency, and when such is the case, where comes the allotment of
80 per cent. or 85 per cent.? Let there be impartial judges and let them
judge whether this particular person is more efficient than the other. To say
that a certain man, the moment he is converted from Hinduism and be-
came a Christian or Muhammadan, should be given preference over another
man is rather a thing that reasonable people cannot understand. The only
one subject that requires to be pressed on the attention of the Home
Government that means doing justice to India is the doing away of prefer-
ences because one belongs to this partioular religion or that particular
caste.

8ir, if we oppose this taxation and throw out this Bill it would not
be like the failure of a Bill in the House of Commons; and I join in the
sentiments of some Honourable Members on thig side who have said that
throw'ng outl the Bill is no impeachment or censure of the Government.
What we only say is that we cannot be parties to this high taxation when
there should be a considerable reduction from the war burdens.

The Honourable 8ir George Schuster: Sir, we have ranged over a very
large field both in time and space during the course of this debate. We
‘have been taken back to the period of Plassey by Mr. Amar Nath Dutt, and
we have come very near to the present. We have dealt with agriculture,
with the Public SBervice Commission, with the representation of commu-
nities, the Round Table Conference, in fact with practically every subject
which has interested the public in India during the last year or two.
But I must confess, 8ir, that the amount of time devoted to the actual
proposals of the Budget this year has been singularly small.

It is extremely difficult to reply to this type of debate, and as the
time is late, I propose to confine myself to a very few remarks.
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The general theme of those who have opposed the Finance Bill has
been that, in the words of my Honourable friend Mr. Kelkar, the Finance
Bill represents a sort of ‘‘consolidated demand of confidence’’, and Hon-
ourable Members who have no confidence in the Government must there-
fore oppose the Bill. Or perhaps, they may put it in another way, namely,
that as at present, they have no responsibility or no power of controlling
finuncial policy, they must, as a protest against this state of affairs, vote
against the Finance Bill. No doubt there is a great deal of truth in the
last contention, but at the same time I would ask Honourable Members
to consider that in fact they .do have a great many opportunities for
influencing Government's policy. If we consider the position as though
we were two opposing armies, it is always interesting for one Commander
to attempt to get into the mind of the Commander of the opposing forces.
Now I do not mind. telling you, as one who represents at the present
moment the Commander of one of the opposing forces, that all that is
said in this House has a very considerable influence, at least on our
financial policy for which I can speak. I think that, if Honourable
Members will look at the proposals that have come up in the financial
field this year, they will see what great effect the remarks they make
from their side have on Government’s policy. Further, if they will also
consider the possibilities that do exist under the present constitution, I
think they will also recognise that there are very considerable opportu-
nities for influencing policy. I was very glad in the speech of my friend,
Mr. Amar Nath Dutt, to find some recognition of the work done by the
Standing Finance Committee. After all, one should remember this, that
all new expenditure does come up before the BStanding Finance Com-
mittee, and even when it is non-voted expenditure, the matters are brought
before the Standing Finance Committee for their information. Therefore,
it is open to the unofficial parties in this House at present to exercise &
very great influence on the Government’s financial policy.

Apart from that general ground for opposing the Finance Bill, a good
many points have been made, as they must necessarily be made, in the
course of this debate dealing with particular affairs, and as far as my
answer is concerned, I wish to take this opportunity of dealing with
some of those points. My friend the Deputy President who, I am sorry
to say, wished to condemn us as Members of the Executive Council to &
somewhat unhappy fate, dealt with a point which was also taken by my
friend Mr. Fazal Ibrahim Rahimtulla in his,—if I may so describe it—
bright and business-like speech, on the question of representation of
Mussalmans in the services. That subject has already been dealt with
in many questions during the course of this Session, and I can only say "
that the matter is going to be inquired into ngain and that the position
as it exists now after five years of the policy which was initiated in that
letter which my friend the Deputy President read ont, is going to be
reviewed, and I trust that I shall have the opportunity of discussing it,
so far as concerns the Departments coming under my own control, with
representatives who are interested in this matter.

Then, Sir, we had some points raised both by my friend Mr. Lamb
and Colonel Crawford, and, as Colonel Crawford dealt with the whole of
the points in which his Group is interested, I should like to base my
remarks on his speech. He explained again what was in the mind of his
Group in moving a motion in regard to retrenchment, and there I should
like to take this opportunity .again to explain our position in this matter.
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The view seems to be held by oertain groups and parties in this House
that & mere inquiry by a departmental officer will not be suffcient. I
wish to make it clear that, at the present stage, all that we propose to
do is that this officer on special duty should make a careful survey of the
whole ground, analysing the reasons for the growth of ‘expenditure, and
thut, when his Report with a clear analysis is available, it will be again
submitted to Members of this Assembly, and that our future line of action
will then be decided efter I have had an opportunity of discussing the
matter with representatives of the Assembly. Therefore, I do not wish

the impression to get abroad that this departmental inquiry is necessarily
the end of the matter.

Then on the question of our policy with regard to kerosene taxes, there
is one point as regards which the Government have been extremely sen-
gible in the course of the discussions which have taken place in the House
on this matter. We do feel that as regards the small companies, there
is a posdibility that this change in the relative levels of import and excise
duties may create some hardship, and may affect the finances of those
smaller companies, and we recognise that that is a matter which must be
very carefully watched. If we are satisfied that a good case has been
made out for the relief of any of the smaller companies and that some
spevial relief is needed for them, then I think that means can be found
for giving the necessary assistance by powers which the Government
already possesses, and without special legislation. The matter requires
careful watching, and any claim for special assistance will have to be
thoroughly established. It goes without saying that anything that the
Government may do in this matter will be reported at the first opportu-
nity to this Assembly, and disocussed with them.

Then I should like to refer to the speech, the very interesting speech on
points regarding income-tax administrafion,—which has become almost
an annual event from my friend Mr. Gaya Prasad Bingh. He will not,
I am sure, expect me to reply in detail on all those points, but I can
sssure him that his speech will be most carefully read, and thaf all the
suggestions he has made will be carefully examined, and taken up it
necessary. He recognises the fact in his own speech that some of his
suggestions have already been taken up, and I should like to say that
I welcome this type of criticism, because it helps us to consider points
which might otherwise escape our attention.

My Honourable friend, Bir Purshotamdas Thakurdas, had some remarks
to make on the question of sugar, and referred to the special duty that
rests on the Government now, in view of the heavy charge which they
are taking out of sugar, to take steps to encourage development of the
sugar industry in this country. I thought that I had made it quite clear
in my budget speech and in my subsequent speeches, that that was the
intention of the Government. The special points to which he made
reference, the need for some special assistance to manufacturers, poesibly
in the direction of special transport facilities, special freights and so on,
all those are points which will be considered by the appropriate organiza-
tions. There ig at present u special Sugar Committee considering various
points, and, as I stated in the House tﬁe other day, it is probable that s

rif Board inquiry into the same industry will be unde n in the ness
future, so that all those points will be taken up.
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Then I come to the speech of my friend, Mr. Anwar.ul-Azim, and the
point that I wish to refer to in his speech is his reference to the provinces
and to the indication which I had given in my own original budget speech,
that, supposing a surplus was available at the end of thig year, it was our
intention that one of the directions in which such surplus should be em-
ployed, might be in helping the provinces by way of financial assistance
and giving a start possibly to the new constitutional developments. My
friend made this point, that it will be better for the Central Government
to allow heads of revenue to go to the provinces rather than that the
Central Government should itself eollect the revenue and distribute it in
the form of doles. That, of course, is a pertinent observation, and I can
only assure my friend that the whole question of the relation between the
Central Government and the provinces and the redistribution of heads of
revenue is a question which we know will have to receive most serious con-
sideration in the course of this vear and to which slready I have given a
great deal of preliminary thought. The fact that these new taxes may
put us in a position to help the provinces financially does not necessarily
mean that that assistance will be given merely in the form of doles. It must
.be taken that it is likely to put us into an easier position, and the way
in which distribution would be made is something which has got to be

worked out in the future.

Then. T would like to refer to the speech made by my Honourable
friend, Mr. Fazal Ibrgahim Rahimtulla. He, I am glad to say, made his
speech on the lines of what I think he described as ‘‘honest criticism and
suggostion for the future'’. That I must say is the type of speech which
I like to get. He raised some questions about the additional revenue
which we might derive from the increased duti,v on silver thread and silver
ware and from the excise duty on silver, all of which, as he" correctly
pointed out, were not included in my original budget proposals. The same
points were also raised by my Honourable friend Mr. K. C. Roy. I have
not vet got detailed estimates of the possible yield on the silver thread
duties, -but I understand that it may be something in the neighbourhood
of one lakh. As regards the excise duty on silver, that I do not treat
entirely as an additional windfall. I had based my calculations as to what
we should get from the import duty on silver on certain assumptions as
to the amount of silver which would be absorbed by the country, and,
whether it is produced in the eountry or imported from outside, whether
we get our returns in the form of excise or in the form of import duties,
does not necessarily alter the amount. But as my Honourable friend will
have noted, I made no secret of the fact that I considered that our esti-
mates of revenue from the silver duty were on the conservative side.
Perhaps I may leave it at that, but, as regards the point which was made
by my Honourable friend arising out of this possibility of additional
revenue, I should like to say that I am entirely in agreement with him.
His point was this, thaf, if the Government find themselves in possession
of a surplus, that must not be regarded as an excuse for relaxing the
most rigid control of expenditure. I have already told this House that I
regard myself as being under a most solemn pledge that we will continue
& policy of economy and retrenchment, and that no extravagance will be
permitted until this Assembly has had e chance of reviewing the position
bagsed on that report to which I have already referred. I recognise that
the position of being in possession of s surplus puts a Finance Member
under a very great responsibility. I twust that I ashall be equal to that

wesponsibility,
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Then, lastly I would refer to the long and interesting speech made by
my Honourable friend, Mr. Mukhtar Singh. I should like to say to him
that all that he said about the general economic condition of the country
is & matter in which I take the very greatest interest. I trust that, in
various ways, such as the possibility of an Economic Advisory Council
to which I have referred, or the Central Council of Agricultural Research
on which my Honourable friend serves, or the Banking Inquiry Com-
mittee, on which also my Honourable.friend serves, we shall be able to
work out a constructive economic policy which will give my Honourable
friend greater satisfaction than the policy which he has criticised in the
past. He himself, owing to his position, has great opportunities now of
belping the Government in developing such a policy, and I would only
ask him to continue to make that careful study of the subject, which the
speech he has made today shows he is already.making,

My final remarks will concern themselves with the speech made by my
Honourable friend, Mr. Aney. Before I deal with that I should like to
express my personal regret that the Honourable the Leader of the Nationalist .
Party has been unable to be present during these debates owing to illness.
His absence has undoubtedly made my own task emsier, but for personal
reasons 1 certainly regret it, and I should like to convey to him, through
the party, my sympathy in his present illness.

I should like also to congratulate my friend Mr. Aney on the speech
which he has made, which, speaking as one who was the subject of
criticism, I recognised as most effective. In particular he selected the
growth of expenditure and I think that that was the first time, in the
courde of thece debates, that this particular aspect of the question has
been closely examined. It is obviously a vulnerable point in our position.
There has been a substantial growth in expenditure op civil administration
in the last six or seven years, and it is on that particular point that I
wish Honourable Members to concentrate their attention when we are able
to put before them the Report, to which I have already referred, in the
course of the next two or three months. The figures by themselves look
much worse than they reslly are, and, if we had had time to go through,
one by one, the various five per cent. cuts given notice of by my Honour-
sble friend, Bir Hari Singh Gour, in connection with the various Depart-
ments, I should have been able to show in each case to this House what
were the reasons for the growth in expenditure. There was not time for
that, and indeed an examination of that kind can be much better pursued
by a quiet study of the Reports. I trust that the Report which we shall
present will be informative, and I trust thal Honourable Members will
subject it to their very careful criticism, and help Government to find
means of economy where economy can be introduced without endangering
the public interest.

Apart from eriticising expenditure, my Honourable friend quite naturally
eriticised our scheme of taxation, and put this on the broad ground that
we are taking a very great risk in asking the country now to support an
additional burden of about five crores of new taxation. I agree that. stated
in this broad way, it does seem a great deal to ask the country to do at
present; but the whole case which I have presented in all the speeches
which T have made in the course of these debates is that these taxes in
themselves are not entirely an evil, if you consider them one by one.
Take for instance the tax on silver, I would point out that now, even with
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our new tax imposed, any man who wants to buy silver will be able to
buy silver in Indis at a price somewhat lower than that at which he
could buy it at this time a year ago. Therefore the burden of that tax
will not, I submit, be very heavily felt in the country.

Then again take the case of sugar. T think I am right in saying that
the wholesale price of sugar has during the last year fallen by something
more than the amount of tax which we are imposing. Now, I do not say
that the consumer will not perhaps feel the burden of that tax, for I think
one of the points which the Government should inquire into is a point to
which my attention was drawn the other day, namely, the wholly dispro-
portionate increase in the retail prices which has been made since the
imposition of that duty. In those ways, perhaps the consumer is some-
times made to suffer more than the actual imposition made by the Gov-
ernment justifies.

Of. the cotton tax I think I need not say much. The increase of from
11 per cent. to 15 per cent, is, I think, one of those taxes which would
be almost universally accepted in this House as an appropriate measure
at the present stage. Therefore, I am only left with the income-tax.
This has perhaps no special merit about it, and in fact the only merit
which I claim for it is that, as I said yesterday, it completes the balance
of my scheme and distributes the burden of the new taxes fairly as a whole.
It falls on comparatively wealthy people and I do not think it can be said
to be a really disastrous burden on the country. For all these reasons I
have felt some confidence in proposing my plan cf new taxation to this
Assembly, and I feel so certain in my own mind that additional revenue
is at the present stage required, and will in the long run benefit the
country, provided that we attempt no extravagance in ordinary adminis-
tration, and provided that we concentrate our attention on beneficial and
constructive measures, that at the close of these long debates I feel my-
self unshaken in the ground which I took up at the beginning. Therefore
what T would ask this House to do is to give me a chance by passing this
mensure, and see what comes of it.

Maulvi Mubhammad Yakub: The Honourable Member has not touched
the question of reforms for the North-West Frontier Province which was

referrcd to by my Honourable friend, Dr. Ziauddin Ahmad. It is a very
important question.

Mr. President: The question is: *
““That the Finance Bill, as amended, be pnsseri.”
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesdsy, the
25th March, 1980.
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